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LEGISLATIVE ASSEMBLY. 

Tuesday, 1Qt" Jul,J, 19fJ/J.. 

The .Auembly met in the Assembly ~ r at Eleven of the Clock, 
Mr. President in the Chair. 

MEMBERS SWORN. 
Mr. Eric Cecil Ansorge, M.L.A. (Finance Depamnent: Nominated 

Official) ; Mr. Probodh Chandra Chatarji, M.L.A. (Bengal: Nominated 
Official) • 

• 

QUES'I'IONS AND ANSWERS. 

SUBOIDDlAU H OSP1TAl STAPI'. 
176. *Mr. B. Venkatapatiraju: Will the Government be pleased to 

atate the neeessity of employing 12,065 subordinate Indian personnel in 
1922-23, referred to at page 78, staff of Hospitals in the final estimates 
of expenditure on military services for the year 1923-24, and how 6,916 are 
found sufficient for 1923-24 at a saving of over 10 lakhs T 

Mr. E. Burdon: 12,066 Indian officers, Indian other ranks and 
followers (the figure 12,065 is a ~' o T h l error) is the establishment 
of the Indian Hospital Corps and this number is considered necessary 
for the efficient staffing of the Brith,h and Indian station hospitals in 
India, and for the maintenance of. R certain reserve to complete field 
medical units on mobilisation. 

The revision of this establishment is under consideration, but 80 far 
no reduction has been made, and the same strength has been budgetted for 
in 1923-24 as in 1922-23. The apparent discrepancy is explained by the 
fact that pl'ovision for 5,150 members of the Indian HO!'lpitai Corps, who 
are not specifically attached to any individual hospital but are maintained 
as a r ' r ~ to field medical nnits on mobilisation, has. under the svstem 
of cost accounting, been transferred to 'Head I-Maintenance of the 
~ A l  Army,' The detail!'! of this provision, "iz .. 19 Indian officers, 
4.639 Indian other ranks and 492 followers, will be found at page 22 of the 
'Final estimates of expenditure on military services.' I 

REnUCTION op RAIUr.AY ~TA . 

177. *Mr. R. VenkA.tapatiraju : In view of non-justification for larwe 
increase ill administrative and clerical stait of the Railways r rr ~ to 

• ( 4429 ) 
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in the Illchcape Committee report what steps were taken for the r ~ ll 
of staff and if so, how many Europeans, Anglo-Indians and Mdians were 
removed and at what amount of saving 1 

The Honourable Mr. C. A. Innes: I hope to include in next year's 
Budget memorandum information of this kind. 

Mr. S. C. Sbahani : Will Government be pleased to state if in each 
case of retrenchment of subordinate!; they make careful preliminary 
inquiries as to their utility T 

The Honourable Mr. C. A. Innes: I have no doubt that their agents 
make those inq,)iries. 

RAILWAY RENlIWALS. 

17ft ~ r. B. Venkatapatiraju: (1) What amount was finally II8llC-
{joned for renewals on Railways, as judicious repairs instead of renewals 
were recommended by the Inchcape Committee T 

(2) Whether Pro!-,:ramme for renewals is !'trictly limited to actual 
commitments and if so, what was the amount T 

Mr. G. G. Sim : The provision for Programme Revenue expenditure 
was cut down to Rs. 9 crores for 1923-24 as recommended by the Inchcape 
Committee and renewals were in the caRes recommended by that Committee 
limited a!; far as possible to actual commitments pending r ~ o  
of the question of the necessity for other renewals. 

Mr. B. Venkatapatiraju : 'Wbat was the amount' 
IIr. G. O. Sim : 9 crores is the amount in tbe Budget. 

EIlPLOtllENT 0. INDIAN CIVIL SERVICE CANDIDATES. 
179. ~· r. J. N. Basu ~  Will the Government be pleased to state 

bow many appointmentR are t.o be given to tboRe candidates who stood below 
the fil"Rt nine at the last Ch'il Service Examination heM at Allahabad , 

(b) If SI), in what way any and ~ J  many .of them are to be dis-
tributed in each province' 

The Honourable Sir Malcolm Hailey : No decision has yet been 
reached in the matter. 

,P.AlLUKB 0. ALLIANOJ!J B.\NX: Co.REBPONDENC1!lJiBL.lTING TO. 

180. *Mr. W. •. HuasaD&lly: (li) Has the attention of Government 
been drawn to the reportJ of the proceedings in tbe Bombay High Court, 
in re injunction against the Imperial Bank of India restraining the 
said Bank from paying 50 per cent. of the debts of the Alliance Bank 
published in the Pioneer of .T une 27 T 

(b) WaR there any correRpondcnce between the Indian Mercbants' 
Chamber of Eombay and the Government upon the subject T 

(c) If RO, did the Government lead that Chamber to understand 
directly 01' indirectly that the G<>vernment were not concerned with thl' 
oJier of the Imperial Bank to pay half the deposits of the defunct Bank 
or that it was the Imperial Bank itself who too1£ the. initiati.ve in thi 
~ r ",'it'hout tb(' intervention of Government, 



. flUISTlOIS. dD USlnU. 

(d) Will the Government be pleased to lay on the table the corre-
Ipoadeflce "etween them. and the Chamber t 

The Honourable Sir Basil Blackett: The anawera to patti 
(a) and (b) are in the affirmative. 

As regards part (c), the arrangements ~ o ~~ ~  ~~ 
the Imperial Bank by which the latter were put m a pOSItIon to tile 
action were not referred to in Government's letter to .e Chamber. I 
would refer the Honourable Member to the reply whieh I have already 
given to the question a. .. ked by Mr. Msmiwhandas Ramji 

.As regards part (d), the correspondence has ~  been publislied. 
1Ir; K. {J. Beogy : Is the Honourable Member aware that in ,his 

jutigment the learned. Chief Justice of the Bombay High Court ~ 
observed that Mr. McWatters in his reply to the Chamber used l ~ 
which cannot be easily reconciled with what is now revealed' 
• The Jtonouri.ble Sir Basil Blackett : If the Honourable Member 

will wait for the day when the question on the paper on this point is 
answered, he will receive his anS'\\'er. 

ADVANCB BY hlPBIlUL BANI 'l'O ALL1A.lfCB BAn. 
181. "'Mr. W. II. BU88&naUy: (a) Is it a fact that Mr. McWatie1'll 

interViewed Sir :Robert Aitkin and Sir B~r r  Hunter oh April ~ at. 
Bombay, on behalf of the Government of India and requested Wo&. 
gentlemen on behalf of the Imperial Bank to advance 50 per celit. of 
the debt due to depositors of the Alliance Bank, as stated by Sir Rohert 
Aitkin in his affidavit f 

(b) If 80, had he authority of the Government to do 80 , 

The Honourable Sir Basil Blackett : (a) and (b) • Yes. 

GovnB .. Dt' AU'I'BOal'rY "OIl ADn.oB BY IVPDur. BAHt. 
182. • liIr. W. M.lIUSMDaUy: (a) 18 it a fact as EIlated by Sir ~~ 

~  in his affidavit .t;hat s1.lhsequentJy he, re.ceiyed twO' l ~r  frpJR.. 
the Government l ho~ l  ~h  ~o r or  Qf, ~.h  . ~r l. ~.~, to ~ 
~, r cent. of the ~  ~~~ ~  T.~~~ o~. h,.~~ ~~  ~ the 
A. ~~ B~r ,. the. ~o~~r  J~~~r ~~ ~~ ~~1 ~o,o ~. fA). ~ •• 
fliiperlal B,!-nk ~  .1 ~ ~~rr ~ ,by ~ B ' . l.~, ' .'.~l~~ 1J1~~ ~ ~~ 
and further authorIsIng the Bank to lu,ld as securIty for shch payments 
80 much of the GovernIB&nt balance lIR might be necessary to meet out-
l¢andinga ~  to the Bank in t.his res})E'ct f - . ), 
.' . (b) WpI the GOYE'rliment J~  Jay on the table the orr ol . lJ~,  

between the Imperial Bank and thelUl!elves on the subject and also the 
correspondence bet,vPE'n them and the Alliance Bank , . 
. (c) Are Gover/JlJ1f'nt prepared io ejtend similar help to other 
private Banks in the ('onntry which liTe under liquidation like the Trust 
of India Limited and the Oudh Bank or any other Bank that may l ~ 
after go into liquidation , 

.. ,The Bo o~~l  .Iir ~ Blackett : (a). The anSl\'er to the ~r  
:part is in the apirmative. • 

• 41 
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(b) There has been no correspondE'nce between the Imperial Bank 

and Government other than the two letters referred to by ~ r' Robert 
:Aitken and there has been no correspondence between Government and 
the Alliance Bank. 

(c) In regard to the last part of the question Government cannot give 
any general undertaking of the character in question. 

REGIlIBM'l'AL PUNDS WITH ALLlA.OR BANI, 

18S. *Mr. W. 111. Hussanally: (a.) Has the attention of the Govern-
ment been drawn to the paragraph in the Pioneer of June 27 aDllouncinr 
as an Army Instruction that in the case of regimental funds which 
were in deposit with the Alliance Bank at the time when it went into 
liquidation, the Imperial Bank were prepared to allow overdrafts to 
officers in whose names accounts stood at the .Alliance Bank up to the 
total amounts at their credit with the Alliance Bank' 

(b) Has the Government of India authorized such an aJUlouncement , 
(c) Has the Imperial Bank consented to make such payments iB 

full' • 
(d) If so, did the Government move the Bank in that respect' 
(e) If so, will the Government state reasons for allowing preference 

to regimental funds over private depositors T 
(f) Have Government hypothecated public revenues in this ca •• 

alao' 
• (g) Will Government be pleased to place on the table correspondence 
relating to this matter , 

The Honourable Sir Basil Blackett: (a) to (d): Yes. 
(e) The regimental funds are fully covered by deposits of Govern-

ment paper held as security by the Military Accounts Officers. The 
payments referred to have been authorised pending realisation of these 
securities. 

(f) The answer is in the negative. 
(g) There has been no correspondence on this matter. 
Mr. S. C. Shahani : Will Government be pleased to state if such 

Army Instructions would be in keeping with the Indian Constitution even 
in its tramdtional sta:;!e and secondly if these Army ~ o  are not 
an encroachment on the powers of the Assembly' 

The Honourable Sir Basil Bla.ckett: I think the answer to the 
first part of the question is in the llffilmative and to the second part in the 
negative, but ! should like to have notice in order to make quite sure. 

RR/HV1Il\ITAL l'UNDS D~ 1' 1 J1  'WITH Ay,y .. U'N'CE R,ua:. 
184. *:M'r. W. M. r,~ ll  : Why were regimental funds deposited 

with the Alliance Bank in prefel'ence to the Imperial Bank- especially 
at stations where a branch of the Imperial Bank does exist' 

The JlonfJurable Sir Basil Blackett: The deposit of regimental 
funds against the security of Government paper is a practice. of long 
standing dating from a period when the Presidency Banks had few 
branches at important Military Stations, and the Imperial Bank of India 
had not yet come into existence. 

Irr. W. 111. Hussanally' : Supplementary questions, Sir.' I have 
given private notice to the o o r l~ Sir Basil Blackett .. 



111'. Preaident : Supp1ement817 questions arise out ~  the question 
on the paper. A question by private notice is r ~ to be a ~  
which ~ lS on its own merits. Questions by private ~~ ~  ~  
at the end of question time. 

Mr· W. II. HU88&naJly: I have finished my questions, ~ h r ~o 
~ ..... .. . 

Mr. President: H the questions which the Ho.l1Ourable Member pro-
poses to ask are supplementary, he is entitled to ask them. . 

111'. W. II. B1IS8&D&1ly : Yes, Sir, they are. What are h~ terms of 
the agreement between Government I¥ld the Imperial ~ f Do Gov-
ernment pay any ........ 

111'. President: That does not arjse out of the question on h~ ~ r. 

DEATH 01' CSBLU MUTU Ilf M.u.n.&.. 
186. "'lIIIr. It. B. L. Agnihotri: (a) Has the attention of the Govern-

ment been drawn to the death of one Chella }futu, an Indian garden 
coolie in Malaya , -

(b) Will the Government be pleased to give the circumstances under 
whieh he lost his life 7 

(c) Is it a fact that his death was due to kicks administered by one 
Mrs. Athorne, the wife of the Manager of the garden, for having pulled 
out some ferns along with the weeds f If the answer be in the affirma-
tive, will the Government please state as to what action has been taken 
against the offender' 

(d) Has she ~  prosecuted for having caused his death; if not, 
why not' -

(e) What compensation has been paid to the widow of the sleceued 
and by whom was the amount fixed' 

(f) W hut steps has th'6 Government of India taken to bring the 
offender to justice 1 

Mr .•. S. D. Butler: (a) to (t). The GoverllIllent have seen 
account:; of this lllatter in the press and are makiug inquiries from the 
GoverllIllent of the F!;derated M.alay ~ . 

Mr. S. O. Shahani : Will the Government be pleased to state if the"\' 
will take early steps to punish those police officers who have made the 
default in not having proceedings instituted against Mrs. Athorne f 

1Ir. lIrI. S. D. Butler: I have said that the Government are making 
inquiries from the Government of the Federated Malay StI!.t6s ~ r 
whose orders these officers are working. 

Mr. It. Ahmed : Will the Government of India expewte the matter 
of iIlquiry so far 8S it is in their power.t 

Mr. II. S. D. Butler: Tl\e Government of India have no authority 
over the Government of the r ~  Malay States. On receipt of the 
reply to the inquiries which they have made they will consider what action 
will ~ suitable. . 

Mr. K. Ahmed: Will they expedite the matter of the inquiry , 
The Honourable Sir IIalcolm Bailey : Expedition must come from 

the ot.iler end. 
111': K. Ahmed »It o ~ frQm ~ h ~ . • 
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EXTBliS10.N OF CANT01UlBNT Aor TO BHAOUR VILLAOK: 

t186 .. ~ ~.'.Jo h  (a) Will Government be l ~~  ~o' state 
whetner itlB a fact that on the 8th of January 1919, a notIfication W&I 
published in Bhagur, a village ~ r the Deoliili Camp in the District 

'of Nasik, to the effect that the inhabitants and traders of Bhagur, Shingne 
and the proprietors of bungalows in Nasik Bhagur and Dhondi Roada 
will henceforth be .considered as inhabitants in the jurisdiction of Deolali 
Cantonment IUld they will be. guided by the rules and regulations of tht 
~~ l ~  , 

, (Q) If Aw 8Jl§wer to (q.) be in the affirmative, 'Will GoverllllWlt bg 
pleased to l'xplain the reason for this extension pf l~ l , l o~  Aet to 

~~ ~~'~ ll, ~ T f hid t I th t bl th rul rul (c)"',V: they e urt er pease 0 ay 011 e a e e e or ea, 
as the case may be, under which the Cantonment .Act was extended to the 
~r l~J . 

;.v.l) Will tlJ.ey, alSp, be pleased to state whether any previous notice 
was given to the people of Bhagur to the effect that the Cantonment Act 
was. going to be extended to their village before thEl Act was dctUally 
applied T If not, why not T • 

PROTEI" AGAIN.T CANTONMENT ACT AT BRAOUR. 

U87. '"Mr. N . .M.. Joshi: \\-ill Government be pleased to state whether 
it IS a fact that from the time when the Cantonment Act was extended to 
the lihagur village, the people of that place ha,'e sent a number of petition. 
alld memoria is to every constituted authority such as the Cantonment 

. MagiStrate of Deolali, the President of the Cantonment Committee, the 
Collector of Nasik, the Commissioner of the Central Division of the 
Bombay r ~ , the Governor in Council of the Bombay r ~ . 
and ~ Excellency the Viceroy, strongly protesting against the extension of tne -Cantonment Act to Bhagur and praying for its immediate with-
drawal T If &0, what steps havc they or the authorities concerned taken in 
the matter of looking into the grieyance:,; of the Bhagur people T 

ApPLICATION OF CAIfTONMENT ACT TO BHA.GUR.· 

. l_~ ~ ~.l .~. JoslU: (a) Will Government be pleased to state what 
w,ere th! ~~  duties that were levied on the people of Hhagur &8 a 
resq.l,tof ~ a.ppJjcl!otion of the Cantonment Act to that village T 

(b) Will they be further pleased to state the amount that Govern-
l ~  ,,'ere able to collect from each tax and duty that was levied, from 

~ titttethe Cantonment Act came into force in that village to the eD.Ci 
of May 1923 7. 

(c) Will they also state how much money out of the taxea coUecttd 
so far has been spent upon the Bhagur village and its people and what 
has Jtecorne o£ the remaining balance , 

TAXA'IION III BRA.GUR. 

tl89. *Mr. K. X.Joshi : Will Government be pleased to state whether 
at the time of the application ()f the Cantonment Act to Bhagur they 
had issued a list of articles that were going to be taxed under the Act 
and announced it in the village' If Hot, why not T 

.f For answer to this queation-see answer below QJ1estiqn No. 192. 



IBOIDDICB OIr T .tUTION IN BJU .'VR. 

tiDO .• JIr ••. II. Joshi: Will Government be pleased to ~  the 
average ineidence of local taxation per head in the village of Hhagur before 
the Cantonment Act was applied ~ it and the average incidence of taxatioa 
per head under the Cantonment Act in the 1 Jl~ ll ~ ¢:ter h~ ~  
Act was l l ~  to it f 

:EXOLU8101f O. HIIAGUR PROM DBOLALI C.4llTOJOlUT. 

tHH. "'Mr. :N. 14. Joshi: (a) :Will ~ r  be .ple8.lied to state 
h~ h r it is a fact that the Government of Hombay recommended ~ the 

uovernment of India in the latter part of the year 1921 that the Bhagur 
Tillage and certain bungalows on the ~  an4 J ho~ ~~ ho .l.  be 
excluded from the limits of the Deolali Cantownent T If so, when. ~ 
thii; recommendation first received by the o'. ~r  of ~ 1 

(b) Will Government be further pleased tQ state whether they took 
ijilJy action regarding the recQm.m.endation of the ~r lll~~  Qf Bo ~ ' 
U 80, what action did they take f If not, why not 7 

• SusrENsloN or T Al;.ILS AT BIIAGUB. 

t192. *Mr. N. M. Joshi: (a) ,Vill Government be pleased to state 
whether they are ~ r  that His. ~~~ll~ ' h~ ~ r or of Hombay 
paid a visit to Deolali in August 1922 and receh'ed in deputation ::;OlllC 
of the leading citizens of Bhagur and, as r ~1  Qf His ~ ll~ ' 's inter-
vention, lSome of the taxes and duties under the Cantonment ,Act ~l' ' 
suspended from September 1922 pending the decision of the Government 
of India regarding this matter and the ~ l  of Bhagur were ~ r  
to that effect f 

(b) If so, what ~ the taxes and duties that' were suspended' 
(c) Will Government be further pleased to state whether this sus-

pension of the taxes and duties wrus brought about with the knowledge 
and COllsent of the Government of India 7 

CANcaLLATION OF SUSPEBS,lON OF TA.XES ORDl!R, BRAGUR. 

U93. *Mr. N. M. Joshi: (a) Will Goyernment be . pleased to state 
whether it is a fact that the Cantonment Magistrate of Oeolalfin his Dotice 
of the 17th November 1922 intimat.ed to the ~ l  of Bhagur t4at;' the 
8uspension of taxation had been cancelled and the old taxes would be 
renewed from the 18t January 1923 T -

(b) If so, why was the suspension cancelled and under whOle orders , 
Was it cancelled with the knowledge and ~ ~  of the G9vemment of 
130mbay and the Government of India T • 

TAXATION AT BRAGUR. 

t194. *Mr. N. II. Joshi: (a) Will o r ~  pleased to state 
whether they are aware that the Honourable Sir Ibrahim Rahimatoola, 
the then Member of thfl Governmeut of Bombay, announced in the 
Bombay LegislatiYe Council on the 20th of February 1923 that Go-vern-
ment had decided to request the military authorities at Deolali to sbspend 
the collection of taxation in Bhagur under the Cantonment Act pending 
the consideration of the mat1.er by the Government of India' 

'! For ~ r a, this o~ l  arurwer !lelo!! o~ N:o. !9!. • 
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( b ) If the answer to (a) be in .the affirmative, will thcI be pleased 
to state whether the military authorities a1l Deolali acceded to the requeet 
of the Bombay Government T If not, why not , • • 

(c) "Till Government be further pleased to state whether the announce-
ment of the Bombay Government referred to in (a) was made with the 
knowledge and consent of the Government of India T If so, and if the 
answer to (b) be in the negati.ve, how is it that the military authorities at . 
Deolali did not accede to the request of the Bombay Government , 

HAR'tAL AT BOAGUR. 

t195. *Mr. N. M. Joshi: Will Government be pleased to state whether 
they are aware that the people of Bbagur have been observing kartal from 
the 1st of January 1923 as a protest against the renewal of the suspended 
taxes , 

GRIEVAlliCIS 01' BRAGUR. 

tl96. -Mr. N. M. Joshi: Will Government be pleased to state 
(a) when this matter of the agitation of the Bhagur people first came 
officially before the Governmcnt of India, (b) what efforts they have since 
then made to understand the grievances of the people of Bhagur and r«!move 
them, and (c) what steps they propose to take hereafter to remove the 
lItill unredressed grievances of the Bhagur people T 

\VITHDRAWAL OJ!' CANTONllBlIIT ACT FROM BRAGUR. 

tl97. -Mr. N. M. Joshi: Will Government be pleased to state 
whether they intend to withdraw the Cantonment Act from the limits of the 
Bhagur village' H 60, when f H not, why not 7 

IlliCLUSIO. OF BRAGua IN DEOLALI CANTONMBIIIT. 

198. -MI'. N. 1II. Joshi: Will Government be pleased to place on the 
table the whole correspondence that may have passed between the Govern-
ment of India and the Government of Bombay, and, also, the Government 
of India and the military authorities, regarding the inclusion of Bhagur in 
~  limits of the Deolali Cantonment area and the agitation of the Bhagur 
people for the ~ ll of their village r~  the said area' If not, whl 
Dot' 

Mr. B. B r o~ : Sir, I propose to answer questions 186 to 198 
together, so far as it is possible for me to do so to-day. 

The village of Bhagur was included in the Cantonment of Deolali in 
November 1918, by action taken in proper form under section 3 of the 
Cantonment Act, 1910, with the concurrence of the GQvernment of 
Bombay. The r~ o  for the action 80 taken was that the existing con-
dition of the village and its immediate surroundings constituted a grave 
menace to the health of the troops in Deolali and it was agreed that the 
sanitary control considered necessary could best be secured by including 
the area in the Cantonment. For some considerable time past the inhabi-
tants of Bhagurhave been exerting pressure on both the civil and military 
authorities, with the object of having the area once more excluded from 
cantonment limits. They find the rigours of cantonment administration 

1. :For ~ r to this qUe&tion-800 Il!I8wer ])elow Qe.eetioll No. 1. ~ • 

• 
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irksome anti they complained that ihe scale of cantonme11i taxation is, to 
their· cirCWD85&nces, oppressive. 

A p:u:1iorial. which tJley prt:liCllted un t11e suIJject wa,.,; rt!icl',fed, in the 
first wstauce by the (,Jovernrue11t of ll1wa to the tioverlllJlUlt of .uom»ay. 
l.'he latter ~ a very thorough re-cxlllDlllatloll of wc CdSC a11d 011 the 
27th March l!l::!;! reported that ill thcir opinion a rea::1011abie standard of 
aanitation could be secured in the village ,without retail.llllg it within the 
cantonmeui area. They therefore rccc.mmended exclusion. After obtain-
ing the opinion of the local military authorities on this proposal the Gov-
ernment of India on the 26th June decided to agree to It, on h~ under-
standing 'th8t the Government of Bombay would make themselves respon-
sible to enforce, as a matter of civil admrnistration, the sanitary arrange-
~  which are necessary in order to safeguard the health of troops. 

The Government of Bombay have accepted full responsibility for thia 
and a notification excluding the village will Le issued as soon as possible. 
In the meantime the collection of cal1tonment taxes has been stopped by 
executive orders. 1£ after hearing these facts the Honourable Member 
Btill desires to receive information on the remaining point .. included in hiB 
ques'tions which are not coyered by the stateluent I have made, I shall be 
happy to obtain the information for him. But in order to do so, I shall 
have to make certain inqlliries from the Southern Command and I should 
imagine that in the light of the announcement I have made the remlJ,ining 
points are no longer of practical importance. 

Mr. N. M. Joshi: I am satisfied with the answer and I thank the 
Honourable Member on behalf of the people of Bhagur. 

"INDIA. OF TO-DAY" BY DR. RUSHBROOlt-\VlLLUltS. 

199. -lir. N. II. Joshi: (a) Will Government be pleased to state 
whether their attention has been drawn to a series of books published 
recently, called" India of To-day" , 

(b) Will they also state wbetller they help, in any way-monetary or 
otherwise, the preparation and publication of the books in the said series , 

(c) Are Government aware that the series of books mentioned above is 
edited by Dr. Rushbrook-Williams , 

(el) Is it permissible for any officer of the o r ~  of India to 
undertake.duties for private monetary gain without the sanction of the 
luperior authorities T If so, will the Government of India be pleased to 
ata,te whether Dr. Williams is paid for his editorship and if the answer is 
in the affirmative, will they also be pleased to state whether ib,ey had. given 

~ o  tc? Dr. Rushbrook-Williams to undertake the editorship of this 
aerIes , 
- (e) Will Government of India be further pleased to state whethv 
Dr. Rushbrook-Williams is or is not responsible for the sta.tem.enta of 
opinions expressed in the books of this series , 

The Honourable Sir Malcolm Bailey: (a) Yes. 
(b) The Advisory PubJicity Committee recommended the publica. 

tion of a series of brief well-written booklets dealing with subjects of 
current interest in India. The procedure followed is that when a 
!lubject j,s approved Q1 the Advisory Publicity Committee, the D r ~l 

• 
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Central Bureau· of Information,!mgages to find ~. autkor who can 
write on it with authdrity, and the boo)t, when ready, iA made dYer to 
the Oxford University Press for printing and publication. pey.ond this, 
neither the Gon:,rnment nor the Central Bureau of Information help in 
any way, monetarily or otherwise, in the preparation ~  publication of 
the books in the" India of To-day" series. 

(c) Yes. 
(dj Professor Rushbrook-Williams does not receive, directly or 

indirectly, allY rt:llluneration for editing the series. Therefore, the other 
parts of this question do no·t arise. 

(6) No. '1'he writers are responsible for the opinions expressed. 

STATEllBNTS IN " DUE NCB OF INDIA" BY DR. RUSHBROOK-W lLLlAKS. 

200. -Mr .. N. ltI. Joshi : (a) Will Government ~ pleased to .tate 
whether their attention has been drawn to a book, called ., Defence 9£ 
India, " belolJging to the series called " India of To-day " and, also, to a 
statement in it made on page !:Jl to the effect that India will uot ~ fitted 
for ~l r  without British aid within hr ~ generation!) 7 

(b) Has the attention of Government been also drawn to a ~ o  
made in the same book on page 94 that an iuvestigation should be ;made 
to1ind out whether the amount of the total budget of the Government of 
India cannot be increased so that the proportion of the military expendi-
ture to the total budget may appear smaller than it is to-day T 

(c) Will Government of Iudia be pleased to· state whether 
Dr. Rushbrook-Williams is respousiule for h~ statements contained in 
(<<) and (b) above T 

(d) Will Government be further pleased to state whether the author of 
the book mentioned in this question who has assumed the name of " Arthur 
Vincent" is or is not an officer of the Government of India T 

Mr. E. Burdon: (a) and (b). 'l'he Government of India have seen 
the book and the statements to which the HOllollrable Memba!" refers. 

• 

(c) 'The answer is in the negative. A general editor is responsible 
for selecting authors and making arrangements with publishers, but is 
not responsible for individual opinions expressed by an author. 

(d) The author of the book is an officer of the British Army sen-ing 
in India . 

Mr. N. M. Joshi: Can any officers of Government expr;ss opinioDl 
against the policy of this Assembly , 

The Honourable Sir Malcolm HaUey: I am an officer of. o r ~ 
blent and I am afraid I have offended in that direction more than once. 

Mr. N. M. JaW : May I ask whether the Members of the Advisory; 
Committee had seen this book , I 

The. Honourable Sir Malcolm Hailey: To the best or my recollec-
tion, no. The Advisory Committee chooses subjects and suggests to the 
General Editor that he should 1ind suitable authors for those SUbjects. As 
I have said, the General Editor, in 3ccordmce " .. ith the ordinary custom 
which prevails in such matters, is only responsible for the selection of the 

. authors and detail" regarding publication and the like, not for individual 
~o . • 
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· . ... II.- II. JOIhi: I want to know whether the officers of Govern-
ment" can engage themselves in propaganda which is directed agaiDst 
the aspiration:> 01 this Assembly. 

J4r. W .•• Huss&DaJ1y : And I would add an officer outsi<!e this 
Assembly..' . . . 

The Honcwrable Sir lI«alColm Bailey : We disco.w·age propaganda 
011 the part- of officers of GoverlllIient. But I have glanced through 
this book and I cannot find anything in it in the nature of ro ~~ ~ 
wllich the Honourable Member refers. 

lIIr. N. M. Samarth : Supposing in the " India of To-day" .ene. 
there is a publieation which describes India of yesterday T 

·lIIr. President: The o~ r l  Member can answer his' own 
hypothesis. 

lIIr. N. 111. Joshi: May I ask whether Government in the Finance 
Department hu,'c considered the suggestion contained in B Part of 200, 
where the author of the hook suggests to the Government of India that 
they· should increa::.e their civil expenses in yrder that the proportion of 
military expcndiLare should appear small 1 

The Honourable SlI' Basil Blackett: The answer, ~ r, is in the 
negative, eategorically. 

STATUS OF l'OSTMEN. 

201. -Mr. H. lIl. Joshi : (1) Will Government be pleased to.tate 
14e exact status of Postmen in the Postal Department T Is it different to-
day from what it was in 1906! If so, what is the difference and what are 
the reasons that leu to make this difference T 

(2) ~ J  Will Government be pleased to stllte whether it iJ 
a fact that . before the year 1906 the Postmen were considered, 
for all the purposes of salarieR and iner('lls('s in them, as sen"ants holding 
rank just below that of the clerks of the Postal Departmf'nt, while after 
that year, the Postmen came to be considered as l'en'lInts holding r~ 

. just above that of the menials in the Postal Departmrllt thus creating & 
nry great difference between the proportion of the salaries of tht! l r~ 
and those ot the Postmen f If so, why was this difference made , 

(b) Will Government be further pleased to state the comparative pro-
portion that existed before the year 1906 and after that yeAI' between the 
ularies of the Postal Clerks and the Postmen T 

· r.~ •. B. Clarke: (1). There has been a considerable improvement 
1n h~ pOSl.tion of postmen ~  1906. Not only has their pay been sub-
stantIally mcreased, but theIr prospects of advancement in the Depart-
ment have also been very materially enhanced, inasmuch as all depart-
mt'ntal branch postmasterships have now to be filled by promoted postmen 
and the clerical ranks of the Department are open to all postmen possessing 
the requisite qualifications. . 

· (2) (a). Th~r  has been no change in the relative position of postmen 
lll. the organll!ation 0", the Department. • 
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(b) In 1913-14 when the scales '{)f pay were better than· in 1906, the 
average pay of lI. clerk was Rs. 40.1 per mensem. As the result' of the 
revision sanctioned in accordance with the recommendations @f the Postal 
Committee, 1920, the average pay was increased to Rs. 75.5 or by 88 
per cent. 'fhe increase in the average pay of postmen during the same 
period was from R6. 10.7 to Re. 21.3 or by 101 per cent. 

INCREASE 01' SALARIES or POSTMEN AND MEN1ALS. 

202. -Mr. N. 1I11. Joshi: Will Government be pleased to .tate 
whether they are considering the necessity of increasing the salari§8 of 
Postmen and menials in the Postal Department' If so, when are they 
likely to announce their decision T 

The Honourable Mr. A. C. Chatterjee: No such proposals are at 
present under consideration. 

RBSERU POSTAL STAPP. 

2.03. -Mr. N. ltl. Joshi: Will Government be pleased to state 
whether it is a fact that in the matter of keeping Reserve Staff, the Postal 
Department observes different proportion with regard to (i) clerke, (ii) 
postmen, and (iii) menials T If so, what is the proportion of the percentage 
of Reserye Staff for the three classes of Postal scnants referred to above 
and why has this difference been maintained 1 Will Government be further 
pleased to ~ whether they intend to shortly remove this difference T If 
not, why not T 

The Honourable Mr. A. C. Chatterjee: Yes. In the case of clerks 
h~ work of an absentee cannot be carried on except by a man who has 

been properly trained for a fairly long period and, in order to grant the 
working staff a sufficient amount of leave, it is necessary to maintain 
throughout the country a standing paid reserve equal to 17 per cent. of 
that staff: Whell a postman requires leave, there is usually a menial in the 
same Office who is fit to carryon his duties and there is very seldom any 
difficulty in finding a suitable outsider to fill the place of the menial. There 
are, however, several places where it is necessary to maintain a paid reserve 
of postmen and the percentage of the reserve on the working staff variel 
with the locality. There are also a few places where a 5 per cent. paid 
reserve of menials has ~  found to be essential and has accordingly been 

• provided. Government see no reason for altering the arrangements 
described above. 

HOUSB-lUINT POR POSTMEN III POONA. 

204. -Mr. N. M. Joshi: Will Government be pleased to state 
whether they are prepared to consider the question of granting house-rent 
allowance to the Postmen serving in Poona and Thana Districts in view 
of the shortage of housing accommodation and high prices r ~ l  at 
these places' 

TlU! Honourable Mr. A. C. Chatterjee: In accordance with the 
recommendations of ~  Postal Committee, 1~ , the same scale of pay, viz., 
Rs. 27-4? was sanctlOned for the postmen III Bombay, in the Poona head 
office and Its town offices and in a number of post offices in the Thana District 
~h l  are in the vicinity of Bombay ; and the ~ r  J~ ~ ~ 
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favour of the men in Bombay was made in the shape of a house-rent allow-
ance of lts. , a month. The postmen in other portions of the Thana and 
Poona Districts were placed on a scale of either Rs· 20 rising to RB. 32 
or Rs. 18 rising to Rs. 24. At certain places in the Thana District where 
the grant of a house-rent allowance was considered essential, this has 
been sanctioned ; but it is not considered necessary to grant such allow-
ances to pO!ltmen in all the 'offices of the Thana and Poona Districts. 

:Mr. 8. C. Bhahani: Will the Government be pleased to state whether, 
for similar reasons, they are prepared to consider the question of grant-
ing house-rcnt allowances to the postmen serving in Karachi , 

The Honou!"able :Mr. A. C. Chatterjee: I do not think that question 
arises, Sir. 

PUSIOlOD POSTMD IN BOMBAY. 

205. -:Mr. N. M. Joahi : Will Government be pleased to state th. 
proportion of Postmen in the city of Bombay who have retired on 
pensiQn during the last five years, to their total number and how many of 
them have enjoyed or are enjoying their pensions for more than a year , 
How does thiq proportion compare with the similar proportion in the case 
of clerks' If the proportion in the case of clerks is smaller, will Gov-
ernment be pleased to explain the reason , 

The Honourable Mr. A. C. Chatterjee: The number of postmen in 
the city of Bombay and the numbcr who retired on pension during the 
last five years were ': : ~'  ~ 

Number Number 
of·<iJ dat 

P08tmen. refboed. 
1918-19 897 4 
1919-20 942 1 
1920-21 956 0 ,-

1921-22 1,100 9 
1922-23 993 14 

It is impossible to say, without elaborate inquiry from Local Govern-
ments and Treasury ~ r  all over the country, how many of these 
men have enjoyed .or are enjoying their pensions for more than a year. 
The class of men recruited as polfltmcn, .the kind of work they have to 
do, and their habits of life are (,0 diffcrent from those of clerks employed 
in the Post Office tb!l4:, iL my opinion, no useful inferences can be drawn 
from a comparison of the figures relating to these two di1ferent types of 
employees. : 

Mr. N. M. ~o h  : Does the Honourable Member think that the post. 
,men are so I'ltf"crent from clerks that the postmen should not live 
sufficiently lo:nJ!' to get pensions' 

The Honourable Mr. A. C. Chatterjee: J do not think Sir that that . f . f ' , In .erence orlses !'om my answer. 

RAILWAY CONOBBSI01rS '1'0 Boy SOOUTS. 

206. -Mr. K. M. Joshi: (a) ,Will Government be please<l to place 
on the tahle the rule at .roles, if any, prevailing on Indian Railway&, 1fhieh 
allows or allow-Boy Scouts to travel at concession rates on Railways , 

• 
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(b) Will Government be pleased to state whether it is a fact that the 
Oudhand Rohilkhand Railway issue tickets at concession rates (0 t1te Indian 
Boy. Seouts ASsociation having its headquarters at Lucknow, while it has 
refused the same privilege to the Boy Scouts of the Seva Samiti Associatioa 
of Allahabad T If so, why has this distinction between the two Associa-
tions been made f 

(c) Do the Government propose to issue orders to the Railway 
~ hor  of the Oudh and Rohilkhand and other Railways to give the same 

privileges to the Seva Samiti Boy Scouts Association of Allahabad as are 
riTen to the Lucknow Association 1 H not, why not , 

The Honourable-Mr. O. A. Innes: (a) The rule is as follows: 
tl On production of a certificate signed by'the Scout Master, Boy Beouta ill 

uniform. when in parties of not less than four, are allowed return tiekete at a Bingle 
farE' of thE' class of carriage occupied." 

(b) Yes. The Railway has hitherto recognised only those Boy 
Scouts who are Members of Baden Powell Boy Scouts Association 
incorporated by Royar Charter. . 

(c) 'l'he Honourable Member's suggestion will be taken up with the 
Agent. 

Mr. S. O. Shahani : Will the Government be pleased to state if they 
would be prepared to have a rule passed to enable cricketers. foot-
baIlers, hockey or other players to travel at concession rates on Indian 
railways' . 

The Honourable Mr. O. A. Innes: That is a matter for decision by the 
Agent concerned. 

SALARIES OP ORDNANCE COJll's. 

207. *Mr. N .•. Joshi: (1) Will Government be pleased to give the 
following information : 

(a) Is it a fact that the revision of salaries of Indian clerb 01 
the Indian Army Ordnance Corps was made one year alter 
the revision of certain other Military Departments' If sq, 
~, '. 

"(b) II it also a fact that on aecount of tbis latt reviaicm in the 
case of Indian Army Ordnance Corps, the clerks of thia 
Department have been iosere bath inpaYKlld pension &a 
compared with their compeers in other Military Depart-
ments Y And if so, how do they propose. to make Irood the 
loss of the clerks of the Indian Army OrdnaJice Corps , 

(2) Will Government be pleased to state whether it is a fact that 
the increases sanctioned for Indian clerks jn th8 Indian Army Ordnance 
Corps and the percentage of higher appointments are much smaller than 
those sanctioned for Military Accounts Department and certain other 
Military Departments T If so, will Governmoent expla:in the reasons for 
this, differ8nce ~ 

. iIr. E. BlU'don: (1) (a) Revised rates of roy for olerks of the 
I. A. O. C. were SHllction,ed with effect ro~ the 1st A:pril 1921. Iu tll,e 



ease. ·of certain other departttlents the corresponding datea were." 
follows e: • 

M.W.S. 
S. and T. Corps (temporary revision) 
M. A. D. 

1st January 1921. 
1st April 1920. 
1st April 1920 •. 

The revision of the rates of pay of clerks of different Army Depart-
mentl! was taken up in. turn as the cases came forward in proper form. 
It WaR impracticable to deal with all simultaneoURly and it was impractic-
able 10 adopt the same date for the introduction of new rates in all cases .• 

(b) Yea. Government do not pr(·pose to take any action of the kind 
sUggested by the Honourable Member. 

(2) The percentage of increaRe in pay sanctioned for clerks of the 
I. A. O. C. is the same as that sanctioned for the M. W. S. ; it is higher 
than that sanctioned for clerks of the S. and T. Corps and lower than 
that sanctioned for the ~ 1 r  Accounts Department. The percentage 
of h~h r appointments is lower than in the ~  W. S., the S. and T., and 
the 'M. A. D. 

The reyisior: of pay and the .distribution of PORts yaried with the 
requirement!! of each department. 

MJI!lfORTAL lIY ALL-INDIA ARBUUL C1.lU!]tS' AssoCTA'I'ION. 

lOS. *:Mr. N. M. Joshi: Will Government be pleased to state whether 
it is a fact that the AlI·India Arsenal Clerks' Association had sent a 
memorial demanding furlher increases or equality of treatment' If 
&0, will they be pleased to state whether they propose to accede t() some 
extent to thoe demands made therein' 

Mr. B. Burdon: The memorial referred to has just been received. 
I am Rfraid I can hold out n'o hopes to the Honourable lfember that 
an,. further increases of pay will be given. 

CONVEYANCE ALLowANCB 'Oll OaDNANcB COllPS. 

209. *:Mr. If .•. Joshi: (a) Will Government be !Ileased to nate 
wbether it is a fact that the clerks in the Indian Army Ordnance ~ 
who are compelled to live at a distance of over three miles from h~ 
centre of their work, are not given conveyance allowance while such 
olerks in the MilitaTY Accounts Department are gIven this allowance , 
If 80, what are the reasons for this difference f 

(b) Will Government be pleased to state whether they intend t.o 
extend this privilege of conveyance allowance enjoyed by the clerks 
in the Military Accounts Department to the clerks in the Indian Army 
Ordnance Corps' If not, why not T 

Mr. E. Burdon: (a) and (b). The conveyance allowance to clerks 
in the Militnr), Accounts Department is not given to those ,vorking 
in the l~ l r l officeI'! of Controllers of Military Accounts; it is restricted 
tot those who are attached to units and other formations in connection 
with . the. prepc.ra1ioDeof their 'PRy orc08t acoounts aDd who acebrdingly 
have to work away from their parent offices. The arrangemeDt is,: .. . 
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temporary one and the question of revising it is now under conaidera.. 
tion. [ . 

POSTAL INSURANCE POLICIES. 

210. "'Dr. Nand La!: (1) Will Gi>vernment of India be pleased to 
Itate : 

(a) the number of public servants who have taken Postal Insurance 
Policies; 

(b) the total amount for which they are insured ; 
(c) the net profit which the Government made during the laat to 

years' 
(2) Are the Gi>vernm!lnt of India prepared to consider the advisabilit,' 

of distributing th':l net profit among the Insured' 
Mr. G. R. Clarke: (1) (a) 37,020. 
(b) Rs. 5,77,25,867. 
(c) Government do not make any profit from the Post Office 

InsurancEj Fund. ~ 

(2) This is being done sinee 1907 when the valuation of the Fund 
was first made. 

Dr. Nand Lal : If the Government does not get any profit, what is the 
real object of maintaining this institution' 

-. Mr. G. R. Clarke: The real object, Sir, is for the benefit of Govern-
ment servants. 

AliULGA1U.TION 01' NOltTB-WEB'r FRONTIER PROVINCE AND PUNJAB 
JUDICIARY. 

211. "'Dr. Kand Lal: Will Government of India be pleased to state 
al to when the Judiciary of North-West Frontier Province shall be amal-
gamated with that of the Pimjab , 

Mr. Denys Bray : As the Honourable Member is aware, the expediency 
of judicial amalgamation was one of the subsidiary terms of reference 
referred to the North-West Frontier Enquiry Committee. The Com-
mittee was as sharply divided over this question as over the main question 
of complete amalgamation. The whole subject, which is one of great com-
plexity, is still under the consideration of Government. 

Dr. Nand ·Lal : Will the Honourable Member be pleased to enlighten 
the Assembly as to the probable date , 

1Ir. Denys Bray: I cannot inform the Honourable 'Member. 
Dr. Nand Lal : Will the Honourable Member be kind enough to 

t'nlighten this Assembly whether this Session or next year T 
Mr. Denys Bray: I have already given the Honourable Member his 

answer. 
Dr. Nand Lal : Cannot you oblige us by giving us a definite answer' 
Sir P. B· Bivaswamy Aiyer: May we know w1lJen the report of the 

FrOJitier Committee will be published , , 



. Mr. Denys Bray: I am afraid I cannot answer that qnestion either. 
Government-do not propOfie at present to publish the report. 

Mr. N. M. Samarth : Is it a fact that Sir John Maffey in a recent 
Rpeech at Peshawar stated that the report of the Frontier Committee will be 
soon "published T 

Mr. Denys Bray : The fact is correct ; the statement was incorreet. 
Sir Deva Prasad Sarvadhikary : Has the decision of the Government 

to withhold the publication of the Frontier Committee's Report anything 
to do with recent happenings on the Frontier T 

Mr. Denys Bray : Nothing at all, Sir. It ha.c; a great deal to do with 
the recent happenings in the Punjab and the recent great increase of Hindu-
Moslem tension in Korthern India. 

Dr. Nand Lal : Will the Government of India be pleased to take steps 
towards the free i!;SUe of licenses for arms , 

1Ir. President: Order, order. That question does not arise. , 
DIBIISSAL OF 'VATEBMEN ON KORTH-"'ISTUIN RAILWAY, 

212. ':'Dr. Nand Lal: (1) Will Government of India be pleaS(!d to 
Htate as to ",hrther it is true that the watermen on the North-Western 
Railway, specially on its Branch Lines, as for mstance--

(a) LaIa Musa to Shorekot ; 
(h) Lala M usa to Kundian ; 
(c) M:alal,wal to Khewra ; 
(d) M:alakwal to Behra ; 

have been dismissed' 
(2) If the answer to this question be in affirmative then do Govern-

ment of Tllrlbpropose to consider the advisability of directing the Railway 
Department to reinstate them or llPpoint new watermen in their places , 

(3) Is Government of India aware that this dismissal has caused a 
great incom'enience to the pa8.'1engers--specially third and intermediate 
ones , 

The Honourable Mr. O. A. Innes: (1), (2) and ~ . Government 
have no informatiou.. The maUer is one which is within the competence of 
the A!!ellt, North-Western Railway, and if any reductions in the numbers of 
watermen have been made Government are satiRfled that the" requirements 
of passengers have been carefully considered. 

Dr. Nand Lal : Is the Government of India in receipt o{ any complaint 
in this connection' 

The Honourable Mr. O. A. Innes : Not that I am aware of, Sir. 
Dr. Nand Lal: Is the Government of India contemplating taking 

Action to fit a water reservoir in third class and intermediate class carriages 
for the convenience of :;lassengers and to obviate the present difficulty T 

The Jlonourable 'r. 0. A. Inne!! : I belie"e that question is ~ro
rl oll~ • 

• 
• 
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Dr. Nand Lal : ~  it be expected that the result of Utat consideration 

will k out very soon , ,-
. The HonQurable Mr. C. A. Innes : I (lan give no assurance on the 

BUbject. 

DISMISSAL OF PEONS AND CLERKS. 

US -Dr. Nand Lal: Will the Government of India be pleased to 
state if it is true that many peons and clerks have been scrved with notice, 
that their services are no longer required, instead of bringing in reduction 
some of the fat salaried posts, or di.qpensing with the services of some very 
highly paid officers T 

The Hono1lrable Sir Basil Blackett: The posts in the Government 
of India Sc·cretariats which have been abolished in the course of retrench-
ment range from appointments of Secretary to the Government of India 
to posts of peon. There is no foundation for the suggestion that retrench-
ment has been limited to lo'X-paid posts. Some such posts have of 
course come under reduction, but the Government of India have done, and 
are doing, their best to minimise the hardship caused to individuals who 
have been thrown out of employment. 

Dr. Nand Lal : Will the Ifonourable the Finance :Member be pleased 
to tell us how many posts carrying very high salarit=ti have been brought 
nnder reduction ! 

The Honourable Sir Basil Blackett : I think the answer that was 
given a week ago in answer to Sir Deva Prasad Sarvadhikary last week. 

Dr. Nand La! : Will you kindly repeat the same? 
The Honourable Sir Basil Blackett : The a.nswer in question, as far a's 

remember, ran to forty pages of print. 
Dr. Nand Lal : Cannot you remember the gist of it, Sir. 
:Mr. President: Order, order. 

SALE PROCEEDS OF RAILWAY TICKE"IS. 

214. *Dr. Nand Lal: Will Goyernment of India be ple:nsed to state: 
(a) as to what has been the increase or decrease in the sale pro-

ceeds of the railway tickets, with effect from the date of the 
increase in the railway fares up to the end of May 1923 T 

(b) as.. to what has been the increase or decrease in income on 
account of increase in Post Card, letter postage and other 
postal charges ~ 

Mr. G. G. Sim.: (a) The increases in fares were introduceli by 
individual. Railway" on -different dates during May, June and .Tuly 1922. 
An accurate estimate of the increase in the r ~ from passenger 
traffc due to the enhanced fares cannot therefore he made from figureR 
for the period mentioned. 

The coaching earnings, however, of 14 of the most important 
railwaYR for which figures are readily available were Rs. 40,83,84,294 
lro. 3rd June ]922 to 2nd June 1923, against R,. 37,43,56,352 for the 
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same ·period of 1921-22 which is an increase of Rs. 3,40,27,942 or 9.09 
per cent. • • 

(b) The total increase due for the financial year ~~  31st March 
1923 is not yet known, but from the returns received up to date it is 
estimated rougbJy at about 100 lakhS. 

ENHA.NCEIIEN'I' OP TBLBPHOBE RA'A8 IN J.JA.I.OBW. 

215. *Dr. NAnd La!: (1) Will Government of India be pleased to 
state as to bow many old customers the Government Telegraph Department 
has lost by tllereasing the telephone rent charges in Lahore, the enhance-
ment hring from Rs. ]50 to RH. 2;)0 per annum T 

(2) Wil1 GoYernmf'nt of India be pleased to stat.e as to how much 
Joss it (thc Goyernment Telegraph Department) has sustained, 01' how 
mueh monetary profit it has made, by ' h ~ the aforesaid telephone 
lental charg"pf; in Lahore T 

(3) ,y:tl Government of India be pleased to state as to how many new 
custom£'r;: thf' Governm£'nt Telegraph Df'partment has !}ecured. in connce-
tion with the telephone ill I.Jahore, with effect from the date of the enhance-
ment in rale \' • 

:Mr. G. R. Olarke: Dnring the 12 months from the date of r£'yi;;i::n 

96 old suhscribers gave up their connections. 
The reyellue ill creased by Rs. 60,875. 

of rates--
(1) 
(2) 
(3) ]] 1 new subscribers came on to the exchange and 13 were on 

-the WAiting list at the end of the year. 
Dr. Nand £1\1 : ~T I ask the Honourable Member- to enlighten this 

Assembly jf theh old customers would not have given up. then would there 
not haw been a Rtill greater increase in the reyenne T 

:Mr. G. R. Clarlte : I do not think that question arises ont of it. 
Dr. Nand ~  : Is not the Honou-rahle Member of this opinion. that 

there has been ~.o  appreciable decrease on account of some of the old 
customers having abandoned the instrument , 

lIIr. G. R. Clarke :" Sir, I beg to assure the Honourable Member that 
there is an increase, not a decrease. ' 

Dr. Nand L'\l : What I beg to ask is this, if the old customers had 
not abandoned the telephone would there not have ~  a still more 
appreciable incl'rllse in the revenue of Government' 

Mr. G. R. Clarke : I cannot say whitt are the inner workings of the 
mind of the olrl ~ o r . ., 

Oaptain_ Z. V. Bassoon : Is it not a fact that as long as there is a 
waiting list it wc,uld not be possible to have the old customers a8 well 
IH; the ~  custr,mers T - "-

Mr. G. R. Olarke : That is quite true. 
DESPATCH OP SALT DUST PROM ~A. 

t216. :pro Nand Lal : Is Government of India aware that-
(a) in the last two years disproportionately great qnantity of slllt 

dust WUR despatrl1f'd or consigned from Khewra, 
'. . . - . .. -._--- .. _------- --- -- • 

t for _ l~ ~r to this question-see answer below Question No. 218. ,- al 
• 
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(b) 

(c) 
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a number of representation!'" in connection with these grievances, 
were made to the CommisSioner, Salt D r ~ A'gra, 

Salt Department was charging heavily for gunny bags in which 
the salt was despatched, 

(d) that a number of Salt Agents (salt licensees) and Salt 
Merchants suffered materially due to this salt dust having 
been sent to them and the heavy charges for gunny bags , 

RF:PRBSrM'ATlOmJ op MnCRAlflS AND SAl.'!' LICEN8EKI. 

+217. *Dr. Nand Lal : (1) Will Government of India be pleased to state 
88 to whether the Commissioner, Salt Department, has given some favour 
able response to the representation of the merchants and salt licensees' 

. (2) If the Commissioner, Salt Department, has not given any favour-
able response as yet, will Government of India be pleased to st.ate--

(n) as to why these grievances of the public have not, till now, 
been adequately attended t.o by that department ; 

(b) as to what steps they propose to take in order to redress (these 
gnevances' 

SAlT Dus'l. 
218. -Dr. Nand Lal,: (1) Do the Government of India propose to 

direct the Salt Department to avoid mixing of salt dust with lump salt t 
(2) Will Government of India be pleased to state the rules in connec-

tion with the r ~o of the dust salt with one maund of lump salt T 
The HonoUl1J.ble Sir Basil Blackett: With the nonourable Member's 

permission I will answer Nos. 216, 217 and 218 together. 
The information asked for by the Honourable Member is being 

collected and will be furnished whfll available. 
Dr. Nand LaI: May I a<;k the Honourable the Finance Member 

whether be will kindly take effective steps so that salt dust may not be 
mixed up with lump salt till the answer to my question is conveyed to 
me! 

The HOllourable Sir Baail. Blackett : I did not quite catch the 
question, but I may say in answer that no salt dust is being issued. 

Dr. N9.nd Lal : Not wholly or solely, but part of the lump salt is 
mixed up with salt. dust. That is what I mean. May I ask the 
Honourable the Finance Member if he will kindly enlighten me whether 
he will be kind enough to give me that undertaking. 

:Mr. President: Order, order. I think the Honourable Member had 
better wait for the information which is on its way to him. 

PRIC. op S.U,T. 
219. *Dr. Nand Lal : (1) Will Government of India bc pleased to state 

as to at what average rate the salt used to be sold, in market, to the 
eonsumers directly, by the salt merchants and salt licensees, namely, what 
was'1he retail sale price of salt per maund during last year ending with 
February, 1923. -• 

t For answer to this que8tioD_e6 answer below question. N o. ~1 r 
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<,2) Will Government of lndia"be pleased to state ~ to at what rate 
the salt is being sold, in market, to the COllSumers directly, by those 
~ho l  who deal in salt, namely, what has been the retail price of 
salt per maund since April last and what 1lI it actually in the current month' 

The Honourable Sir Basil Blackett: The retail prices of salt· in the 
'H1IJUS districts arc published. CVCQ fortnight in the f::iupplement to the 
(il/zelle of India. 'l'h ~ prices val'; considerably from province to pro-
-vince and from district to district on account of the incidence of railway 
fl't·tgoht and so on. It would, therefore, involve a r~  deal of difficulty to 
work out average J'l'icCs for the whole of India at different periods for 
purposes of comparison. I would, however, invite .the Honourable Mem-
ber:s attention to the statement made by me in this Assembly on the 4th 
instant in the course of which I gave figures showing the actual r ~ 
increase in retail prices which has taken place in the various provinces. 

Dr. Nand Lal : May 1 ask the, Honourable the Finance Member to 
enlIghten me whether the old system of salt licences is still in existence 
for all practical purposes! Has the monopoly in salt sales been abandoned 
or i. it still in continuance Y 

• The Honourable Sir Basil Blackett : I do not think that ~ o  
larises, Sir. 

Mr. S. C. ·Shahani: Will the Goyernment be pleased to state if they 
will be pleased to ascertain whethel' it is true that in Sind a seer of salt 
which used to sell for one anna before the Finance Bilinow sells for two 
annas , • 

The Honourable Sir Baail Blackett : If the Honourable Member will 
give me evidence on which he bases that statement, I shall be very ready 
to look into it. 

Mr. S. C. Shahani: I am a zamindar myself and I have ~ 
contact with the -cultivators of my own part. I have made enquirie,s there 
and find ...... 

Mr. President The Honourable Member may ask a question and not 
.. give information. 

SALIS OF SALT. 

220. -Dr. Nand L&1 : Will Government of India be plea __ to state as 
to how much the decrease or increase, in the sale of salt from Khewra 
mines, has been siIl(,c the ilrst {If M-areh last up to the end' of June 1923, 
when compared with the same period of last year, namely, from the 1st 
March 1922 to the end of June 1922 f 

The Honourable Sir BasU Blackett : I cannot give figures of sale 
during the period in question, but only of indents.... During the 4 months 
March, April, May and J uue 1923, there was a decrease as compared with 
i.he previous year of 14,83,369 maunds. Total issues from Khewra during 
the year ending the 31st March 1923 were, however, 91 lakhs of maunds 
ia exeess of the issues of 1921.22, and in the total issues of all the Northern. 
Yndia sources there was an excess of over 19 lakhs of maunds. . .. . . 
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Dr. Nand Lal : :May I ask the 1I0llourable the Finance MClllberHl> to 
what t1b.e uerrease relating to the former part of the questiq,tl \\'as dlie' 
to or is due to ? 

The Honoura.ble Sir Basil Blackett: The incl'eal)e III tile earlier 
period. 

CONSUllrnON OF SALT. 

221. ~'Dr. Nand La! : Will Goyernmcnt of llldia be pleased to state 
as to how much the decrease or increase, in the cOlisumption (retail sale to 
the c_oDSumers directly by those shopkeepers ,,'110 deal in salt) of Balt 
has been since the 1st of March last up to the end of June 1 ~ , when 
~~ r . with the same period of last year, llamely, from thf' 1st March 
11122 to the end of June 1922 , 

,The Honourable Sir Basil Blackett: The lIollourable Member is 
referred to the answer given by me on the 2nd instant to a similar question 
asked by Mr. J. N. Basu. 

Dr. Nand La!: Does the Honourablc the Finance Member remember 
what answer was given 1 Will he kindly enlighten us'? 

The Honourable Sir Basil Blackett: Both I and he have eyes and 
1 imagine Wf' can read if. we look at the debates. 

UN STARRED QUESTION AXD ANSWER. 
~ o  St;PEllJOR Arr J T E~TS ~ RAI"WAiS. 

108. Mr. N. M. Joshi: Will Goyernment kindly lay on the table a 
statement showing, for the State-worked and Company-worked State 
Railways, the Dew appointments in the Officers' grades since the 31st 
March 1914 and ihe scale of each such appointment' 

Mr. G. G. Sim: The State Railway Classified List, a copy of which 
~ in the Library, will give the information regarding the State Railway 

J<istablishmcnts. '1'he GOyemmellt of India have not got the information 
regarding the Company-worked lineb . 

., 
THE INDIAN NATURALIZATION BILL. 

The Honourable Sir Malcolm Hafley (Home Member) : Sir, I beg to 
1av on the table the report of the members of tihe Select Committee to 
which the Bill to (!onsolidate and amend the law relating to thc naturaliza-
tion in British India of Aliens resident therein was refened. 

THE INDIAN STAMP (AMENDMENT) BILL. 
The Honourable Sir Basil Blackett (Finance Member) : Sir, I beg 

to 1ay on the table the report of thE' Select Committee to which the Bill 
r h~r ~ amend the Indian Stamp Act, 1899, was l~ rr . , o 



RE80LU'£ION RE E~T l AT  BY GOVERNOR GENERAL. 
AMENI1MENT OF SECTION 6711 OJ' THE GOVERNMENT OF INDIA ACT. 

Mr. Preudent : The Assembly will now resume the debate upon the 
lim;(']ution lUoved by Dr. Nand Liai. The original question WdB : 

,; '1 his A88embly recollWlends to the Governor General in Council that he may 
be pleased to take ncecssary 8teps to get section 67B of the Government of India 
Act amended 80 a8 to provide that the Governor General shall not use his special 
emergency powers of certification under section 67B, to overrule the decision of the 
Indian Legislative A88CDlbly ;" 

to whi('h all amendment- has bef:l1 moved, to leave out all the words after 
" amended" in order to insert the words as follows: 

" (1) The words' or interests' occuning between the wOld' tranquillity' and . 
the words ' of lJritiah India ' be deleted. . 

~ The proviso be amended as follows: 
! a) The word • gru ve ' be iuaerted before the woru ' emergency " and 
( z,) the following be inserted after the word ' emergency , : 

• 
• such as foreign invasion, civil war or widespread internal commotion and 

ill no other circumstances '." 

fhe Assembly will observe that the ameqdment in Mr. Rasu's name 
raise;> two i;;sues and I propose tf) put t.hem r ~l  and therefore for 
h~ j)urpos('s of the debate now about to be resumed, the amendment 

to omit the word .. iuterests " in section 67.B is now the subject ~r 
discussion and the debate will be restricted to that subject. 

Mr. Harchandrai Vishindaa (Sind: Non-Muhammadan Rural) : 
Sir, I beg to support Mr. Basu's amendment in its first part, as you have 
been good enough to rule that these two parts will be separately debated. 
I might as well say that I believe Mr. Basu will drop the second part of 
his amendment, because he feels that the sense of the House is not in 
favour of the second part of the amendment; and in supporting this 
amendment I ml:y be permitted to make the following observations. 

Sir, as you are aware I am one of those" modern Hampdens" to 
whom the Honourable the Home Member so playfully referred the other 
day, " as having come back to the mother assembly without having 
received any scars of martyrdom on our bodies with the boast that we 
have inflicted a great blow upon Government by coming in unopposed 
at the re-election." I may tell the Honourable the Home Member that 
I do not grudge him the pleasure of indulging in cheap sneers at my, 
expense. The redoubtable knight of Government is quite welcome to 
break his lances of wit on my devoted head; for after all it will be 
scarcely sportsElnnlike on my part to grudge the members M the Govern-
ment the pleasure and the solace of hiding their discomfiture by laugh-
ing to scorn, a gesture which can have only one interpretation, namely, 
a reflection upon and a disapproval of the action of Government. Gov-
ernment members arc after all human beings; they ought not to be 
angels and they arc not : and even a character like Shylock said" Hath 
not n Jew eyes T Hath not a Jew organs, dimensions, passions and 
affections T If you priek him, does he not bleed' If you wrong him, 

* By Mr. J. N. Basu. 
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• .j.452 J.ECl:lSLATIU AI>SJUWLI • llO'IH JULY 1923. 

lYr. Harchlludrai Vishindas.j 
will he uot be revenged 1" And why ::;hould 110t ' l'lllll~  membcrs 
have the same possession? But I can assure them that so far' as I am 
-concerned the llonourable Sir Malcolm liailcy's shafts of jeers will 
have as much effect upon me as buck-shot can have upon rhinoceros ..... 

The Honourable ~ Malcolm Hailey (Home Member)": I did not 
pass that refiecti(.'ll upon the Honourable Membf;l' 's skin. 

Mr. Harcbandrai Vishindas : Upon whatcyer part of my body, 
whether it was the skin or nose or elsewhcre; it was aimed at, it naB 
glanced off. ~. , Sir, I have received these gibes and jeers with the 
utmost composure and good humour. I can only say this much, that 

• ,whatever view the Government members may take, resignation is a 
recognised ferm of protest and my constitueney desired and recognised 
it as SUCH anJ to mark their sense of appreciation and approval it 
returned me un('pposed however much that may form part of Sir Malcolm 
Hailey's derision. 

Now, Sir, the next thing that I will say in this connection is '~  I 
expect and I solicit reciprocity from Sir Malcolm Hailey; that he will 
also obsern the same kind of composure and good humour when I pro-
~  to expose the thorough hollowness of his arguments. 

Sir Malcol'll. Hailey in his very able speech the other day, that is, 
Wednesday last, first of all said that he was aware that resentment had 
!:6en fclt at the exercise of this power of certification in this Assembly ; 
Lilt he would not offer any opinion as to whether any such resentment 
had been excited outside the Assembly. Now, Sir, do I understand that 
the Honourahle the 1I0me Member, who, like Atla,;; bears upon hil:l 
shoulders the burden of the. great Indian Empire, is not aware of what is 
going on all round him f Is he, 'rho 80 assiduou!'ly preserves extracts 
from the proceedings of Congresses and Conferences of which we had a 
nry elaborate presentation the otllf:r ~', is he not aware of the opinions 
expressed in all the Indian newspapers 011 this subject? I dare say he 
could not be unaware of the fact that there is scarcely an Indian-edited 
nc,wspaper, whether of thc co-operating or 1I0n-co-operating persuasion, 
whether moderate, liberal or extremil:lt, and there il> I-icarcely a politician 
who has not expressed his eondemnation-and that in no uncertain 
teI1Il&-Of this power of certification. Mrl-i. Besant, an erstwhile stauncn 
supporter of Government, Sir 'rej llahadnr Sapl'u, Mr. Chintamani, late 
Members of Government, not to mention oLher names, all these persons 
Lave expressed and declared themselves against the exercise of this 
powet·; and there have been several assoeiations who have sent 
memor.ials to Government to the same effect. But no greater proof of 
this can be had than the speeches of some non· co-operators who wel-
comed this power, not because they approved of it, but because they 
think that it verifies the prognostications they held out from the beginning 
that these reforms were a mere sham and that the moderates were 
simpletons and dupes and now they should join their ranks. I say Sir 
that all these cireumstan.ces go to show that public opinion, I ~ 
Indi&n public opinion, not Anglo-Indian public opinion, has l' ~ 
. B~l  ~ ~  l r ~~ ~ r J. ~~ ~h  o ~ Qf ~ ~ o . ' __ ~ 
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That Leing the case the two -illustrations that the Honourable Sir 
'lI'ialcolm llailey gave, go by the board, in my opinion. He first of all cited 
the instante of the abolition of the Army Commission purchasea. Now, 

,this ~  took place in 1871, more than half a century ago, and it shows 
how hard put to it must Sir Malcolm Hailey have been that he could not 
cite ~  more recent instances at all. But even then, I presume that it is 
110t a parallel case; the purchase of Army Commissions was to my mind a 
kind of corrupt practicc; and if the legislature refused to abolish this 
purchase, then ~  legislature's decision was a morally perverse one and 
there was no wonder that the royal warrant was invoked in order to 
effect its abolitiol1; and although, as Sir Malcolm Hailey might tell us, 
there was a howl against the use of the royal prerogative at the time, 
I gather that pu blic opinion in England 'must have been against this 
imnwral practice. But public opinion I say has been entirely against 
the certification; therefore the two caSdS are not similar. 

TLen again he quoted the instance of President Cleveland's 301 
instances of his excrcise of the power of veto, and he followed that up by 
say;ng that according to Lord Bryce that was approved by the public. I 
S:lY, -::;ir, that illustration also goes by the bow, because here certification 
has not been approved by the public. But before we leave Lord Bryce, 
I had better quote Ii pliliSage from him which shows how far the powers of 
self-government should be conferred upon a people. He says : 

•• The posaession of political rights since it gives 8elf-respect and impoaea res-
ponsibility does of itself ulake men nt to exereise those. rights, 80 that eitisena who 
~ o  libt:rty will be 8ure to value it and guard it." 
After this Sir Malcolm Hailey proceeded very jubilantly and triumphantly 
to trace back the history of this power of ccrtitication, to give the opinions 
of members, Congresses and Conferences here and of the labour party in 
Eugland, to show that almolit all sections of opinion which could be respect-
ed were wlited in the introduction of these powers. I do not quarrel with 
that. Who dispute:; that f But i:; it any argument that because you 
have once :;tarted a scheme you must adhere to it through thick and thin 
to the end, although it should be found to be a failure f This is the first 
time I hear an argument like that, It is quite clear according to us-I 
know the Government will not agree with us-but aceording to us this 
power has been wrongly n:;eu ; and once it has been wrongly used it is an 
occasion when we should review our position and make all efforts to see 
that these powers are uot wrongly used in future, . . .. .. . . 

Mr. L. Graham. (Secretary"Legislative Department) : On a point of 
order, Sir; does the Honourable Member intend to reflect on the action of 
the Governor General f . ' 

Mr. Harchandrai Vishindaa : If I am not entitled to reflect on the 
action of the Goyernor General, I will rub it in to his advisers. I say' 
those who adtised the exercise of these }.lowers advised wrongly .. ,._,_. , . " '. 

The Honourable Sir Malcolm Hailey : Do, you know who they are f 
Mr. Harchandrai Viahinciaa: I can very easily imagine. I have got 

common sense and I could see meetings being held that day which prevented, 
the Honourable the Home MemBer from being present in the Assembly to 
oppose Mr. AgarwalA'8 Bills, as he himself tolci us h~ o h~r day" ~ '  
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[Mr. llarchnndrai Vishindas.] 
Colonel Wedg'Wood himself pointeu in the passage which was qldoted by my 
friend Mr. Samarth the other day, that the word" interests" is 80 very 
vague that it o'pens· a 'Wide door for the exercise of this power on all occa-
Sions, whether opportune or otherwise, and events have proved that such 
apprehensions are not unfounded, because we now see that for paltry 
thirigs this power is being exercised. I do not propose to go into the 
question whether this doubling of the salt duty is right or wrong, because 
If I a080 I shall he repeating what has been already said at great length 
both in tlliS House and outside it, and it will really serve no useful purpose. 
Goy'ernnient will neyer be in accord with us. As the Puujabec proverb 
says: Tllll ikhen main na mallsi'm, oozi tain jitti ke main.'· "If you sa)" and I do not accept, who ~or  the victory ? you or I ~ " So there 
is no uSe going oyer that grollnd at all. But I will say this much that the 
doubling of the salt-tax was not at all eaHed for. The other day, as you 
will remember, !:;ir, a question was put to l<'inRllce Department as to how 
far the 24 crores rupee loan that had heen floated had been f'ubscribed, 
Rnd the Honourable Sir Basil Blackett replied that on the very first day 
16 crores had been actually subscrihed, that is two-thirds, and the Honour-
able Sir Malcolm Bailey 'With his usual smartness interposed an interjec-
tion " poor bankrupt India" by which he eyidelltly meant that India is not 
poor. 
". The Honourable Sir Basil Blackett : Thanks to the doubling of the 

salt tax. 
Mr. Harchalldrai Vishindas : Now, Sir, 4 crores more or less to the 

Tl·easury ~l1 not make any difference. A past master of repartee like 
Sir Malcolm, who eould ward off the onslaughts of the valiant Kabiruddin ' 
Ahmed on whispers and inspirations by referring him to the wireleSR 
department of the Government of India, will at once retort with the re-
mark" Ah, but that is all due to the balanced budget." 

iir. Preiident : The Honourable Member ~ho l  understand that we 
are not now di'lcllssing the salt tax, nor are we on the Finance Bill . 

. Mr. llareha.n'drai Vishindas : Well, Sir I shall refrain from pursuing 
this point any further. What I was submitting was that this salt tax has 
~ h rise to the use of the power of certification, whieh, as I have said, is 
not at all justified, and I will stop short there. 

Now, Sir,. while supporting only Mr. Basu's amendment, I have to 
111llk£' this remark that the Honourable Sir Malcolm Hailey read out the 
other day several quotations to prove that several schools of thought both 
in India and England were in favour of the retention of some sueh powers. 
I quite agree with that remark, because I think that some such powers ought 
to be retained. Therefore I am not in favour of the sweeping proposition 
of iny fri£'tld Dr. Nand Lal for the wholesale abolition of the powers of 
certification, but o~  for the deletion of the word " interests," and in 
this connection, It.& a matter of drafting, I would suggest that while you 
drop the words" or interests" the word " or " ought to be inserted 
between the words" safety" and " tranquillity." Well, I do not think 
b1 th,,- withdrawal of this power the foundations of "he Empire would ~ 
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ls.haKell ill the: least ; especially when in matters of finance in which the 
IJeglslat\vc .-\.ssembly or the House of CODunOns are considered to be the 
l'ulitodianli of the purse, I think it is desiJ;able that in such eases no tempta-
tion should be given to the o ~or General to interfere with this power. 

Now, l:)il, surely it cannot be said that this power should be exercised. 
by the Government on each and every occasion when they are in a minority 
in the Assembly. The gravity of the occasion is the acid test. We say 
that this occasion was not so grave as to flout and disrespect the opinionS 
bO repeatedly expressed by this House. Weare unfortunately under the 
SWIlY of a Government who cannot be expected to uphold the rights of the 
Assembly. I daresay Mr. Montagu never contemplated the exercise of 
the'le powers on occasions like the one we are criticising, &!ld if the present 
regune contlllues, I think that there will be many ocealiions for the exercise 
of this power, unless these powers are withdrawn, and the whole voice of 
the Assembly will be nugatory. l\ow, Sir, we are under the direction of 
men who exercise a great deal of influence ; although not on the surface 
of the Cabinet, still they exercise a great. deal of influence upon the delibera-
tioils"'and the decisions of the present Government in· England. These are 
thuse men whom Mr. Montagu ill his speech on the second reading of the 
Bill ill the House of Commons described thus : 

" Lord Svdcnhams of the future would like to n'main on their thrones untram. 
mclled by control from above and undismayed by eriticisll1B from below." 

'fhese people are also described ill his famous book" Hope of. Europe " by 
Sir Phillip Gibbs in these terms : 

"There is one type of man in England wbo is ha rd in his Imperialism, re-
action3ry against any ellort of ehangp or progress, disliking nIl alieDli and a finn 
believer in resolute rule lIith machinp guns und blllks. Hc wus the defemer of the 
Amritsar maB81>trc. He is all for thp shooting dowu of the uncmployed if they make 
;hell1Belves annoying. He writes ll,ttcrs to the ' Morning Post • lI'hieh is publiahed 
exclusively for his class and ideas." • . 

&ir, olle. doeo;; not know for how long ~ . o ~rll l1  will go o~ ... WJten 
~  reform proposals were on the iapts, if this class were in power they 
wouln hayc seen that these reforms and their authOl"S were relegated to 
~ place which it would be l1 rl~ ll r  for me to mention. Hereafter 
if the same state of things continues at the end of the statutory periOd of 
10 years, I think the hands of the clock will be put backwards and not for-
ward. 

Now, Sir, I shall conclude by making a quotation for the benefit of 
those who are intoxicated with the lust of power engendered -by the posses-
sion of machine guns and air forces, and that quotation is from Macaulay. 
He says: • 

" The evils of submission are obviously greater than those of resistance. A time 
eomee ",hen fear itself begets a sort of courage and warns nutocrats not to p1"ellUme 
too far on the liberty, the patience nnd forbearanee of the B ~ .  

Mr. L. ~  : Sir, I will first deal with t.he personal matters which 
Mr. Harchandrai Visbindas has put before the House. The nature of hill 
return to this House has, I think, in some way added interest to this debate. 
Be has represented this House as his mother, and I say to him ~  I 
welcome 'an erring cWd back. We think that he has been very oo~l 
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perhaps a little naughty i we see no political significance in it at all. 
Mr. Hal'chlUidrai, to the best of my recollection, left this House"a Ifl.oderate, 
opposed to the salt tax, opposed to certiticatioll. lie comes back to this 
HoUS(', so far as I can judge from his speech, a moderate opposed to the 

13 1f00N. 
salt tax, opposed to certification. Mr. Harchandrai 
next. proceeds to say h ~ many notable moderates 

have given voice to their disapproval of the certification of the salt tax. 
Sir, we are I:!Ot here in this House to decide or even to suggest, or to debate 
the question, whether the salt tax was duly certified or not. The verdict 
01:' that point has been given in another place by a notable majority. 

Mr. T. V .. Seahagiri Ayyar (Madras:. Nominated Non-Official) : 
Indians had no yoice. 

Mr. L. Graha.m : I believe certain representatives of this House were 
at home working very hard on that occasion. On the points relating 
particularly to li'illance I have no doubt that the Finance Member will 
give an adequate reply. I wilinow turn to the debate, Sir, generally, and 
in the first place, I would venturc to resurrect Mr. Basu -in order to.make 
onc or two points against him, which my Honourable friend the Leader 
of this Housc omitted to make. I venture to say". resurrect ", Sir, 
because the Honourable the Home Member, with his usual skill, slaughtered 
aud buried Mr. Basu on the last occasion. I would hardly find it necessary 
to reier to Mr. Basu but for the fact that he so grievously misled my vener-
able friend Sir Deva Prasad Sarvadhikary. Mr. Basu, I might almost say, 
thrcw a bombshell into this House, which was filled with poisonous gases 
pmerated by the hasty workinga of a confused mind. His mind was quite 
incapable of taking the vcry obvious differences between section 67 A and 
f>cction 67 B of the Government of India Act. Now, Sir, that question W88 
!"eally adequately dealt with by the Home Member, but after all, Members 
have short memories anu I do not know how many at the present moment 
have got copies of the Gilvernment of India Act with them. Section 67 A, 
as I said before, deals cntirely with expenditure whereas seqtion 67 B deals 
with legislation, and as is generally known, I hope, our Finance Bill is a 
mcasure of legislation by which we impose taxation. Mr. Basu said that 
under sub· section (8) of section 67A it "as open to the Governor General 
to use his extraordinary powers and certify the Finance Bill In view of 
the fact that some Members have not got copies of the Act with them I 
think it necessary to read sub-section (8). It says : ' . 

" Notwithstanding anything in this section the Governor General shall have power 
in CIUIe8 of emergency, to authorise such expenditure as may, in his opinion be neeefllIJ.r1 
for the safety or tranquillity of British India." , 
You will mark that Mr. Basu has construed the words" authorise such 
~ r  " as equivalent to " pass such legislation". 

Mr. " li. Baan (Burma: Non-European) : Restoring. 
The HODour:\ble Sir Malcolm Ha.i1ey: Not restoring. That is SUb1 

section (7). 
Mr. L. Graham: The Governor General could certify under sub-sec1 

~ o  (8) if "to authorise such expenditure" meant" to pass wcn 
~ l ~ ~ . " 1 was amazed ~  the House did ~o  riae in ltorPOr ~ 
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lIr. Basu putting that proposal before it. I can only assure the House 
thut had' h~ Governor General taken such liberties with the interpretation 
of that section of the Government of India Act, there would have been 
llothing buf; rebellion j.n British India. The meaning is perfectly plain. 
Unfortunately, the matter is not at an end there. As I say, this poison 
gent'l1'8ted by Mr. Basu has affected my friend Sir Deva Prasad Sarva-
dhikary. He comes before the House and says, " the Governor General '. 
t'xceptional ],owcrs under section 6'iA arc limited to cases where the safety 
or tranquillity of British India are affected. Why then should not his 
extraordinary pow'ers under section 67B be limited in the same way , " 
Surel:." this might fieem a plansible proposition to anyone who had not 
1aken the trouble to cOllRnlt the Act. What are the extraordinary power. 
under section 67 A Y They are two, and they are vested in two separate 
authorities. There h; the extraordinary power vested in the Governor 
General in Council uuder sub-section (7) of section 67 A. There is the 
extraordinary power vcsted in the Governor General under sub-section (8) 
of section 67 A. On what occ&>ions can the extraordinary power vested 
in tlrP Governor General in Council be used T For, that is the power to 
which Sir Deva Prasad Sarvadhikary was refe'rring· when he said, •• Your 
powers of restoration are to be exercisecl only where the safety or tran-
quillity of British India is concerned." Sir, I doubt if a more incorrect 
statement of law was ever made on the floor of this House. The power of 
restoring a ~r . "hich ha.q been refused by.1Jtis .Assembly is vested in the 
Goyernor ~ r l in Conncil, and it can be 'WIled itt'the following circum-
stances, llamely, ill any case ill which the Governor General in Council 
clccl<1J'es that he is satisfied that any Demand which has been refused by 
the Legislativc AR.'1embly is essential to the discharge of his responsibilities. 
If you arc g'Oillg' to seek for an analogy between section 67 A and section 
67B, you will find the material for that analogy not in sub-section (8) but 
in sub-section (7). It would be quitc justifiable, following that analogy, 
to contend that in section 67B, the Governor General should have power 
of eertification whenever he found it essential to the discharge of his 
responsibilities, and in fact, that is the. meaning of the words in S{'ction 67B. 
It S'lys that " the Governor General may certify that the passage of the 
Bill is es.'lCntial for the safety, tranquillity or interests of British India." 
In pllssing, Sir, I might be allowed to remind the House what is the true 
purpose of rnb-section (8) of section 67A. Fortunately or unfortunate-
ly·-I Jeave it to the HOllse to decide \vhieh-this AssE'mbly is 110t con-
tinnOllf'ly in Session 1hroughout the year. Were thi!> As.o;embly to con-
tinue to he in Session throughout the year there would be 1'0 occasion for 
resort to sub·section (8). But it may arise, when thi!': As.'lCmbly is not in 
j:('-sRion, that expenditure must be incurred. There are long intervals of 
time when this A!>sembly is not sitting and events may then occur which 
may affect the safety or tranquillity of British India. It is notJ possible to 
call a Rudden 11]('1"1 illg of th',' A-.;srmhh·. anJ ill tho"e easc!':, the Governor 
General takes the place of the AHsemhly and authorises expenditure of 
money. It is very fit and proper that he should be allowed to take the 
place of the Assembly only in ll~  where the safety or tranquillity of 
Britiflh India is concerned. But, Sir, because in those particular cases a 
rcsbicteQ power is vasted in the Governor General, that affords no .,argu-
}oent for r ~ that his powers llnder ~ o  67B should be restricted in 

• 
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. {..\fr. L. Graham.] . 
~ Fame manner. The positions are entirely di1l'erent. If JI'Ou .want au 
l4I!Jllogy, you must seek the position where the Assembly has refused a 
g!ant, not merely where the Assembly is not there. to give a grant. 

Now, Sir, I would like to turn-and I must apologise to. the House for 
it-to a few hard facts of history. It is generally supposed that these words 
i. sufety, tranquillity, or interests of British India or any part thereof" 
are a haphazard collection of words strung together,. a sort· of omnibus 
collection of words, to give the Governor General power so that you may 
make sure that there is no loophole. Now, that is not so. This expression 
" safety, tranquillity or interests" is no new expression hurriedly r ~ 
together to make sure that the reforms should not be too p/fectivc. It is 
an expression which, Sir, has a history in h~ Government of India Act of 
50 yt'ars. I do not know if members would be surprised to hear that the 
e-xprt"SSion has its origin in the disputes between Warren Hastings and his 
COnrieU. I thiuk nobody wishes a position of that sort to be restored. 
Lord Cornwallis before he came to India stipulated that he should not be 
put in that sort of po:.ition. An Aet was passed in 1786 and its provft!ioll.' 
,,~ r  re-enacted ill 1793, and the important words which I would cite from 
those provisions are : . 

"Be it eoeted, that when and so often as any measure or question shall be 
proposed or agitated in the Supreme Counril at Fort William in Bl'ngnI, or tn l'ither 
of the councils of Fort Saint G_gl' and Bo ~', whl'reby the intl'rests of the said 
1JJIited Company, or the BOfet1J .,tranquillity of thl' BritisJi possessions ill India, or 
in any part thereof, are or may, ........ be essentially, etc., (·te." 

That is the origin of the hr ~ The phrase occurs, in the form in which 
we have it 110W, first in the Gov<;rnment of India Act, 1870, which provid-
ed: 

" Whenever any measure shall be proposed before the Governor General of India 
~  Co·;ucil, whereby the safety, tranquillity, or interests of thl' British possessions 
in Inella, or any part thereof, are or may be, in the judgment of the said o ~r or
Genel'aI, t'88Cntially affected, ......... " 

It was necessary for the Governor General and for the Provincial Governors 
vis-a-vis the Executive COIDlcils to have special powers of overriding them 
because the Governor General and the Governors as the case might' be 
were responsible to Parliament. So, when under the reforms a large elected 
l)Olmlar majority entered the ~'ll l'  it became necessary to provide a 
~ 'l1lr  of special authority by "which the Goyernor General should be able 
to force his will in matters essential to the discharge of his duties. A re-
commendation was made in favour of the Governor General in Council 
I)riginally in the Montagu-Chelmsford Report. The idea wa.'l that there 
should be a second chamber containing a Government majority and hro ~h 
that second chamber the Governor General in Council should by certifica-
tion be able to pass laws which would have the same operation as if they 
had been passed by both chambers al,d the limits which were suggested 
were these, "where such amendment or legislation was essential to the 
interests of peace, order or good government." Now, Sir, the Crewe Com-

. ~~~ when they were examining this Bill preparatory to its being· intro-
~ ~  iJ). ~  House of Commons, tf'ntatively suggested that the wordl'l 
I l l .~, tranquillitr or jnterests fJf ~r 'lh. India 8l' any part thereot " 
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appeared to'be of a somewhat widel' imJlort than those contained in the Be-
port, that is to say, " peace, order or good government." The Government 
of India: Sfr, would be quite sati"fied if the words "peace, order or good 
government" occurred in section 67B and not the words" safety, tran-
quallity or interests' '. Both of them cover the whole range of the responsi-
bilitieR of the Governor General to Parliament, and it is because the certi1l-
eating powers of the Governor General must be exactly co-extensive with 
hili responsibilities to Parliament that the words which now occur in sec-
tion 67B 'were introduced there. 'fhe proposal which is before us noW' is 
to strike out the words" or interests". None of the speakers who have 
so far supported this amendment have ventured to show what the eifect 
oC it will be. Possibly they do not know, possibly they wish the House not 
to know. The effect of withdrawal of these words would, I submit, be 
nothing less than disastrous. It would be moreover a violation of the 
constitution. The constitutional position is, I may remind Members of 
this House, that special powers are granted in so far as the Governor 
General and the Governor, a.-; the case may be, are not responsible to the 
electorate of this country hut to Parliamellt. With the permission of the 
o~ I will draw the attentrion of Members to fPe provisions of section 72E 

of the Government of India Act-I would turn your attention, that is to 
say, to the provinces. The Governor in a Province has powers of certifica-
tion. It is true they have not yet been used, but he has those powers and 
what are the limits on those powers' The Governor in a Provinee may 

~r  ify " any Bill relating to a reserved subjeet" (Voices : " Reserved 
subject ")-" the Governor may certify that the passage of the Bill is 
essential for the discharge of his responsibility for the subject." Now, 
Sir, it is not to be so In respect of a transferred subject. Under the Gov-
~ '  of India Act as it stands, we are well aware that bv an amendment 
of the rules made under section 45A without all amendni"ent of the Act, 
if we transfer subjects whieh arc 1I0W reserved to the list of transferred 
Sil bjc('ts, the effect of such transference will be that the powers of the 
Goyernor under section 72E will automatically shrink, will be reduced 
pro tanto, and when the time comes when all the provincial functions be-
come transferred subjects, the powers under this section will be entirely 
spent and the Governor will have no powers at all. That, Sir, is a very 
useful section as giving an indication of the line along which attempts to 
introduce reforms should proceed. I put it to the House that the Honour-
able Member is starting from the wrong end of his problem. The Governor 
General has responsibilities in respect of -all his p<,wers. He is not 
responsible' to the Indian electorate; he is responsible to Parliament, and 
this point was very clearly laid dowll by Mr. Montaga in the debate on 
:\fl'. MacCallum Scott's amendment 011 this very clause. The objection 
rEUsed was that these power'.! were far too wide. The reply was that they 
conld not be too wide because they were co-extensive with the responsibi-
lities. Mr. Montagu said: 

" Under the Beheme of the Bill we make the Government responsible to Parlia. 
ment atm for the whole of the Government of India," 

Consequently for that reason the House negatived wit.hout. a division 
Mr. MacCallum ScOtt'liI f1menc\Jnent that the words" or interest. " allould 
~  removed. • • • 
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Mr. K ... 8&marth (Bombay: Nominated Non-Official) : 'After 
guarantees gh'ell by Mr. Montagu. • 

Mr. L. Graham: Whnt were those guarantees T They were certainly 
not guarantres to be introduced in the Bill and there was no proposal to 
have an amendment of the Bill. All he said was this : 

" That a member of Parliament will have an opportunity of diseharging hi8 
true funetions as the trustee of the Indian electorate and that he will have in order 
to 'deal with that 8ubjed the o or ~· of a report upon the measure by !l Standing 
Commi!tee appointed bv this House itself," 
'J'h~r  no such ~ro o  in the Government of India Bill, 8.'1 my friend 
will admit. and there was no sugge'ltion that such a provision should be 
}mt ill. I have no doubt that Members of the Houses of Parliament have 
had llmple opportunities of finding out what is the value of a measure which 
has been certified bv the Governor General and that the House of Commons 
was fully aware of the circumstances under which this Bill was passed. 
But that is a very minor point. Mr. Montagu's point was this that so long 
AS the Government of India and the Governor General are wholly irres-
polli'ible to the Indian electorate certain powers must be vested iV the 
Of)vt'l"Ilor General to enable him to discharge his responsibility to Parlia-
ment. Oue more point, Sir. That is, that the law does provide adequate 
safeguards again8t the abuse of this power of certification. In the first 
place, I trust, Sir, that I am in order in saying this, you have the conscience 
of the Governor General. You will remember that the original proposal 
was that the Govcl"llor General in Council should certify. Now, Sir, it ~ 
1l0tOl·ious that corporations have no conscience, though I should not be 
uNlcrstood as saying that the Govel"llment of India has no conscience but 
I will say that it is far more difficult for the conscience of an aggregate 
body of men to funt'tion effectively than it is for the conscience of a single 
indiyidual. I would say that the Governor General being the authority 
empowered and bcing a sillgle individual is responsible to his own conscience 
which provides all adequate check. Even if that check were not enough, 
yoo have the control of Parliament. Every Bill which is certified'lmder 
this section hel!;; to IJe reported to Parliament. It mayor may not llccording 
to circumstances require the aRSent of His Majesty. You know very well 
that if His Excellency thinkll that a state o lll r~  exists, ,he may 
direct that his certification may come into operation at onee. In such a 
case the assent of His Majesty is not required bu.t the Act is subject to sub-
sequent disallowance by His Majesty. I sug-gest, Sir, or rather I wish to 
emphasise the fa('t, that these two provisiolls of the law do furnish an 
entirely adequate safeguard and lastly, Sir, I put it to this House that the 
supporters of this amendment are attacking "the problem from entirely the 
wrong end. It is as if you were trying to pull down a house by removing 
the bottom r ~ first. The special powers of certification are r r~  
by the Governor General so long as he haR the degree of responsibility to 
Parliament which he now has. Reduce that del-nee of responsibility to 
Parliament and you ean at once pro tanto reduce the certifying powers of 
the Governor General. 'But at the present stagc I oppose this amendment 
and J ask Members of this House to join with me in opposing it because it 
)JpeJIs not a refonn of the constitution but a mutiliation of the constitution. 

Bai I. B. Jt'If.jumdar Bahadur (Presidency Division: Non-Muham-
l~ A  Rltl'a] > : J cannot withhold ~T ~T h ' from the Resolution 
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or rather ihe spirit of the Resolution which has been moved by my: 
. Honour'abie friend, Dr. Nand J,aI, for he attempts by this Resolution to 

advance the C8U!:lt' of Indian autonomy which is prized so much by the 
Members of thif> House and with which I am glad to say the feeling of 

, official memberil two years ago was in full sympathy. It has been denied 
by the Honourr.b!e the Home Member ,that t4at was not the case bui I 
may point out to him that the then leader of the House, _ Sir William 
Vincent, said this : 

." I do not say for a moment that these decisions are like the law at the Mea. 
and the r ~ or that they cannot be altered. Nor do I personally believe. that 
tbe preeent transitional scheme of this Government ('un last as long as isexpeeted. I 
think we and the Government of India appreciate that as ~h .~ anyone. Indeed 
the Secretary of State dealing with this matter hilllself said that if there is an 
unfoneen development in Indian eonditions within the ahort space of ten Ye&.rll, 
because ten years is a very short period, the Act does not tie the hands of ParHam8llt 
and there can always be a commission in -the interval" 

The Honoutn.ble Sir Malcolm Hailey: Are you asking for a Commis .. 
sion now T 

• Rai 1· N. Majumdar Bahadur: If it is possible. Why not, Sir f If 
you can haVE" a commission within the shbrt space of two years only 
for increasing the salaries of the Civil Service, why does not the con .. 
liitution of the Government require another commission now ! 

The Honourable Sir Malcolm Ha.iley: That is not the Resolution. 
:au J. If. Majumdar Bahadur: I am only answering your question • 

• I know, Sir, that is not the Resolntion. But what I submit is this l 
that this House is ill full sympathy for restricting the powers of the 
Governor General in matters relating to the Financial Bill or any other 
Bill. I know, Sir, that it is very good to have an autocrat like Chandra-
gupta or Asoka, to which allusion was made by my Honourable friend, 
because when we do not like him we can pull him down and put another 
a'Utoerat. In thi!'! caR(, we cannot do it and the British Government 
has not thought fit to give us an autocrat. The British o~r  
has given us a Parliament, a mock Parliament we might eall it. We 
have b{'en given all the paraphernalia of Parliament, hut at the same 
time we have not got any real power. What is the use of this snare 
and delusion of Parliament when we cannot use our powers and can. 
not be masters in our own House. Take this House away and let us 
have an autocrat. Let the Governor General do everything. I shall 
not -have the least objection personally to that and the country will be 
quite satisfied· All this huge expenditure of money will.be saved. But 
if this House is really to have some powerR, then we must reetrict the 
powers of the Governor General as much as we ~ . Two years ago 
we were led to believe that we have got some real powers and the 
:Leader of the House then complimented us on having secured real 
powers. I shall again read what he said on that oceasion. 'May I 
point out' Sir William Vincent then said, "that he who holds the purse 
otrings r~ ll  o ro~  the. administration. ' We believed in holding the 
pUr&e strmgs. But III thm rase where have the purse strings o ~ f 
They havc gone out of our hands; the Governor General has taken 
hold of them all The Parliament did not intend that the Governor 
GeneJ'al should exvcilffil his powers on aU and every occasion- indis-
~ lJ' ;. he w8sint&nded to exercise hiI powers ~ r l  ~ 

q 
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[Rai J. N. Ma.jumdar: Bahadur.] 
order to permit this House some exercise of its powers. N8W, ,sir, it 
has been said that the imposition of the doubled salt tax has created 
no feeling in the country. Sir, I join issue. I come from a district 
where the Bengal Provincial Conference was held this year. I know 
the feeling of the eountry. The feeling. of the country is that the salt 
tax should never have been doubled. The fact is that the Government 
of India itself has always been against the imposition of the salt tax. 
Has not this salt tax been retained as a permanent tax in this cOU1ltry 
as a sort of apology, and has not every Governor General from time 
to time tried to reduee the salt tax whenever occasion arose' Has not 
every Governor General tried to be popular by r~  the salt tax T 

Mr. President: The Honourable Member must not go into the merits 
of the salt tax. It has nothing to do with this debate. 

Rai J. N. Majumdar Bahadur: I am not going into the merits of 
the salt tax. Let the salt tax be good or bad, but the question is whether 
the Governor General should be entrustcd with the powers. It is not 
ItS if Parliament intended that h~ should be unrestricted. The Parua-
ment has already restricted his powers to a certain extent, but, as it 
has been said, only in case of the safety or tranquillity or in the ~r  

of British India or any part thereof can the Governor General interfere 
with the powers of this House. The powers of this House are real. I 
have been told that the powers of the Governor General of interference 
are also real. Quite so ; but at the same time you. ought to remember 
that the powers of this House are as real as the powers of the Governor . 
General. If the powers of this House are not real,what is the use of 
having a House of this kind; and these powers of the House were not 
intended to be interfered with on occasion'! like this, and as in this 
particular instal1ceof the salt tax, even though it had not been imposed, 
the Government could still be earried on. The Assembly has got some re-
sponsibility; it is not an irresponsible House. The more you take away 
the powers of this House the more YOll will make it irresponsible and 
reduce it to a mere advisory body ; and what is the use of an advisory 
body. If you really want to make this House the master of the situation 
you should restrict the powers of the Governor General. I should say 
also that that requires a total ame!l1dment of the Act. You caqnot 
transfer responsibility from the Governor General to this House unle88 
you amend the Act itself and redraft the whole Act. I think that is a 
:very reasonable suggestion. We should not deal piecemeal with legisla-
:tion of this s<U't. If we want powers we must have the whole Act 
revised and that earlier than 1930. The o o r l~ the Home Member 
might say, you are going back Upon the Resolution t hat was moved two 
years ago by yourself. I say, if this House had then done what wall 
asked for and if the Parliameillt had given us what we wanted we 
:would have been saved this unpleasant task of moving a ol~ o  
against what is called this Viceroy's power of certification as aaort, 
of protest against it. The feeling in this country is strong and we must. 
express our dissatisfaction, our sense of protest by moving some amend-
ment restricting the powers of the Governor General in order to bring 
home to the House of Commons that we in India shall not take it lying' 
(lown, .that we shall exert ourselves to the utmost, • constitutionally ofl 
~~ J~. ! 4..9 ~~~ b.elong ~ that group which wa!!ts the Govermnent of j 

f· ~. 
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this o~ r  to abdicate. I do not want to sever our connection with 
the British. "i want the British here and to go on pulling well with 
each other. But at the same time we want to be citizens of the Empire; 
10 be c.itizl'm: of the British. Commonwealth, not to be guided by a single 
autocrat. We want the same position which has been aSlligned to the 
people of Ellglaud, though not immediately at least at the eud of lOjears. 
But in the interval we mnst keep ourscivcs in evidence. We must ~ 
the subject of the advancement of the cause of Indian autonomy pl"OlJli..; 
nently before the British public; we !'hollid educate the House of 
Comm(.ns. I know, Bir, that the House of Commons has approved of the 
certification of t.he salt tax, but that docs not prove anything. It only 
pJ-')YCS that thc House of Commons has not been properly enlightened on 
this matter. If the House of C{)mmOllS had been properly enlightened, 
they might not have been satisfied with the Governor General's action 
ill this cOllllection. At the same time the t,rend of the discussion in the 
l ol1S ~ of Commolls will bring it home to ~ r~' o  that though they did 
not fully approve of the act of the Governor Geueral they did not like 
~o ~ h  is called a vote of censure on the poyernor Gen...eral For 
the disallowing of the Government's action would have virtually 
amounted to a vote of censure on such a wise and experienced states-
man as our present Goyernor General is. I know, Sir, that what the 
Gov'.:!!'nor Genell'al did he did with the best of intentions; and our 
FinaYtce Member who had come recently from England knew what is 
called the conditions of the money market there, and perhaps he thought 
that the balancing of the Budget by the doubling of the salt tax would 
make the financial position of the Indian Government better and thus 
make borrowing in the money market thcre easier than it was, But 
if hc had giyen a littlcl more consideration to the circumstances of the 
country, if he had given his thought to the fact that economically the 
salt tax is most objectionable because it is a tax on a necessary of life 
and not on a luxury-a ~ r  of ]ifc hoth for man and cattle--
he would have !'een that the t.ax: ought to h8"e been r ·~o~ 
ago. It must not be thought that there is no feeling in the couiitry. 
ThOBe who mix wit.h the masses know that there is h~ l  in the 
country. That they have not come out in large mobs to attack Govern-
ment houses is no argument that the feeling does not ex.l!;lt. We who 
have mixed with the people know that there has l)een a wave of 
political feeling throughout the country on account of the salt tax, and 
the Government should take note of it. It'is not our wish, Sir, that 
the people should come out and be guilty of rioting in order to show 
their feelings. But this sort of discontent which runs underground is 
more dangerous than open rioting. The latter can be suppressed. 
Thel'efore I submit, Sir, that some sort of restriction on the powers of 
the VIceroy is njcessary. But it is said, supposing this power is taken 
away from the Viceroy, how can the Government. he carried 011 Y . I 
I'hould say that then the Viceroy would be compelled to reduce expendi-
ture, or he would say " I am not able to C!lrry on l.he administration ": 
The Home Governm-etnt would then send another Viceroy to act 
according to the instructions of this Assembly. The object of thiS 
Resolution, Sir, is to make the Governor General responsible to this 
House and not to the jecretary of State u at present. That is what 
:we aim at ~ .  ~  is what we intend to do, if not now at leastm. ~ 
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[Rai J. No Majumdar Bahadur.] 
few years. I am at one with Sir William Vincent when"he'says that 
ten years will not be necessary for this. We. have been told to be 
patient, to wait till the ten years han passed. But what about the 
Treatv with Irak, which was to last for 20 years Y A year has passed 
since "the Treaty witA Irak was concluded and it is going to be revised 
aDd Irak is going to be a fully independent State. Is Irak so much 
more advanced as compared with India Y And if Irak can have full 
self-government in the course of a year, I do not see what objection 
there can be to giving India full autonomy even at the end of 10 years, 
for which I moved my Resolution two years ago and with which, Sir,. 
the ~  House was in perfect unanimity_ 

I know, Sir, that on that occasion somethiug was attempted by my 
o o r~ l  friend, Colonel Gidney,-after the Resolution had been moved 

and pa..<:Sed unanimously. The next day Colonel Gidney gave a nostrum 
in the form of a letter to cure the House of the malady to which it had 
\reen hnbjeeted on the provious day, by saying that that was not in order, 
and I shall show this House what he said in his letter to the President : 

"I have submitted a letter to you asking for certain information on the 
Resolution which stood in the name of Rai Bahadur Majumdar and to ask a statement 
from you, Sir, as to how you accepted the statement made by the Honoumble the 
Bome Member yesterday, whether that was accepted in the form of an amendment 
from this House or whether it was accepted in the form of an assurance from the 
Government on the termination of yesterday's discuBBion." 

You, Sir, said: 
" The Resolution standing in the name of Rai Jadunath Majumdar Bahadur was 

duly amended, by the decision of the HOllse, by the insertion of the words handed 
in at the table in the form of an amendment standing in the name of Government. 
Therefore the Resolution as finally passed was that which contained the assurallce 
given by Government, and embodied in the p.mendment." 

Therefore, Sir, it was not a good thing on the part of my Honourable 
friend to say that the Government was not a party to that amendment. 

. I think, Sir, tliat the temper of the House, I think the temper of the 
oDieinl l-Iembers of the House, was 8 little different from what it is now. 
I am sorry to say that. But I think it is notJ they alone who are responsible 
for it; for to a certain extent we are also responsible for it, for we ought 
to remembgr what h ~ . I now addres.'l my own countrymen; 
"'e ought to remember wlu),t happened Ilinee h ~ Rellolutioll had bcen 
}J88l1Cd. 'Ve know what insult was offered to the Prince of 'Vales who 
was our gue8t, the future Emperor of the Empire, by a section of the 
community; and which created a revulsion of feelillg not only in this 
COlmtry but in England also,-and all our hopes were dashed tlO· the 
gronnd on account of an agitation which began with the boycott of 
schools and ended in seducing the army and the police, and also in insulting 
the future Emperor of the country who came all our guest! It produced 
a yery bad effeet at home WId here,-and what was com;idered quite feasi-

• hIe and prllcticable and within the range of practical politics is now ,con-
sidered imposl'lible. It produced a yery bad feeling'. The Royal House, 
nil you know. is something like a Hindu idol ; that il'l, the officiating priest 
'does everything, as the Ministers at home do everything, but at h~ same 
time (very-thing is done in the namr of that idol, which is held in high 
lespect ; the Royal HOURe is ~ r  the emblem of .the unity .. of the 
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Empire.; ' h~ ~o l  of Englano 1;md the people of the Empire took 
that insult to the Prince of Wales a& an insult to the whole British Com-
monwealth, afld that was evident from the speech which was delivered 
hy Mr. Montagu immediately after the Prince of Wales' return, when he 
!>aid thl\t the people of India beha,ed very. badly. The people of Jndia 
had ~ oJ by the Empire in the time of the war ..... . 

Mr. Prer.ident: Order, order. I allowed the Honourable Memlaer 
• to use thclt as an illustration. lie is now making it an argument. That 

is now out of order. 
Rai J. N. Majumdar Bahadur: It is said, Sir, that there is a great 

delll of difikulty in the matter of thc law .. It is quite true, just as the 
Hc.nolll'ahle Mr. Graham says that section 67-A is intended for' o.e 
pUI'pose, lind section 67 -H is intendcd for a quite different purpose. One 
is for sanctioning expenditure on an emergent occasion when the House is 
Ddt sitting and thc Govcrnor' General has Dot the mcans of passing the 
Fin III iCE' Bill ; the other section, 67 -B, applies both to financial and other 
TIm:;, awl ~o  sort of power is necessary in order to carry on the ad-
Plillistr'ation. But I submit, Sir, there are circumstances and circum.-
Rt.flnet's. lam going to say at least that DO such circumstances have 
arisen up to this time that the Governor General's powers of eertification 
were necessary, or that it was necessary to enforce the Act all at once" 
before getting the sanction of Parliament. This Assembly feels that when 
:mch a distinguished statef;man as the present Governor General, Lord 

~, finds it lH'ces,<;ary to go against thc wishes of the Assembly and 
certify it li'inllnce BiIl,--nlld not only to certify it but to put it into 
execution at once, it feels if that can happen in the case of the present 
distin:rnished Viceror, there might be worse fellows hereafter who miglU 
abuse the powers of certification ..... . 

Mr. President : The Honourable Member is getting much too near 
the Fltanding Order. 

Ra.i J. N.llajumdar Bahadur: I withdraw, Sir, I did not mean any-
thing, I mCHnt worse OOWrJ1ors Gl'neral ; what I submit is that there is 
k relll, ge11l1ille fear in the mind of the Assembly that the.<Je powers of 
eertification might be used a little too frequently. I am quite sure that 
this }lower of ccrtification is not going to be used very frequently. I am 
quite !'nre, Sir, that the Governor General himself may at the end of th*is ' 
year repeal thc salt tax if he finds that possible, bu"t at the same time 
you cannot, Sir, remove that feeling of suspicion in the mind of this House 
II.S well 8S of the public outside ; and the people who are trying all this 
time t(l ~  more and more powers do not like, Sir, the use of certification 
in this way. They do not likc that the Governor General should be able 
to do so, On the other hand, Sir, I know that a Resolution in this House 
is. a mere pious Resolution, it has no effect, and I am sure, Sir, that it 
lVlll not be passed by the House of Commons, but at the same time this 
HesoJution is something like a ro ~ , a strong protest, against the powe1"l!l 
tf certifica.tion of the Viceroy. Thil' Hou.<;e wants to keep its demand in 
e\'id<!nf'C before the British public that they do Dot like the powers of 
certification. Therefore, Sir, I support the first part of Mr. Basu '8 
aplcmdmellt that the w.rds ' or ~r  ' sh8l.lld bc deleted. • 



• 
LIGISLA'I'lVlI A8SdBLY. [lOta .JULt 19i.S. 

lit. President: Reference has 'been made in the eourse of the debate 
more than once to the ~ o  half o~ the amendment standinl! in the name 
of Mr. Basu, but there IS a snggestlOn that the Honourable Melnber from 
Burma is ready to withdraw it. Do 1 r ~h  that is the case Y 

Mr. J. N. Bun: That is so. 
The Honourable Sir Basil Blackett (Finance Member): Sir, the first 
~r this morning, amid the applause of the House, gave vent to the 

statement that the members of the Government of India arc human. I 
admit the soft ·impeachment. It would give me great satisfaction to be 
... ble to ~·. r that large part of the Honourable Member's speech which 
was not delivered, but you have told us, Sir, that to-day we are not dis-
cussing finance. 'Ve are not discussing the question whether or not the 
salt tax should or should not have been imposeu. 'V c are not discussing 
the questi'Jn whether it r"hould have been imposed by certification or not. 
W ~ r~ discussing the question whether a particular restriction should be 
11Ut on the existing powers of the Governor Gelleral for dealing with 
(,mergencies. Probably, with the withdrawal of the secon4 part of the 
mncll,lment, it has come down simply to the statement that the House is 
uf opinion that the Act should be amended by the omission of the words 
, or iJJterests.' I should very mneh have liked, Sir, to have done a 
little arithmetical sum and pointed cut how many crores have been saved 

'ttl- by the presence of those words,-for example, after telling the Honse 
which I have great pleasure in telling them, that the loan of 24 crores 
has heen funy subscribed and closed-I should have liked to show how 
'J. ~h has been saved (A Voice: ' Poor bankrupt India ') to the tax-payers 

of India in principal and in interest through having regard to their 
intel'e8ts. But that, Sir, would be outside the scope of to-day's discussion. 
I ttink the Honourable Member who haH just spoken summed up the 
o~ o  very well. HI! said there is a feeling of irritation in the country 

at the existence of this power and fears of its being abused. I could not 
make out from his speech until he flctnally stated categorically at the end 
that he supported lh!' amendment whether he was speaking for it or 
against it. J would make the same remarks to the speech which Mr. 
Seshagiri Ayyar made last week. J n both ca<;es they seemed to me to be 
arguing very sensibly against either the original Resolution or the amend-
ment. In the present case the Honourable Member who has supported the 
nftlendment that is now before the House said that he did not believe in 
Rmemling the Government of India Act piece-meal. I al!ree with him. 
I think that it would be a mistake to vote for this amendment because 
J think it ~o l  be a msitake to put it into force. There is really extra-
ordinarily l l~ difference when all is said and done between the Govern-
mallt Benches and the rest of the Hou!?e-I should say the occupants of 
the Government Benches, beca,nse Dr. Nand Lal suggested that the Govern-
ment Brnehes would vote with him and I am sure they would not be 
so woollen-- there is very little dii'frrence, I think, between thoRe who are 
discllNRin!! thi}! matter to-day. Several referenC'es have been made to the 
fact that the Government of India is not so Rympathetie as it was. 
It is nlW'ays pleasant to praise paRt. times eRpecially when thereby you CRn 
get ,at HomeOllP in the present. But the Government of Tndia iR human 
IDld it lias a conscience ~  it horol'~hlr' ~' ~ , I think, witll tnt 
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feelillg that is behind this discussion to-day. Ther& is a feeling that h ~ 
is' d8.llger. pOSlliblyin the future of an abuse of the power of oertifieation:. 
I feel fInite !lure t1ytt if it ever is used again-and I am sure the Govern· 
mentof India is at one with the House in hoping that it will never have 
-10 ~ used-if it ever is used Ilgain, one member after another in the 
HOJSC will get up and say' As regards the Princes Protection Bill, there 
was something to be said for it. After all, we had to balance our Budget 
flDd we saved our money by certification, but on this occasion it is quite 
wrong.' It is alwlI.YIi G particular occasion of the use of the power of 
certification that causes difficulty. The power of certification is an 
es..'1cntial part of the Government of India Act and of the present tran-
sitional stage in the constitution of India. I t is necessary to enable the 
GlIvernor General and the Government of India Act to carry out that 
J.lart of their responsibility which is to the British Parliament and it is 
~o l  . Ilaturally difficult to combine that with the r o ~  
which they do feel and ought to feel 'towards the wishes of the Assembly. 
Clut the difficulty is h T~. 

• lOU cannot get it away sllnJlly by tinkeJ;ing with the Act. The Gov· 
ernment of India are human. They liS much as this House find difficulties 
in the restrictions in the present transitional stage of the constitution. 
'fhey and the House are, I think, at one in the desire to work the existing 
constitution in such a way that it may lead on to a fuller development of 
respoll!;;bility of the Indian Goyernment to the Indian Parliament. It is 
a question of degree and of time only I think that creates the differences 
between the two sides of the Honse. Sir Henry Stanyon, who spoke 
Inst week, drew attention to that. He disagreed with some of us with 
regard to the particular usc of tL.e power of certification, but he pointed 
out that it is necessary in this transitional stage ; and that the present 
of all momen4s is not the moment to get rid of it. To sacrifice things 
h ~h IIrfl essential to the interests of India at this moment surely is not 

r l~. We are working this transitional constitution and we all w&Jlt 
to work it so that atl the earliest possible moment it may lead on to more. 
H I may be allowed a reference to the circumstances of last March, I am 
sure the arg-ument that weighed most strongly with me, at any rate, and 
I belieye with the Government of India, was that it is eSllential to the pro-
pel' 'Working of the Reforms that our finances should be in order. So 
long' at' finance is neglected there are difficulties in the way of making 
ro r ~. I.Jet us get that in order and we shall be able to get on with 

the ~ orlll . However I do not want to arg'ue the righn; and wrongs of 
that o/Jcasion. I do want to put it to the House that we have got a consti-
tution which does reserve big powers, real powers, to the Governor General 
and to tlIC British Parliament. It does not give _ full r o 1 ~ to 
.tlJ.is House. ''I'he rese-rvedpo-wers are meant to be real powers. But as 
the HOn01Jrabie lJE~r who spoke last said, the powers of ~  House are 
real, and they are meant to be real, and it is possible to work them so 
that they will be real and to make them more real. During the last fort· 
night I have been sitting as a member of two committees, the Standing 
Fill/ince Committee and the Public Accounts Committee. I am sure "that 
those )Vho Bat with,.me and those who know the work that ll'e h~  ~  

~, will B l~  11l9nce ~~  h~ or~ ~l ~ br thQse two COInPlittees is " 

• 
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[Sir Basil BJaekett.] 
complete refutation of the silly argument that is made outside. t11!Lt this 
House is a sham House and the Reforms ~r  shamsl and the power of 
control over the purse is a sham. Sir, it is nut a Sham. The Publie 
Accounts Commiitee has been going through the accounts of the year 
1921-22 the first year in whieh r ~ were voted by this House, and it has 
been ex'amining with great care to sec whethcr the Government of India 
did or did not carry out the directions of. this House in regard to voted 
f'xpenJiture, calling attention to every case where it has not done 80, 
calling attention to difficulties and possible remedies whieh led to a failure 
fully to obserYe the directions of this House, making suggestions for modi-
fieation of teehnical methods in future so as to make the eontrol more real. 
The 'whole attitude of the Governmcnt of In?ia, Sir, towards voted expen-
diture has had to be reorientated as the result of these Reforms. Prior to 
the Reforms the Government of India was responsible to no autihority ill 
India for its' expenditure. Now it is responsible to an authority other than 
itself in Ipctia. and one after anotlH'r the Membcrs. of lhe Departments ~ 
camt' before 'the Public Accounts Committee pxplained that the Y&8r 
1921-22 was the first year in which they had to deal with this outside 
authority; that their methods of working' did not admit of their reali-
sing .soon enough how far they were in rla,nger of exeeeding the authority 
(If Parliament ; i hat these methods eould and would be improved and 
were ~ improved, and I may say, will be improved. 

Sir, a constitution is not born in a day; it is built up gradually. 
1 P.1l. 

The three Yl'ars sinee the reforms were introdueed 
have been the first three years of the transition 

period. I do not think that anybody who has read the debates in the 
House of Commons and the Joint Parliamentary Committee can fail to 
recognise how strikingly great the advanee has been sinee then. It was 
quite a ~  idea during the discussion of the Government of India Act 
that this House should be responsible for voted expenditure at all. It 
has been made responsible for voted expenditure and it is taking care to 
secure that that responsibility is realised by those who are actually spend-
ing the mOJley. 

Sir, it was suggested, I think, by one speaker to-day that the Govern-
ruent of India could not be expected to be in sympathy with the aspirations 
of this Al\sembly. I was very sorry to hear that. The Members of the 
Executive Council of the Governor General are all Members either of this 
House or of the' Council of State and I am sure that they regard as their 
most :important function to work with this Assembly, to help this 
~~  ..... . 

Mr. Harchandrai V;sbNU : Might I rise to· an explanation Sir. 
~ the o o~r l  the Finance Member is referring to me, I might tell 

hIn! that I dId not say that about the Government of India but I said it 
about the Gov(']'nment now in England . 

. The Honourable Sir Basil Blackett: I apologise to the Honourable 
~ if I misrepresented him. I will ~oll  without r l~rr  to any 

suggestions that the Government of IndI(l lfl not h ~ to work ",itn ~ 
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Assembly. r" will say that I think that the o r ~ of India is here 
to work with this Assembly, as part of the Assembly, as Members of the 
Assembly'to :ecure that the work of this Assembly within the el:isting con-
stitution shall be well and effectively dOlle, so that the results of that 
work may be to hasten the time wLt'l1 the further' step may be taken. 
(fiear, hE-ar.) 

Oaptain E. V. Bassoon (Bombay Millowners' A'Isociation : Indian 
.Commerce) : Sir, the other da.y the Honourable the Home Member 
pointed out that there might be a perfectly justifiable provision of the 
law which might be misapplied in time, place and manner, but that that 
did not argue with any certainty that that section of the law should be 
repealed. lIe further pointed out that only in 1871 was the Royal 
Prerogative flxerciRcd in a manner that would be unheard of to-day, 
and that oD ~' half a century ago. In my opinion that is a very strong 
point. in favour of restricting the use elf exceptional powers by conven-
tion illr.ltelld of l:>r an alteration of the law. We see the working of this 
m(.thoc1 in thl' 1 ~ o r  dl'velopmt'nt of Great Britain. 

Alld I do not think it will be contended b] any fair-minded observeI' 
tllst there iii more freedom in other countries whose constitution if; 
plastered with protestations of liberty and equality. So J find myself 
unable to ~ or  the Resolution of Dr. Nand Lal. 

Now I have to consider my position as regards the amendment. 
This amendment attempts to limit the powers of the Viceroy to certain 
defined boundaries. Here I am inclined to follow Sir Henry Stanyon's 
lead. \Ye have an admittedly transitional con'ltitution to deal with 
which will be dra&tically amended when it comes up for revision ; and 
though I welcome these amendments being brought hefo're the House 
and fully dis(!Usseu ill the light of the practical difficulties as they e6me 
up, I think I mUl'lt declare against tinkering with the Act at this moment. 
I think it is objectionable, as Sir Basil Blackett said, to deal with it 
piecemeal, although I have an entirely open mind as to when the right 
moment should :trise when it should be dealt with as a whole. In any 
case I would much rather see the restriction of the application of these 
powers the result of convention 'and in spite of the brave show that 
has been made by some Members of the Government I cannot help 
feeling thnt the fight that has been put up from the non-official benches 
has Dot been without its effect. I think the remarks of Sir Basil 
Blackett r h~r t:t'ar Qut that statement. I ,vould remind the Govern-
mt'llt, however, t.hat though this transitional Act is ~  to enable 
India to get the l SSlll'~' experience for government by her own repre-
sentatives, the ohvious corollary is also there, and that is, that the 
bureaucl'lIcy flhould also take advantage of this transitional period t'o 
get out of their autocratic ways and to get used to parliamentary 
control. Here again I am glad to see that Sir Basil Blackett seems 
to agree with me. Now, Sir, I do not think that anyone will accuse 
me of being-It blind supporter of the Government, taking for my motto 
the wordR " My Bl1r ' ll r ~  right or wrong!" Nor do I allow a r~' 

definite knowledge of my own shortcomings and inexperience to deter 
me from ~o  in no Jlncertain term!; my disapproVal when I think -that 

~ ~ ~~  ~ ~ ~~ :wron,. ~ 1 , o~ ~~ .~~ h~ , ~ dq trr ~ 
• 
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[Captain E. V, Sassoon.] _ 
be fair, and I do realise that theirs is no easy task. Anyway,. I for o~ , 
were I asked, would hesitate before exchanging my present lot of 
irresponsible critic for a seat on Jhe Treasury Benches. No, I do not. 
think I should hesitate; r am quite sure I should refuse! And we must 
remember that the Government has listened -to the House on occasion 
and taken the advice of non-official Members. I think I shall be able 
to show tht.t ihnt has been to their advantage, although they do not 
always give the House the full credit that is its due. Let us take the· 
appointment of the Inchcape Committ.ee. A Committee of inquiry was 
asked for by the Non-official Members when the Government had stated 
its inability to make further savings. It is true that the Government 
in this case ~ way, but would they have but for the insistent demand 
of the House T An.d would they have if the House had slavishly agreed 
to all their proposals? Further I think that the Government-there I 
disagree with 81r Basil Blackett-would have found it to its advantage 
to have yielded to the views of the House on the Salt Tax. Well, if 
I may inteq)()late a query here, Sir Basil Blackett in his answel'" to my 
Honourable fricnrl (Mr. Harchandrai Vishindas), I gathered, associated 
the great success of the present loan with the doubling of the Salt Tax. 

The Honourable Sir Basil Blackett: With the balancing of the 
Budget. 

Oaptain E. V. Sassoon : I think he said the doubling of the Salt 
Tax. 

Sir De"f'a Prasad Sarvadhikary : The balancing of tbe Budget. 
Oaptain E. V. Sassoon : His words were" the doubling of the Salt 

Tax" if I remember aright. 
1tIr. Harchandrai VlShindas : Are you referring to me ? 

Captain E. V. Bassoon: Yes. You referred to the success of the 
loan and Sir Basil Blackett associated it with the doubling of the Salt 
Tax. • 

Mr. President: Order, order. This is quite an irregular conversa-
tion. 

Captain E. V. Sassoon : I will then reserve my question till I meet 
Sir Basil Bl,nckett ; but I do think, Sir, that the point of this House-
the essence of their ohjection to this increase of Salt Tax was due to 
the view that this tax is our resort and should only be levied ..... . 

Mr. r~  : I have pointed out twice before that we are not 
discussing the merits of the Salt Tax. We are discussing the powers 
of thd Governor General under section 67-B ; and I may point out 
further to the HOllourable Member that the wordR " Governor General 
in "Co,mcil " do not occur in that section at all. 

Captain E. V. Sassoon: I was, by way of illustration. trying to 
8ulWort the Goycrnm.ent in its objection to this. jlmendment by showing 
~h  ~~r  might h ~ ~  ~o ~J h  before h~ HQuseif ·ther 
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. .-
had followed the wishes of the House in this particular matter. At 
any rate, Sir, there have been cases where the Government has followed 
tlHl wtsh:s of the House, and I think it is a pity that on this last occasion 
they had, right apart from certification, 11·0t followed the h~ of the 
House. I agree that it is a question of degree; but in this question of 
degree I agree with Sir llenry Stanyon who says that even if the Govern-
ment llad hEtd some doubts as to the wisdom of the matter they might 
have given way and seen what the results would have been. I think 
with due defel'e'1ce tbat if they bad done so the statement of His 
B ~ '  the Commander-in-Chief the otber day may have sbown 

tbat the views (Ii' 1his House were not so' very foolish as migbt bave 
appeRred nt firSl !.ight. But perhaps that is verging on a matter that 
i'l not strictly relevant. I therefore appeal to tbis House not to support 
the amendllleTlt, however strongly it may object to an arbitrary use of 
these powers, because this is not the rigbt time to bring that point 
forward, and il is better that those who wish these powers not to be 
used so l' , ~ lJ  shollid wait until the time comes when the whole 
question of lb'l ulteration of the Govcrnment of India Act will be before 
h~ Assembly. 

Mr. 1[. Muppil Nayar (West Coast and Nilgiris : Non-Muhammadan 
Rural) : Sir, it strikes me on this Resolution that properly speaking 
there are more points that we may not touch upon than those that we 
may. I shall, 1h r~ or , confine myself to a few words. No one is 
mOl'l) sorry than I am as regards that unhappy chapter in the history 
of our last Scssioll. I do not even now propose to join in any ecstasy 
because nothing visibly serious bas happened as a consequence. From 
what I know the measure has irritated the ordinary man in the country 
as most things will not, find I think that is sufficient to justify my speech 
against it at the time. But in spite of all this, Sir, the present discus-
sion strikes rue liS useless. The question now before the House is, to my 
mind, one lllrge);.- ('oncerned with a further instalment of reforms, in-
asmuch as it has been made amply clear by the highest authorities that the 
certification process is nothing other than more or less a substitute for 
the official majority tbat used to exist in the past. It will therefore be 
best now to goet rid of any mistaken notions as to our position or 
importance here ; and if agreed-for I for one am ageinst taking away 
the power of certification altogethcr--well, if agreed, urge tbis matter 
when that alrcadr settled occasion for a reconsideration of the present 
Act duly come!!. 

The Assemhly then adjourned for LUIlch till Twenty Minutes Past 
Two of the Clock. . 

The Assembly re-uli:sembled after Lunch at Twenty Minutes Past Two 
of the Clock, Mr. President in the Chflir. 

Mr. S. O. Shahani (Sind Jagirdars and Zamindars : Landholders) : 
Sir, I rise to, support the nmendment proposed by Mr. Basu and mv reason 
for doing so is that the emergency powers that have been ~ r  on the 
{lcQasipn of ~o l , the Salt T ~ .l1 ~ P.effi ~ llr ~ o  wit4 

• 
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the nature and character of the transitional system of Government ~ 
has been given to us. I do not for 3 moment mistake aspiratioJ!S for 
actualities. as it has been said' by the Honourable the Home Member that 
there is a tendency on the part of India1J.S to do ..... . 

The Honourable Sir Malcolm Hailey: No. Will the Honourable 
Member quote me correctly ? 

Mr. S. C. Shahani: I thought the Honourable the Home Member 
said that aspirations were ~  mistaken for actualities in this transi-
tional period. 

The Honourable Sir l'tlalcolm Ha.iley : I would merely remind him 
that what I said was that those who are concerulld with thlli debate should 
not mistake aspirations for aetualities. I made no suggestion that Indians 
generally were in the habit of doing so. 

Mr. S. C. Shahani: I thought that in the Honourable the Home 
Member's statement, that was the implication. However, if he must 
distinguish, let him. I want to m3.ke out that it is not mere aspiration 
but real intellectual judgment that leads Indian representatives in the 
Assembly to come forward and propose that section 67-B should be 
amended. There has arisen an occasjon on account of which the amend-
ment of this section should be insisted upon by the :Members of the Legis-
lative Assembly. I for one must repeat that I do not mistake the nature 
and character of the Governmental system now established in India .. I 
know that we have not yet got full r(lsponsible Government ; and I also 
know that emergency powers ought in the circumstances to -exist. I for 
one would not be in favour even of the deletiou of the words "or inter-
ests," and I shall explain why. I feel that at certain times in the present 
circumstances it might become really neeessary for the Governor General 
to exercise his emergency powers to protect the interests of the peopl!". 
Even a conflict between the people and the Assembly is imaginable. The 
Governor General may then certify not only when he realises that· the 
passage of a Bill is essential to the sl:lfety of the country, not only when 
he realises that it is essential to the tranquillity of the country, but also 
when he realises that it is essential to the interests of the country. My 
contention is that the exercise of the powers of certification is govertied 
by the word "essential," and that the doubling of .the Salt Tax was not 
a fit occasion for the use of those POW(:1'S, as the use then was not essential 
to the interests 9f the country. Bnt perhaps it is not the Vieeroy who has 
gone in for this certification on his own account. He has obliged the 
Finance Department that has asked for it. Whenever I hear Sir BaRil 
Blaekett, who presides over the FinallPc Department, 1 like his speeches. 
I feel he knows his subjeet well, anrl that he haR not only knowledge but 
sympathy. I also feel the same wh('n I h!"ar His Exeellency the Com-
mander-in-Chief. The other day I felt inelined to Ride with him, as in 
his speech he showed considerable !,;ymrathy with 0111' aspirations; and vet. 
his statement., were 1"0 inconRistent with the stat('ments that were made' by 
the Army Seeretary, that we had neee!!Sarily to deeide on insistenee upon 
a due repreRentntion being made to the Home Government that the Reso.-
lutions -of Sir Riyaswamy Aiyer rf'lating to the Eshel' Committee RepoIi 

'. " " ~ 
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sho;Ud be given effect to &0:; early as possible. After hearing the Honour-
able Sir D ~ l Blackett to-day, I think that his statement of the nature and 
character of the constitution is perfectly correct; only that he feels that 
on the ~ ll of doubling the Salt Tax emergency powers should have 
been exercj:,;ed, while we strongly feel that they .should not have been. Th~ 
Honourable the Home Member has made Oold to tell us that we are not 
representative, that we are merely illustrative and not reflective, that we 
are here but specimens of Indian gentlemen, very like the specimens of a 
fauna 'collected in a Zoological garden. There were occasions when the 
Honourable Sir William Vincent, and the Honourable Sir Malcolm Hailey, 
onr preseDt Home Member, eRme forward to speak of us as true exponents 
of the opiniun and interests of the people of this country. 

We shall always, I suppose, be so spoken of wheu we have got to vote 
crores of r ~ of taxation or to assist in the raising of loans worth 
millions of pounds, but now we are told that we do not reflect the opinion 
of the country. 'Ve are elected, I flud, in accordance with the laws that 
h ~  been made by the Sire.ar. I find that we are returned Wider the 
rules promulgated by it ; and yet we are being represented, as being 
representative of no one but our"elves. \Vho are the true exponents of 
the o ~· Y The Home Member and his colleagues f I think he will 
not venture to make a statement such as this. In the language of 
Shakespeare, if he did make a statement of that kind, I would say, 
" What! Canst thou say all this and never blush?" Are non-co-
operators then the true exponents of the opinion and interests of the 
country T If the llome Member did imply that, he would -find himself, I 
suppose, in very strange company. We are, we know, lagging behind the 
extremists in the country, and it is only by reason of that that we 
are here. We duly and truly reflect, we maintain, the opinion of the 
country ; Rlld there is no denying the fact that the country has felt very 
strongly on the certification of the Salt Tax. .Anybody who does deny 
it could only be of the class of the Lapntans of Gulliver's Travels. Those 
who are liying in the blissful solitude of the Simla Hiil=; are perhaps 
an approximation to those philosophic inhabitants, and they may be un-
mindful of what the opiniOOl of the toiling people in the plnins is. I hope 
the Home mmber will soon realise, if he has not, that there is in 
the country a very strong f€,eling ~  the last ~ r o . More-
ov£'r, to me it is a great surprise that some of the most intellectual 
people have interpreted the words "essent·ia[, to the safety, tran-
quillity or illoorests of British India" in the manner in whiCh. they have 
done. The effect of their interpretation is to make HIe Governor General 
an autocrat. Autocracy does not now prevail in India. We were told 
by QUeen Victoria of ha.ppy memory that contentment was the aim of 
British rule. and by the Duke of Connaught that the principle of autbcracy 
was inconsistent with the contentment of the people, and incompatible with 
the legitirrlah' aspira.tions and demands of 1Ihe people and the st.age of 
political development which they had attained. In the Government of 
Jndia Act the principle of autocracy has been abandoned. No Bill can 
pass without the consent. of the Legislature, to which only one exception 
has· becm provided, viz., the realisation on the part of the Governor 
~l'Al, who presM:es over India, that any Bill though objeeteo. to by 

the Lcgislatve is yet ess,ntial to the sefety, r~ ll , or intcre/its (,If 
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the country when hc may rh ~' the Bill. I can well imagine t very 
right use of the power to certify that have been created by the Act. I 
might now consider the historical comparisons that have been adduced 
by the Home Member. The RQyal Prerogative was used to abolish the 
purchase of commissions which was being insisted on by the aristocratic 
representatives of the British people in the House of Commons. We have 
got to remember here firstly that the Parliament of England was then 
oligarchic. There was no representation in England prior to the Reform 
Bill of 1832. The power then lay with the aristocrats and not with the 
pe.ople, and the opinion of the people was not reflected in the House of 
C()mmons. SecQDdly, I would venture to say that the exercise of the 
veto has always been excused when it has been exercised in consonance 
with the desires and demands of the people. If the Governor General 
had exercised his veto for the raising of the income-tax, I can assure 
you that the people would never have resented it. 

IIowever much the Members from Bombay would have become indig-
nant, there would have been no resentment in the country at all ; ~ I 
am ope of those who would have hailed with delight the ~ r  of emer-
gency powers in a cause such as that. This is, however, my individual 
opinion. I do not say that here I represent the view of the rest of the 
non-official Members of the Legislative Assembly. 

The second comparison that was made was that of President 
Cleveland who is said to have exercised his veto no less than three 
hundred times. But the Honourable the Home Member, if he will allow 
me to respectjtully so state, forgets that Cleveland was responsible to 
his people, but that the Governor General is not responsible to the 
people of India, so that the distinction between the exercise of the powers 
of tbm\{' two persons ought to be very carefully borne in mind. My 
point, ttcn, is that we are not anticipating what may be given to us 
hereafter. "\Ve are limiting ourselves carefully to the powers that have 
been given us. The exercise of the emergency powers on the last 
occltoiun was altogether inconsistent with the powers that have been given 
to the people of India. Possibly Rai Bahadur Judu Nath Majumdar stjruck 
a correct 110te when he said that the people of England have resented what 
they have deemed an insult offered to the Prince of Wales when he came 
over here. I should not wonder if that is' at the bottom of the explicit 
change now noticeable ; and the moth'e of the certification was a politieal 
rather than an economic onc. It is said that the emergency powers that are 
given to the' Vi\:!eroy are real and intended for use. If these emergency 
po.wers are not used, it cannot be argued that these powers do not exist. 
One should be indeed very sorry if a oll ~r l circumstance whose 
import has not been understood were responsible for the change in the 
attitude that has now been assumed by the Home and Indian Govern-
mentEi. A very adverse attitude has been assu,med by the Government 
jn the matter of further reforms, but I am not concerned with the matter 
of further reforms on this occasion. It has been ,unblushingly said by 
some of the Anglo-Indian papers that India has been accustomed to 
autocracy, long ~ o  to autocracy, 'and it should not be in a hurry 
to get l'e!'P!lllsible Government. Such statements would naturally be 

r ~l  hateful to the people of India who havedrnownPancbayats 
9r Village C9mmunities r~  times of yore, and I ~  tbltt it ~ n2' 
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be persl!VercJ ill by ho ~ occupying positions of responsibility. It has 
also been ,aid. by the same papers that only 182,000 people came to the 
poll at the last election-less than one-fifth of ~  total number ~h ~ has 
been given franchise. True, but the rest o l r~  the constitutional 
reforms a sham. Is it not the ease that the moderate opinion in the country 
is best r ~ ll  in the A!lSembly 1 With these remarks I would like 
.here to suggest one little amendment in the amendment that has been. 

_ pnt before the House, namely, that the words" or interest:; " be either 
deleted or so altered as to prevent the repetition of unnecessary certifica-
tions such as the one we have seen now. . 

I have now just a word of personal explanatIon. to offer. It has 
been said that I and the rest of the so-called modern Hampdens have 
come back with no sears on their foreheads. We went to our friends, 
and what sears did the Honourable the Home Member expect we should 
be wearing on our foreheads when we ~ back to the Legislative 
Assembly' The people were entirely with us. I have 110 doubt ihat it 
is being attempted here to leave a scar on our forehead!:;. We have been 
now designated in raillery" modern Hampdens.l' For doing what' 
For do1ng our duty, for resigning to show our faith in fhe democratic 
character of the transitional system of Government that has been given 
us in the G0verm!lent of India Act of 1919. The Home Member has 
further told us that we have come back boasting that we have inflicted 
a great blow on the autocracy of Illdia. One or two mell cannot 
administer an effective blow at the dragons who keep in their o h~ 
jewel of responsible Government so eagerly coveted by India. I trust 
that many more will join and that there will be concerted action for deli-
vering the requisite blow ; and I trust that the blow will be taken in a 
sporting spirit. We ourselves have offered our mite, OlLr modest contri-
bution. It may be that we 'have becn pursued with ridicule, jests and 
jibes, but. is it not tbe fact that the victim of one age often comes to be the 
boast of h ~.  'Ve know how Milton in his own dav was" the. blind 
a,dder that spat venom on the person of the King," and ~'  kllow how later 
he c;une to be recognised as an apostle of free speech and writing. In 
paSsing I may here state that I was opposed. by olDe g€lltlcmRn in Sind, 
but I was r~' g-Ind to see that tht' Jagirdars and Zamindars of Sind 
asked him to withdr.aw, so that I might be returned unopposed, and the 
Government ~h . realise that I was not speaking for myself alone but 
for those whom I renresented. 

Rao Balmdur C. S. S ~h  (Madras ceded ~ r '  and 
Chittoor : Non-Muhammadan Rural) : Sir, when I read the-Resolution 
that was tabled for discussion I may assure the House that I kept my 
mind open becallse I did not know the implications of that move and I 
thought that I :night come here and after hearing the discussion get 
wiser. I ftmnd' the amendments tabled, one of them by my very 
esteemed friend here and I .found that when the discussion started a 
complete go-by had been given to the Resolution as tabled by my very 
sincere and enthusiastic fried Dr. Nand Lal, and then the amendment 

. that was put fonvard by my distinguished friend was ~ h r  with-
out one ,vord of. apology and what remained was the amendment that 
we are now discussing and as to that wisdom from Bengal came and 
would not r ~ to the -whole of it. So it had been mutilated and only 
ll~l ~  ' r~ .  ?<J. left ~~~ ~ 1l ~ , ~ll  o~ l ~ ~ , Sjr, tit!!! ~~ 
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discussion shall be confined to that part only. Now assume that we 
pass this amenc:ment omitting the word;; , or interests' and it is carried 
and the Statute is amended like that. 'What does that mean T The words 
, or interests ' go and the words 'safety and tranquillity' remain. 
Take the other provisions. Under the Act the Governor General in 
'Council has g.ll the power to restore grants which we have refused.' 
The Governor General also has power in emergencies to spend o ~ . 
How can you reconcile these two powers, the power of the Governor 
General in emergencies deleting " or interests " under this provision, 
67-B, with the power of the Governor General in Council. Therefore 
without elahoratiug that position which has been touched by the previous 
speaker, I may say pinching the Statute here and there or as it is called 
piecemeal legislation is not going to be of any good. The question 
before the country, the question that has been discussed by men who 
have givena thought to the Government of India Act is that there are 
several aspects of the Act which are unsatisfactory. Therc are many 
provisions which require modification and the hetter opinion, if. I may 
say so, the ihoughtful opinion and more considered opinion is that the 
whole Act should be taken up and brought into line with the aSi1iratiolls 
of the people of this country. 

That was i1e main question. Well, if we laboured to bring about 
that result, jf we worked to attain that end, that would be one thing. 
Now, are we agreed? Does not this Resolution and this amendment 
show that on the non-official side of the House there tare varieties of 
opinion, r .~  of thought and disagreement on even the minor 
points of this 8i'J'ple Resolution' Now, that is so, so far as matters have 
turned out from the debates. My Honourable friend Rai Bahadur 
.Jadu Nath ~ spoke and most of the arguments used by him were 
against thi" Resolution. He says, this is a pious Resolution. True, it is 
nothing more than a pious Resolution. Then the question to be seriously 
askf:d is are we ~o pass pious ResolutiOn<; here? Does it not stultify our 
position? Does it not derogate from our dignity and position to pass 
piou" Resolutio!;.s, knowing that they ca.nnot in the nature of things be 
given effect to 1 Does it not derogate from our position that we, as 
business men, mm who ha"e come here to do some good to the country, 
should pass ~~ l o  which we know cannot be carried into effect T 

~o , h r  if:. the argument that is put before us that it is a protest 
against the action of the Governor General. Now, I say, if we want to 
protest, weohave other ways of expressing our opinion and showing·that 
we resent the action of the Governor General. Now, to take a test case. 
Clip away Rs. 5 if you like from each department of Government, 80 that 
each member of the Government may know that we do not approve of 
the action that Government has taken. Well, you might do that; 
that ,voliid be a detlnite thing, and if we could agree on that, that would be 
something. I know, as a matter of fact, that this Assembly would not 
agree ;.it o ~'  be impossible even to get a majority of this House to 
pass a vote of censure on any member of the Government. It may be 
that the member!! of the Government are very good men ; or h r~ may 

.J h lo ,~ l l · lS~ amongst :us ~r this. But, whatever the reason 
may be, when there 18 a detlmte Issue befor" the House, it d-oesnot 
agree, bnt, if it is beatiltg the air, ploughing the sands"6nd puttiJlg for. 
~r  !l ~r~ ~l~ ~  l ~ 1 ~ th§:t h~ h~l~ ~l ~ l ~ !!9 
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alterid· and t:V! first step towards Swaraj should be taken, a great 
mnny al!r.cll. I think that is a mentality which militates agaiDst the 
utility of any work which this Assembly can undertake. Now, I know 
Honourable lIcHihers have been r ~  the certificaijon by the 
Governor General of the Salt Tax. What led to that certifi-
cation TIt was the deficit budget. Why did you pass a deficit 
budget T Why did you not cut down thc expenditure, never 
mind if it was unreasonable, if it was drastic T You could have done 
that and left the Governor General in Council to restore the grants you 
reduced. That would have been a definite ground, a ground more 
relcvant, more germane, to our right of ~  supplies. Item after 
item we could nave cut down and given a balanced budget, and told 
the Finance ~ r " Here is a balanced budget, let there be no more 
talk of enhancC'l taxation." 'Ve wanted to cnt down a· substantial 
amount from one department of Government.- 'Ve thought it would 
be possible for 1l1e Government to carryon the work of that depart-
ment with that reduced expenditure, knowing well it could have comEl 
up later on in Allgust or September and asked us for a supplementary 
grant What happened on that occ.asitln T lIoJ.ourable Members were 
glad to rush illt" the Government lobbies, and 'we were dcfeated. Hav-
ing passed a deficit budget, is it logically open to us now to seek to 
alter the Act, t.:: complain abaut the certification by the Governor 
General! Speakiyg for myself, J voted at every step against the Salt 
Tax ; and at every pO!;sible step I voted against it, and even after it 
was passed and certified, I took such stcps as werc o o ll~· open 
to me to protc3t against it. And I now say, if you make that ground 
a ground of llrotest against certification, I say I won't agree, but if 
you want to ~l'l, to do it in an indired manner by collecting into the 
mesh all sorts IIf varying opinions, I simply say that I have got vcry 
lit!'unge bcd-fellows, and I do not want to stay in that company. No.w 
apart from thi!'. what is the practical value of this method! I believe 
it to be of no use. Does anyone here think that this recommendation 
will be accepted' What, after all, is a recommendation T A recom-
mf'ndation is much less in value, in political value, than a refusal of an 
item of a gran.t. This power does entirely vest in us,-- the refusal of 
a grant. This is only a recommendation aski'ng the Governor General 
in Council to recommend to the proper authority to amend it. I do not 
think that as ,a piece of resentmt'nt this method is a right method. If 
you resent, YOI; must hit back, by all means do it ; if you are not prt'-
parpd to hit . ~, take it like good men. That is the question. Now. 
Sit, it i"l said, "e moved this amendment because we ~r  prevented 
from setting up conventions. What is the meaning of ' prevented from 
setting up con'cntions' !Conventions must grow, and they grow 
1Il1turally. In order that conventions might grow, you cught to have 
heg:m ~h c:dier, not when the timc of the passing of the Finance 
Bill came, but before the earlier steps which led to the passing of the 
enhanced 'raxation Bin; that was the way in which you could have 
allowed the c(OJlvention to grow.· Another argument that was used 
waR that we ll~  bring to the notice of Parliament that we r~S '  this 
·action by high authoriiy. Well, Parliament knows full well what our 
views are. Parl:ament knows that· individually and collectivelJ: we 
have given inthllatiofJ. to the members of ParlialMllt, to the people at 

D 
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lio!llc, of what we feel. Hightl;\'" or wrongly, they have not accepted our 
view, and. now is this going to bring home to them or make them more 
intimate with our feelings,-by this action here? Now one word more; 
I should like to fay, before we blame o r ~  think ~ll  theme 
has been unduly developed-before we take that method, why not we 
re-examine OUi' own position? Vve are 100 elected Memhers: how 
lUany voted ;1gainst h~ roalt tax T Only 51. What abcut the others T 
Is not this a CEse in which those who are not with us are against us f 
I 'ask in all f!c!iousness, if people abstain from voting with us on an 
oc'easion likl! this, does it not mean that they are against us T (Voices: 

'" No, no.") Wdl, ;vou maJ" differ. 'l'hose who do not comc with us 
are against us. There are occasions when pcople who could not join 
with' us ~  not be ~  us. AB to those who were present at the 
voting, what was the proportion' There were ~ r  who spoke for 
the salt tax. D:d not some eleeted Members from the pro"inces do so T 
Our case ther(·f(·re might not appear so strong. A good many men 
felt t11at the Sed.!. tax: was bad. But what is it that they did! They 
discharged theil' duty, we are not attacking those men. COllld ,~  not 
bring home to them a better sense of their duly, by telling the country 
that our eausr; was lost and the Government' certified becau'>e it was 
due to' the laek of sufficiently strong opposition to the salt tax. Is not 
that quite corre<'t T Why should we an say time after time that ~r
fication should be withdrawn, that certifi,cation is bad. That is not the 
point. :. After it bas been donr-, what should be our attitude? I think 
this whole disci!Rl'>ion, argument after argnment that ha!' been used, 
tends oIlly to show that this Resolution and the amepdment and this whole 
move and the debate is wrong. It is not the constitution that we want 
to change. It is a protest we want to cnter. (A, Voice : " Question.") 
Well, that has been said by no less an authority than the gentleman who 
sits in front of me. l\Iy Honourable friend Dr. Nand Lal who is respon-
sible fer the Resolution is in a peculiar position. I simply compare it to 
the attitude of a man who takes away from a child a Rtick which it mis-
uses. It is hitting ev\,!ry one. Take away the stick. It is in that spirit 
tllatfheResolution'hai:; been moved. ThiR power of certification has been 
llsed 3.ccotding to 11,'; wronjdy and therefore we must take awav the 
'power, without 'taking steps to prevent the use, the improper use, of that 
power. Now, "sir, I had to speak,becamie if I gave a silent vote eifiler 
for or against the amendment, I might be misunderstood. I want to 
tt'll h.~ House plainly and unmistakably that there is a good deal that 
we c:6uld have done in the way of preventing an exercise of power like 
the ODe now under discussion, and not having done that, there iF! no 
use complaining against others and saving that the whole constitution 
is faulty. . • 

_ • . Dr: JL S: Gour (Nagpur Division: Non-Muhammadan) : Sir, though 
th18 ResolutIon 'and the e.mendment have been provoked bv a recent 
occurrence, I do not wish to advert to it except for a ~o  in 
o~ .  of the speech made by tne last speaker. He has assumed 

that 'Ye pass,ed the deficit budget and therefore as a matter of logieal 
~ J.  :we were bound to find the money. My Honourable friend 

coul1l not ·have forgotten that we had not ~  a' defieit budget • 
• 

c 
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Th(' military expenditure which forms a major portion of the budget 
is a non-vot,ble item and we were not even entitled to discuss the 
redu(!tiod or military expenditure. We protested against it, but our 
prot"st went for nothing and we are not responsible for the entIre 
expenditure of the Government of India which we have not voted. That 
is my answer to the main argument of my friend Mr. Subrahmanayam. 
He then tells us that if there has been a mistake in the past the consti-
tutbnal position is that we should avoid making ~  by establishing 
convpntions. My friend was here last year. lIe remembers the 
full discussion on the salt tax. He remembers that we threw out .the 
salt tax and h~' also remembers that there was no certification. That 
created a convention. It is the first step that counts. It created a 
praced.ent and precedents create conventions. '1'lIat convention has 
been brQken in upon this year and hence we protest against the c!,nvtp.-
ti(}n of last year, which was acceded to by the Government and the 
o .~ r l  Mr. Innes justified it in his speech this year when he 

admittl'd that the Assembly was right in refusing the increaRe of Kalt 
tax. Then my fril'nd Mr. Subrahmanayam said that this Resolution 
t(}getaer with its aceompanying amendment is a protest against the 
certificRtion of the salt tax. Well, Sir, if it were merely. a ro ~ 
against the certification of the salt tax, I would have been no party to 
it. I eonsidel' the certification as it settled fact and we are now here 
to protest not so much against the past as to safeguard the future. 
We are anxious to see that sin1ilar miRtakes d.l not oc'Curin the 
nfl-ar or distant future, and Honourable Mpmbel's have reaR(m to feel 
alarmed at the language uSl'd hr tIle 1I0nourabll' tIll' Home ~ r 
as recently as March last in this connection. Let me read to YOU his 

~ exact words. lie said on the 26th March : . 
-" III England or elsE'whE'r(' we should do so by th(' naaisiance of our I¥ajority 

in th(' L('gialutur('. In India the re8ervation of the Gov('mor General '8 poWl<r is 
meant 801ely for this, that in the last l't'8ort the EX('eutive Government nmy be plaeed 
in the III1me position &It a GoverllJllent POll!Ml88ing a majority in a reprE'8entative 
M8embly." . 

It is against this aspect of the constitutional ~ that we wish 
to provide. The Honourable the Home Member r r ~ the GoYerll-
ment block cum-veto lUI equivalent to 8 stan<ling maj(\rity in the 

~l  Assembly j but was that the intention of the GovernJDent 
of Indie Act' Let me read to you a portion of the speec}J. of the then 
Secretary of State on the subject. Speaking in the HouR(.' of Common$. 
he said:' . 

" It is not any meaaure whieh affects the interests; it is n measure whicb. the 
Vi.eroy ean lII1y is e88entia). He doe., not now, aa he uaed to do, pUII& that legislation 
by menns of what u8ed to be called the official bloek," (whirl. h~ bet'll r l~ l 
Q(lcordillg to the IJpeech of thc BOllo"rable the Ho-rAe llembm' fllhich I haf)C jut flOIl' 
,-Bad 10 the. H(;I,.e)_ "He pa88e8 it frnnkly aa an ~' l  oraer of his GoverDDlent. 
It does not then become law until it has been before this House and the other 1l0\l¥, 
where any Member will have the opportunity of discharging his true fUllctiOll8 aa a 
trustee of the Iadian eleetorate." . 

The Honourable llIir IIalcobn Hailey: Turn a few pages further" 
on and see what ~or  Sinha said. 

Dr. H. II. o~  I said, Sir, I wa.'! quoting from the speech of the 
Secretary of St.llte in the House of Commons under whom Lord Sinha 
~  AS, IW Under ~ r r . I dill DQt intend to quote the !\peech 
. • pi 

t, 
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of a subordinate officer" but of the chief officer. He was "the. o ~ r 
and spokesman for the Government of India Bill in the representative 
Chllillber, the House of Commons, and I say I takc my stand upon 
what he said there. 

; 

Now, Sir, this, I submit, is an extremely alarming situation. - If it 
is a fact that the Government of India are to act in the manncr stated 
to us in March last, we are indeed in a sorry plight and I think this 
House should make it clear once for all whether the representatives of 
the people have an established majority in this House, or whether the 
Government with their minority with the power of certification can 
say to thilS House, " We have ·an official majority as heretofore". Now, 
sa, if'YO\l tum to the Government of India .Act, section 7~B., yO? ~l 
find that it lays down, ~  other thmgs, that a BIll whIch IS 
essential for the l' ~ of British India, or any part thereof, may 
be c('rtii!cd by the Governor Gem'ral. I ask the "Honourable Members 
of this lilJUsc wlwther it is not a fllct that every Bill that is intrlrluced 
by the Govllrnment is essential for the interests of India. Surely, Sir, 
they do not waste their time and yours in introducing unnecessary nnd 

~ l l meac;ures ..... 

The Honourable Sir JIalcolm Bailey: Not the Civil Marriage Bill , 
Dr. H. S. Gour: I have still to learn that the Civil Marriage Bill 

. was introduced by the Honourable the IIo!pe 
8 P.X. Member. (The Honourable Sir Malcolm Hailey: 

" God forbid.") I was referring to Government measures introduced 
by tLe Government and upon which the vote of this Assembly was sought. 
I submit; the GI)'Vernment, to be consist('nt, cannot but aRSf'rt that every 
measure that they bring forward for the acceptance of this House is a 
meaSUle essential for the interests of India. If, therefore, you were to 
read sl'ction 67 -B. in the manner proposed by the Honourable the Home 
Member, it follows that every ~ r  which is thrown out by this 
Houl«) may be, and indeed, ought to be certified by the Governor 
General, and the result would be to reduce this Assembly into a position 
.of abject nonentity. Is this the situation which the Goyernment of India 
Act eontemplates! (Cries of "No.") Is this the Rituation which Mem-
bers of this House will tolerate T (Cries of " No.")" "And I submit it 
is to safeguard against that position and that asswnption that we must 
take concert{'.d and united action upon this measure. . t 

Now, it has been said tbat, it this Resolution is passed; it will be in-
CODS!.8t('nt with the responsibility of the Governor General to the British 
Parliament. Now, that is a phrase which has been repeated not only 
twice but three times by three ofticial spokesmen. (The Honourable Sir 

•• Basil Blffc1:ett : " Four times.") Four times, Sir. Now, Sir, if that 
statement had been made 10 years ago, it would have been intelligible to 
us. But what is the position now T If we turn to the Government of 

~ ll Act, bectionll 21, 33, and 34, what do we find' That that res-
pongibility is subject to the provisions of this Act nnd the ~l  made 
thellunder. The responsibility of ·the Government .. of India to Parliament 

" . 
• 
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is no • longer unli'mited but is made subject to the provisions and 
IimitatlO\ls .f the Government of India Act. Whatever, therefore, are 
l ~l d{)wn as the limitations under the Act, to that extent the Government 
of India is no: responsible to Parliament but responsible to this House. It 
is tha': provision of tbe Act which we wish to alter. Consequently, the 
ar!!un:ent that tbe Government is responsible to Parliament and, there-
fore, tbis Act would not be in consonance with thc true dischare-e of 
their re!'lponsibility to Parliament, is, I submit, ,,,ide of the mark. . 

'l'hen, it has been said not only by the official speakers but by my 
friend Captain Sassoon that we ~o l  not tinl{cr with h~ legislation and 
that statement has been repeated by other speakers. Now, Sir, I wish 
to ask jf the power of certifieation does not stand by itself. My friend 
Mr. Subrahmanayam and Mr. Graham pointed out that the Governor 
General has a power of certifying certain expenditurc under section 67-A. 
and he castigated both Mr. Basu and Dr~ Sar,vadhikary foIl their in-
terJlret&tion of tbat section. Well, I think, if I may speak with doe 
hUmWty, llr. Graham was perfectly correct. The po:.ver to sanction' ex-
penditure is one thing, but the power to raise money by taxation is an-
other, and I do not therefore wish to confuse the issue by referring to 
;;ection 67-A. of the Government of India Act. Nor do I wish to eonfuse 
tte iss'ae by referring to section 72-E. of tbe Government of India Act . 
which deals with the responsibility of the GOYemol1l in relation to 
reserved SUbjects. 

We are here confined to section 67-B. and my submission is that 
that section was never intended to be used in the manner in which it has 
been used on the present occasion. Let me relIlind the Honourable 
:Members of tbe House that Mr. Montagu, speaking in the House of Com-
mons, ussured the House that this section would not be used except with 
the previous sanction of the House of Commons. I have read to you the 
passage. The proviso was never understood to give exceptional powers 
to the Governor General independent of the British Parliament. That 
was IL statement ,called forth by the opposition from the Labour and 
Libp.ral Benches against the plenary provisions of this section. Now the 
Secretury of State's' assurance that this section will be used subject to 
the sanction of the British Parliament stands good ; and there has been 
a contravention of that; assurance given in the House of Commons at the 
time of the enactment of the Government of InQia Act. 

'fhen, Sir, it has been said by the Honourable the HOine Member that 
there are precedents in which the Crown uses its power. III England it 
hatr been used and President Cleveland in America used it on no less 
ihan 301 occasions. I would ask tbe Honourable the Home Member to 
read a little book by Sir William A'nson on the Law of Constitution in 
which he will find it stated that the veto of the British Crown has never 
been used sinee the last 200 years. And as regards the veto used by 
»reHident Cleveland, what does Lord Bryce say T He says that the 
veto of the President of the United States of America may be set aside 
by a vote of the two Houses. Is the veto or is the power of certification 
of the Governor General subject to the revision of the two Houses of the 
Indian Legislature T It is not. It has been rightly pointed out by my; 
fri.md Mr. Shahani that President Cleve-land and all the Presidents oL the 
A T ~ 'Republic r~ elected by the people and ~ such are r o ~l  

• 
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to tire eleetorate ; but that is not the situation here. GoD¥equently, 
I submit the analogy falls to the ground. 

':r.lil?'ll the Honourable the Home Member said if thi!> veto and power 
of certification did not exist, imagine to yourselves if a Bill i!> passed 
by this House and is rejected by the Council of State, what would be 
the 6ituation? I ask the Honourable the Home Member to read the 
Goyerllkent of India Act which adumbrates the situation. 

The Honourable Sir Malcolm BaUey: No such argumellt was used 
-at alt. I do not wish to interrupt the Honourable gentleman, but I _did 
not use that particular argument. I would remind him that the precil>C 
argument I did use in that respect referred not to the present state of 
thiiigs at all but what might happen with a r ~l  Assembly ditfel:ently 
constituted. 

Dr. B. I. OOur: Yes, that is a contingency I also haye in view ; 
llnd I have refreshed my memory with the Honourable Member's speech 
from :t non-official publication which I hold in my hand. Now. I ask 
jf there is any conflict between the two Chambers, the position is simple 
'and l~ r. 'There win be a joi.nt session and if the two Houses do not 
agre.! t.he o ~r or General has the power of disw;lution. He can dis-
~l  the Honse. It might be asked on the other side-supposing the 
o '~o o r or  are in power and the Governor General dissolves the 

Honse, and they are returned over and over again, how is the Govern-
ment of India to be carried on? My answer jEt that if the whole 
country stands by the non-co-operators and there is an impasse between 
the Gover.nment of India and the people of this country, it raises a 
grave constitutional issue in which the Government of Indill. will be 
bOund to give way. They will then have to submit to the will of the 
people. -

I therefore submit that the contingency contemplated by the official 
lfembers need lIot deter or detain us ill lending our support to lhis 
'amendment. Now, Sir, one word with reference to the Resolution. I 
ama1'rllid my friend Dr. Nand Lal is asking this House tuo much if be 

h ~ to make a clean swcep of thc p.oW'ers of the Govcrnor General. 
In a'll ~ 11 r ~' cont;tituted countries, having a l1~ 1 o , the il1timate 
pOW't'r must rest with tflC head of the State. 'file Governo'r General 
as snch is the Head of the State and the nltimate PO\\:.el· mrnrt rest with 
him. But t11at power must be circumseribed and limited to cases of 
safety. and flmergency. It ~ o  ~  uS,ed as a ~ r of courseaglfinst 
the w!shes of the representatives lD thIS House; It should nut be nsed 
un aU occasions as is sUA"gested in the speech from whieh I have 
,quo!c!d .. even when the Government are not in agreement with ffhe 
LegIslatlve Allt;embly. On these groundll, Sir, I am unable to ,aecord 
my suPPort to the Hesolution. On the other hand, I think ~ r. BaSU'8 
a:tnendment which asks this House to delete the words "or interests" 
a'nd to insert the word "or" between the words "safety" ,and 
., tran(luillity " o ~h  to reeeive the support of thiR lIousl'. The word 
" interest '~ is too large. It has been read to() widely in t,he PMt ana 
Hit'!re 'is, a oanger of a repetition of a similar mi81lse of thut term. 
'Yff!' mast, therefore, correct sectioll ~7 .. U. by ddeting 'the words "'or 
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r~~  ". therefrom. I do not • think legislation,ud hoc would be 
.refu,:ed by Parliament, if it is supported by a strong body of public 
opiu;on-anti the representatives in this House. It hus been said, amongst 
others hy the last speaker, that we must wait for the c2mplete revision 
(,f, the Govcrnment of India Act. No one would be more happy tha11 
myself if there is a complete revision of the Government of India Act. 
bly friend, Mr. Majumdar, hM pointed oat that the Government of 
lndil! stand committed to the policy with ,,,hichthis House is in full 
accol<i. If they are prepared to move the Secretary of State for a 
eompl{'te revision of the Government of India Act, they will earn the 
lastiug gratitude of the Members of this House; but if this cannot 
be 8ehievcd, there is no reason why a mistake which has been detected 
should not be corrected, a mistake which, I submit, might recur from 
year to year and land the Legislative AliSembly ill, constant confliet with 

'the executive government. On these grounds 1 support the amendment. 
Mr. P. B. Haigh (Bombay:. Nominated Official) : Sir, I have followed 

the f;;peech of the Honourable Member from Nagpur, as I always do 
follow his speeebes, with the utmost attention. And I o .~  Sir, 
that- that speech hab filled me at once with admiration and dismay. I 
admire ,its ingenuity, but I am dismayed at tlfe total lack of logic which 
it appears to b€-tray in the Honourable Member's mind. The Honour- . 
able Member from Nagpur said that if this were merely a protest 
against theactioll of the Governor General in certifying the salt tax 
he would have nothing to do with it, but that he supports the amend-
ment because uf the practical implications it can·ies. Having made this 
announcement Le then proceeded to argue in an ingenious manner that 
if 137B is allowed to stand, as it is, the Government of India would 
be able to claim that any measure which it suits their convenience to 
paSs is essential and will thereby make themselves complete masters 

, of thc situation and red':lce the position of the Assembly to one olf 
ridicule. Eaving ·made this statement, he proceeds to deviate entirely 
from the question before the House and to devote himself to denouncing 
the o-ceasion on which this power of certification was used. Finally, 
he says, the Honourable the Home Member has challenged him tu say 
what would be the situation should the amendment now before the 
House bc pa::sed. His reply is that, should it bc passed, the position 
would be this, that Government, except in cases in'Volving grave emer-
gencies, would be compelled to yield to the will of the House and to 
obey its orders anel ~rr  them into ,effect. Sir, it seems to me that the 
latter part of the Honourable Member's speech shows that he has 
clttirely misapprehended the whole nature of this section 'which we are 
discm:sing and of the whole nature of the certifying power. 'We are 
not concerned in any way with the occasion on which this power was 
used or the occasions on which it might be used. We have nothing to do 
with the propriety or otherwise of its exercise. Weare simply discussing 
a constitutional question. The question before the House concerns the 
Constitution as laid down by the Act. Now, Sir, what is a Constitution', 
It is a large word on which1,1luch eloquence has lit various times been 
expended. But, after all, a constitution ill nothing more than this. It 
is a device for carrying on the business of the country, for enabling those 
~h  ~r  ent-rusted ,!ith the !lctual ftlanagement of h ~ r  ' .~ ~ 
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to carryon their work, and unless those persons (whom oWe, call the 
executive) can tarry on their work, the business of the country comes 
to a stllnd",till:- Now when we are dealing with a pure autocracy, the 
matter is simple. The will of the ruler is literally law, whatever the 
autocrat do(:s is legal; he cannot act unconstitutionally. But when we 
are dealing with a more advanced state of things, then the question at 
oncc ari!;('il. how is the executive to carryon its duties in a legal manner , 
The answcr is thi .. , that it is the admitted theory of the British Con-
stitution that tile executive must have power to carry legislation which 
will cnable it to carryon the business of the country and if the exe-
cuth-e cannot do this it must disappear. That is the final theory as at 
present adopted .in the British Constitution. (An Honourable Member: 
" Question ".} The Honourable Member says "Question". Now let 
rue read to nim 'two lines in Montagu-Chelmsford Report. It shows 
that they adopted that theory : 

~. We begin with the fundamental proposition that the capacity of the Government 
of India to obtain its will in all essential matters must be unimpaired. The ipstitu-
tion of an A88embly with a large elected majority o ~1  with the problem how 
to enable the Executive Government to secure its eBBential legislation and its supply." 

Now, Sir, this theory that the Executive Government must be able 
to cnforce its will in the Legislature c;r else must go and be replaced 
by another Govtrnment-the theory that now prevails in EnglaDd-has 
not been haStIly evolved. It is not a self-evident proposition, and with 
the permission of the House, I should like to review very briefly a 
few incidents in :b:nglish history which will show by what difficult steps 
that pm.!ti(;u was arrived at. .As the House is well aware, King Charles I 
endcavottrt>J to carry certain measures without consulting Parliamilnt 
at all, and whM he found, or his ministers found, that this could not 
be done, a conflict was the result, and in the absence of any constitu-
tional expedient like resignation, the o ~ camc to a head. (An 
Hon,)1t,,·qblf: Member: "King Charles' head ".) Thc first thing that 
took place WIi!; tbe execution of one of Hi!:! Majesty's Ministers, and 
this was foHowed a few years later by a still more tragic event that took 
place at Whitehall. Well, that Government having been disposed of 
ill this way, wat; suceeeded by the Government of the Lord Protector. 
But before tlJc Lord Protector had been in power very long he found 
himself confronted with the same difficulty. He soon found that he 
had not got a majority in the House of Commons. That Government 
was not prcpared to resign and some expedient had to be adopted .-in 
order that the business of the country might be carried on ; in other 
words, that the Executive might pass the laws it wanted. The Lord 
Prutector, aR the House is aware, adopted another expedient. He 
marched a troop d Ironsides down to the Housc and removed' from the 
Housc ho~  Honourable Members who were not inclined to vote with 
him. In tIris way, he !:!ecured a majority in the House and was able 
~ earry on. The next stage was the return of the King, and in the 

circuml>tances in which he returned, thfs question of conflict between 
the Exccntive ana the LegiRlature did not naturally for Rome time 
arise. But later on it did arisc, Imd once morc the King of England 
~ ~r  from the scene and a fresh King cam'\l in his l ~ . ~  
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follows a. ~  stage. By this time it was apparent that this method 
of violent .removal of opposition was distributing to the country and 
unsuitable as the nonnal means of government. The Executive in 
power were s!iU the King's Ministers. It was not yet the r!lcognised con-
vention that when they found themselves in opposition to the will of 
the people. 'I'hey must make way for o.thers. On the other hand, to 
govern at all, tuey must manage somehow to secure a majority in 
Parliament. 'l'he House is well aware how that was done. They were 
able to exercise cou:.iH!erable territorial influence among the c6n-
stituents who had to return Members to Parliament, and having got 
their Members of Parliament, they devised ways and means for keep-
ing the majority of those Members loyal to the Executive in power ; 
nnd by that mc:tns,-it is rather a gloomy chaptp.r in English history,-
the party continued in power for a very long period. But at last it 
became app:..rent that this device could no longer be used. What was 
the result 1 The logical result was the theory that now prevails that 
if the Executive cannot secure a majority in the House, it must resign 
and go. 

kow whut i" the moral that I draw from this f It is this, that 
until ~'o  reach that state of. constitutional development in which an 
Executiye unable to secure a majority resigns its power to the opposite' 
party, until ihut practice prevails, you must have some constitutional 
dey ice to J'~ '  the exccutive with power to carry legislation or else 
you must either have violence or corruption. Now, in the constitution 
under which we are now sitting we are perfectly well aware that legal 
provision has ueE'n made in the Act to enable the executive in the last 
resort to have its way in passing ·legislation. (V&ices: ~  the last 
resort ".) In the last resort. That is so, and who is to be ~  judge 
of what is 1 ~ last resort 1 The Honourable Member for Nagpur, if 
I have iutcrprett'd him rightly, has actually suggested that an executive 
deprived (If this power would still be expected to carry on the busi-
ness of the country in constant opposition and in constant friction. The 
Honourable Member knows that it is really impossible. So long as 
wc are ill thc prcsent stage of c'onstitutional development tBe executive 
mllst have this p(""('r (.f passing legislation and it must be the judge of 

. what is eSHentinl lind what is not. I ask Honourable Members to con. 
sider whether it is bettcr that this matter should han been properly 
provided for in the constitution or whether it should ha.ve been left 80 
vague thnt we should be drh'en to: constant disputes or even to violence. 
I will not suggest to the House the adoption of the other remedies which 
were adoptecl in the time of King Charles I. I would not sVgest that 
the Honourable the Home Member should invite His Excellency the 
Commander-iII-Chief to march down troops from Jutogh and clear out 
the (lpposition. Thc filet if; that the Honourable 1.{('mber from Nagpur 
is pleading frankly fOJ' complete Parliamentary Goyernment. Now, 
let us consider whitt would haY(' happened if 'We had advanced to. that 
stage by last March. A certain measure was put before the Houae 
with the object of -raising money and it. was thrown out. I do not 
believe the Government would have resigned. I think they would have 
gone to the count.ry. We should 1tave had a general election. The 
Honourltble the FiIfance Minister-he would h~  beell a ~~ 
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would hB\-t\ gon\! through the country_offering in one hand .the salt-tux 
with abnlanccd budget and on the other hand bankruptcy. (!4. ,t'oice : 
" Incoae·t.ax.") W,e should have had Mr. Darcy Lindsay taking bis 
lIlClll&ge of hope to the villages in ~ l or my Honourable friend 
from·Bombay-he iii unfortunately nht present now-taking his meSliage 
,of {'evolution to the villages and the cities of Bombay. Well, we will 
fIIIppose that the independent electors of this country refused to bave 
this obJloxious tax. Government w()uld then have resigned and we 
,Ilhould have had in their place a GOlvernment drawn from the opposition. 
WlUchopptl!4itioo f I believe I am right in supposing that the Democratic 
party is numerically the largest; so presumably wc should havc had my 
o o r. l~ friend, Mr. Seshagiri Aiyyar sitting DVC:' there, with my 

IIcfKIIIlra!Jlc friend, Sir Montagu Webb (having put Satan behind him) 
sitting in ihc ftlsce of Sir Basil Blackett. How long' would that Govern-
ment 'have 'stayed in p'ower! I ask Honourable Members really to 
,C6Hsider. If that state of things took place to-morrow, do they suppose 
that they could conduct the Government of the cOlllltry for a whole 

.~ o , nay, even for a month? (Cries of " Why 1I0t ?") (A -6aice : 
" Much l'citer.' ') Could they rely 'on a majority in evel'Y case 1 Are 
they sure thuttheir followers are so closely united ~ Do they under-
stand their plOgramme so clearly that on every occasion they ~ be 
sure of .1 majority T Have they got that support in the country on 
which they c(}uld constantly rely 1 Honourable Members know per-
fediy well th:1t in a very short time some occasion would arise and out 
would gl) their o ~ l , to be followed by another government 
,eqna:ny Wl.,tlible. I am not accusing Honourable Members of any fault 
in l.hi..,: )'(liiPcct. Th trouble is this, that you have not yet got.an electorate 
educated eoough to1 understand even the beginnings of party government. 
How cs.n suerl an electorate keep any party in power 1 If that is so, why 
is not ilie Houjle prepared to accept frankly the p()Sition that we are 
4t. present in tIle transiti9nal stage and being in that stage we must 
havetileconstitutiollal devices appropriate to such a stage. If the 
Honourable the Mover is of opinion that that stage should more speedily 
Conle to an end, .by all mcans let him try and amend the constit\l.tion but 

.let hun nc;t amend it in such a manner as simply to make the present 
Government In,potent. I say, Sir, that the HonourablC' Member from 

,Nagpul' and th4lse who support him are playing the game of np-co-
opemtors. What dl)f'.tI the so-called Swaraj party want T They 
openly avow .that they want to come to this House and make the pC*!itj,on 
absol\lte.ll unworkable and the Honourable Membcr is paving the way 
for them: He is dcpl"iving Government of .the one device by which 
they ~.  gl;t out of a deadlock. He i. flinging the door wide open to 
Mr. Das .md his.party and saying to them' come in and you shall find 
the h ll~ .f.;WC(JL and garnished.' I would ask the House seriously to 
cOOlsiderbdnre. it passes this Resolution as amended. I do not agree 
that the 'HmlSe ~o l  never pass a Resolution ·which it knows cannot be 
carrit\d jnto. eifect;but I do ask; the Houae should ,not pass .a Resolution 
whieh, if l!auied into effect, would result in nothi.np: but disaster and 
wrecldng of the constitution. It ,vould be an act of political sabotage 
and 1 ~ l  beg the 'Bouse earnestly to· consid.. y;rhat o l~ be the 
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cffeet(lJl tit:! minds of the House of Commons of the passing of nch a 
'Ucsolutiol1. W c Htand here professedly as the party of coastitutional 

deTClopment and constitutional progress and yet the Honourable Member 
is asking lUi to 11aSII a Resolution which means nothing else than tearing 
up the constitution we have and throwing open the doors to the wreckers. 
I trust tllat the House will throw out this Resolution. 

Dr. Natld La.! (West Punjab: Non-Muhammadan) : I feel bolUld'to 
make my position clear. I feel as if some sort of misunderstanding has 
crept iuto the minds of some Honourable Members 88 to the motive which 
hilS prompted ihis Resolution. I may say, at once, that it is not on ~  
of any idea of resentment (lr retaliation that I have brought forward 
this Resolutioll, but it is simply my duty, towards thc Government as well 
as towal'ds ~h  people, which has actuated me to be the author of this 
}{csolutioll. My OW11 view is this, that this dangerous weapon, which is 
collcealcd in the provisiollS' of section 67 -B, is apt to give rise to agita-
tion and propaganda work and, consequently, it is with a view to pro-
"ide against all these wrts of troul>le& that I have moved this Resolution. 
Now, ~ l', I may address myself to the very elaborate defence, which has 
been set up by the Honourable the Home Member. He has endeavoured, 
no doubt, to make a weak case look like a strong one, but I may say that 
)It' has illtJ'oduced certain matters which bad no relevancy. He has not 
cmlf'avourcJ to come Hear those (;rU('ial aud vital points which are involved 
in the debate centring round my Resolution. Now, in the first place he 
aqrueu that he is not sure that there has been any kind of resentment 
outside the House and that it has not resulted in heart-rending conse-
(Juences, and that the certification in connection with the Princes Pro-
tecti(Jn tim has not roused India to her depths. To meet that argument 
J DUQ' Ray t.hat resentment there has been, I wish he had had a little 
Ill,)rC Lillie to see the papers, namely, the comments and criticisms of 1Ihe 
press, then he would not have given vent to that ('x pression of opinion. 
Taere h ~ been meetings and 1\ number of comments have been made 
ill IlmlOb't all Indian ptllwrs, putting forward the very serious resentment 
lUI;.} protests of the people, Ilno yet the Honourable the Home Member 
has the (,l)l1rage to say, on the floor of this HO,use, that there has been no 
TCI'CntlllClIt. outsidc this House. I beg to demur to the correctness of 
that , r~ ' . I am very golad that this cel'tification has not brought 
nbollt hcau-rending results, and this is always the wish of this Assembly. 
'rhis Assemflly never desired that there should be any unhappy result and 
Vtis Assembly tleprecRtesthat ; What this .Assembly -bas been striving to 
do Hnd· ~ J1 l  doing in the future is to put forWard preventive 

~ olJ  in ordcr to HYoid an;v kind of heart-rending consequences. 
'l'hat is the duty whit!h ~  Assembly nas set out to perform. There-
fore, Sil', it' there ·haH' heclJ no heart-rending results we are very glad. 
Bnt h ~ JIollourable thl' Home Member must rl'member aud I think that 
lfledical ('xpl'rts will tell him that a slow fever is more dangerous than a 
tempestuous fever, Slow fl'VCl' tukes the shape of tuberculosis and eats 
urI OIl' r~' vitals of life, which on the surface may seem to be wholesome 
but in f'?1!Jily if> eait'll up by the tuberoular v:erms. This Assembly there-
forci" Hot ill favonr ·of certification. whioh j:!ivesrise to ihisslow canker-
on8uvot.1'gt'owth. iwishthe nonourable the Home Member ~ l  h~~ 
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. condescended to come down from his high pedestal and accolBpa,pied us 
and could have condescended to enter into the feelings of the people of 
this country ; then he would have acceded to our contention that there is 
discontent, that the people have felt ,·ery deeply, and the people protest 
against this certification. But I am sorry that on account of lack of time 
he· cannot do that, and, therefore, w(' now convey this message on behalf 
c.f the people, that there has been a great deal of discontent and this cer-
tification has not brought home to the minds of the people that in rcality 
these reforms are nothing but political jugglery and a sham. 

Now, Sir, the second argument which 1;he Honourable the Home Mem-
ber has advanced is that there was an American President, Mr. Cleveland, 
who exercised the power of the veto no less than 301 times., My Honour-
able and learned friend, Dr. Gour, has adverted to it, and I need not 
repeat it. But I should like to make one or two observations in brief. 
Firstly, that the rule of law and the constitutional law there differ from 
those of this country and other coUntries. It cal1not be denied. Every 
student of constitutional law will agree with me so far as this quesHon 
goes. 'J'ben, Sir, it is not to be forgotten as to who is the President , 
He is an eJected one and is responsible -to the electorate. Sir, if I elect 
thc Pre'Sident and he steeTl> hil'lls('lf ill a certain way, I shall have to accept 
it, bec;msc he has been elected by me, and therefore this sort of agitation, 
this sort of discontentment does not ari:re. Therefore this precedent 
which has been relied on by the Honourable the Home Member has got 
110 l ~ l  to the pres!'nt case ; and at the same time, I may mention 
that there is a great difference between the power of ·vetoing and the power 
of eertifying. One is a negative power; the other is a positive power. 
One is to refuse what, has been deeided by the Assembly ; the other is to 
make a law, to legislate, over the head of the Assembly, to overrule the 
verdict, the decision of the Assembly. Is there not a difference between 
these two powers T Is there any parallel in the whole world where this 
uncommon constitutional powcr of certification has been given T I offered 
this challenge in my o l1 ~ speech also, but no response has been given. 
Therefore T have felt bound to reiterate the same ; and I must say that 
the opposite party must concede that there is no parallel. What ~ r 
is there to meet this argument T There is no answer, I very r ~ ll  
sllhmit. 

The BOD01p'&ble Sir lIalcolm Railey: None whatever. 
Dr. B&nd Lr.l : Then the Honourable the Home Member I'elies on 

the Montagll-Chelmsford Report. The argument purports to show that 
a number of oeputations were invited, that evidence was recorded, that 
~ r  opinion was also ~ l, that the gentry of whole India was 
J ~r~, that tlie whole question waR discuNSed, and it amounts to this that 

India had ~  this p()wer which is 110W embodied in section 67-B. 
That is bis argument.. My rep1y to that is thili. In the first plaee, with 
due ,~~ r  to the ability of those wP.o composed those deputations, they 
did not foresee -what a terrible and dangerous weal'lon there was concealed 
in. section 67 -B, and they eould not- then realize for a moment that it 
woUld £ave unprecedented consequences, and it would bring about' untold 
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oh ~  ' they could not contemplate that. There is e,idenee in 
'£&\'OUI' of lilY "iew, ;nd evidcnce of the greatest possible weight, evidence 
which nlUst be respected by every non-official and some official ~ 
of this HouHC l o~ h  (;vidence, the view, the protest of the Right 
lrouourahle Mr. Sastri ; I will presently invite your attention to that, 
Sir and I read it. (The Honourable Sir Malcolm Hailey: "Is it all T ") 
I ~  invite the attention of the Honourable Home Member to it, Sir, 
he knows it, but I am simply reminding him of it. He, namely, Mr. 
Sash';., ~'  : 

"Then there i8 the I.'mergeney provillion made in thiB Bill against whieh also 
I wish to raise my voiee in protest. The emergency provision in the ease of the 
Governor General seems to me to be unneeeuary." 

Thi8 is the view of the Honourable Mr. Sastri. on whose testimony 
the Honourable the Home Membel' relied the other day in his reply. 
Mr. Sash'j further observed as follc-ws : 

" He has got power in the shape of Iii.. ordinances ~ he ~  with ~ 
('ouncil hBll got the J.ower too in the shupi' of hiS own RegnLltious wh!t'h may arue. 
Why is it neeeesary to duplicate this emergcnry,' '--fiery rightly-.-" power by fnrther 

~ him the opportunity to IICt uaide the Legislative A_mbl,. Ilnd have things 
passed through the Council of State." , 

'1'hen the same Honourable witness observes : 
" I cannot lICe if there Ilre real emergeneic.. Let him meet thew using ordinance. 

and thrn eome to the Legislative· Couneil for BIlnrtion.' , 

The Honourable Sir lIalcolm Hailey: But read his reply to q\lestion 
No. 4O!!fi. 

Dr. Na.nd Lal : Am I wrong f Is my authority inaccurate, namely, 
is this teostimony, ,,_ hieh was ghoen by our leader who is respected univer-
sally by India wrong t Is it the firRt time that this Resolution has raised. 

. the YOice carrying the message of the people of this country' This is 
the "iew which was propounded mallY years back. This was the proteRt 
which W!'IS set forth by our Leader. Why is it then said that it is on 
account of rt'sentmentthat this has been put forward! What is the 

r. o~ for tbat rl!nlaTk! Now, Sir, further on. the HOlWurable" 
the Home Member meant to al'llue that. the Montaf{u-Chelmsford Rtoport 
was for less political right and this Act is a bit of &n improvement. 
Tllat i'J nl't the question before the House. The <!uestion before the 
HOl1se i!l thi!: -and this House ought to decide it-whether the present 
law ,lS it stnnJs, though ,ve may respect it till it is altered, is suitable 
to thi,; country or not. Well, the last ~  event has proved to the 
hftt thlLt t.his law is not agreeable to the political aspirations, to the hopes 
of the lJecple of this country. That is the question. We have nothing to 
do; with what was done two years back or three years back or what was 
the opinion Ilf the Montagu-Chelmsford Report. We hilYC to see whether 
the law, ~ it stands, is agreeable or not. But at the same time I concede 
that we mllst respect it till it is altered by constitutional means, the 
course wllic.h we are now legitimately adopting. Therefore, that argu-
ment :allin, I vpry rp-spectfuHy submit, has 1!'9t no evidential value. Then 
the Honourable the Home Member says .. Hullo, I have got grt'ater 
evidence, that Mr. Patel in the Congress in July 1918 countenanced the 
exish.nll.e of this power," Now, I may remind him of the lubl8Q.llent 
dcliberatioJlfl, subse<i'uent Resolutions, subsequebt result of o r D ~, 

• 
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whieh ,,'ere be-ld and brought to light. Does the Honourable. the Home' 
M.emb"r know what was the Resolution passed by the Congress in 1920-
1921 T Hp. knows, but I shall remind him. The words are very eloquent, 
S~. . 

They support me and support my other learned brethren who have 
identified their interests with me, though to a very limited extent. The 
Resolution runs thus : . 

" That this Congress adheres to the Resolution plUIsl'<l at the Delhi Congreaa 
r ~  ll o~1 r ~o~ , aud is of opinion that the ReforlU Att is iDdequate, 
UJIIJ&tisfaetory and d18appolllting." . 

May I al"k the Honourable the Home Member, was it accepted by the 
great political body of this country 1 The IIollourable the Home Member 
will refer to an obsolete decision, he will not go to the recent authority. 
That is ~  latest decision, and I shall givc him another decision. Perhaps 
he may ask what was done in 1919. I shall venture to 8libmit that the 
view of the Congress, in brief, then was this: ,. It is of opinion thatl the 
proposals are disappointing and unsatisfactory." 

Now the Congress of 1919, the Congress of 192Q-21 have given this 
... erdict. Are we to bow to thil> venlict, or to the opinion (,)f MI'. Patel 
in 1918 t I appeal to the House, which is the latel>t decision, and the latest 
decision is always in keeping with the present current, which is agreeable 
to the' present circumstances, liot one which was agreeable to the old 
circumstances. That is not the la,,"" 'I'hat mar ht> til!' law in tht' contem-
plation of the Honourable Sir II(,)lry ~ l l~' ll, who said it should be, 
like the laws of the Persians, 11llchall{!eable. I shall refer to that point 
later on if I were allowed time to--do so. Furth!'l" the Honourable the 
Home Member argues and be relics on negative evidence. Negative 
evidence is a kind oisilent evidence; it is not of a positive character, as for 
instance when a witness comes and says: ' I have not seen,' that is called 
negative evidence.. Before lawyers that kind of evidence is of the weakest 
type. And after all what is that: evidence which has been relied on by tb(! 
Honourable the Home Member T That evidence is this, that Dr. Annie 
Besant did not.oppose it. One argument. And the other argument saYIoi 
there was 1\ Federation in 1922, and he has asked us to advert to the Reso-
lutions a_nd the opinio;s which were expressed prominently at that time. 
I shall go to. that and I shall show that the Honourable the Home Yember'lI 
view of the value of those is a«ainst him and is in my fa¥Our. Now Sir, 
adverting to {he Resolution abd to the opinions expressed after fldl 
deliberation in the AU-India Federation of 1922 they are as follows, and 
I shall read, Sir, for your inforDlaMon ..... . 

JIr.Pr"ident : I wish to point out to the HOllourable Member tha1l 
his time is ahausted; so he should be as brief as possible. 

Dr . • &Jl4 tal: 1 thought you would allow me to meet all these argu-
ments, but I ~ ll now curta\l my rcply. That Resolution wall : 

" That fuJI autonemy Bhould be introduced in the Provinees at the end of the 
IrBt term of the various Le¢81atul'tl8, ana lUI ",azda the Celttml Gol'emlll8llt, aU 
&U1)j •• axeept defence and forl'ip atratn with Indian ~  ~  be r_~  
to p8pllJar IOJIhoL'! • 
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'l1hat is the view whieh was held -by that Federation. Is it not against 
you, Sir, uW'Y -I ask the Honourahle HQIlle Member! ls it not in InJ" 
fayour r Theil the lloJlou!·able the 110me :Member hal; referred to the pro-
ceedings of the House of Commoll;'. The proceedings of tihe House of ~
mons also to a certain extent are in mv favour. Mr. Scott's view on hIS 
amelldmel:t was read onto I ha','e llO time to advert to it again; I shall 
simply give the gist of it that it is in my favour. ~l  Honourable friend Mr. 
~ r h had invited the attl:"lltioll of this Honse to Mr. Scott's expressions 
of opinioll and that of some other g'Plltleman referred to therein, his opinion, 
~ I mistak,' lIot was all'O ill favour of the Resolution which is being moved 

JIOW. lTJ l ll l l~  the amendmcnt of ~ Jr. Scott was a belated one and it 
had to lUcet all unhappy fate. It ~' be cO!lsidcl'{'d to have been 4efeated, 
but it was not really defeated on its merits but on account of its being 
belated. Had it been in time, most p)"()bably, that amendment would have 
received the appreciation and the acceptance of the House, namely, the 
House of Commons. These were the proceedings which went on in the 
House of Commons. What was after that! 'VeIl, the proceedings sub-
sequent to that are also in my fayour. The Honourable the Home Mt!mber 
said -that Lord Chelmsford made a statement ¥ld that statement- made it 
clear that the emergency power W8H a conditioll. r ~ . I beg hiS 
pardon. His Lordship's statement cannot be considered part of the Bill.; 
his Lordship's pronouncement cannot have auy l~ l  value at. all. 

l'~ lll  it may be o r~  an explanatory ~~  •. a statement 
which may explain or elucidate, but it cannot be considered law. Then, 
Sir, the Honourable the Home ~r has A'iven us, !lamely, to·· thh; 
Assembly, a certificate. It is "that this As.'lCmbly is illul'tratiYe and not 
reflective of thf' current of the opiniOJ] of tllP ~ l .  Ii is a pity. We 
are in the afternoon ()f ()ur lives; therefore, the Honourablf'· \he Home 
Member has g-ot the courage of talkinA' like that. Before this, he could 
not have g-iven expression to that opinion. Well, the argument goes 
ag-ainst him. If one of the tax.payers of this country refuses to pay the 
tax and he iR hauled up, he will say 'I Here is the pronouneement of the 
Honourable the Home Member ; there is no law against me ; the law has 
110t been passed by a body which is reflective of the present current ofibe 
opinion of the people; the As,qembly was simply ,an' illustrative body. 
I I And are you, Sir, the occupant of that most l ~  Chair, pleased to 
hear that expression of opinion emanating- from the Honourable the 
Home Member. This arg-ument goes against him, I submit, and posterity, 
wllieh will be ~  the Government, will thank him for thatma_", 
II Jhis law has not been passed by a proper and constitutionalIv composed 
h04y but by an illustrative body." That goOf'S ~ r  h ~ Then he· has 
allowed himself to· say " Oh I hellceforth there has· beeri an attaek and 
an inva8ion from outside, but now there i8 an invasion whielt may . be 
called aT! ~r l invaRion." He observed that Pacific, Goths.8nd eo'llsti. 
tutional Hum: are going to ~  away this,.Assemhl¥. •. Sir. ,is tltis 8(1 , 

IF! there any Member here ~o can be eonsidered one of the Goths or one 
of the HunR! At least. I am not one. Am I a Paeifie'Ootl, iJ1 a;>eOusti-
tutiollal Hun, because I te8pected these reforms at their very inception 
althouj:\'h holdinll that they were inadequate, but I must eonfe!lll that I did 
l1,()t ~o  then .that. there was a danlZ'ar lurkin,gin this provision. I care 
tothw Assembly and-worked actively. Am' lODe of tAe o 1 r~lJD ' . 
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We, lUlmdy, this Assembly stood against the policy of resignlttio.n ; there-
fore we deserved a better certificate. Am I a Pacific Goth 01' a constitu-
tional Hun, because I, first of all, and rightly, stood against the policy of 
indiscriinillate obstruction! Am I to be considered a Pacific Goth or a 
constitutiollal Hun, because I, first of all, had the mcral courage of 
boldly t;tlnding up against the policy of reflignation on the questiun of 
salt l~ r ll o  Is this the certificate which should have been given 
to this Assembly by the Honourable the Home Member! It is a pity 
and simply n·grettable. J may remind you, Sir, of the sacred and gracious 
words ('mbodit'd i.f! the gracious royal declaration. The sacred and 
gracious word:! of His Gr.lcious :M:ajt'sty are that" my officers will respect 
the opinions of the representatives of t.he people." Has that ~r o  
expression been complied with by the Honourable the Home Member! 
Is his 'D~ll  in full accord with that T lIe ll~ us Guths and Huns; 
he calls us a bf)dy of iIlustratiYcpt'l"sons. Has he paid respect to, that 
gracious end t;licred expression' .~ .~ 

The Honourable Sir Malcolm Hailey: I regret that I must inte'rrupt 
'the Honourable Member in his flow of eloquenet' since he has ~  a 
definite statcment, which T ellnnot aHow to pass unchallenged, that I had 
called the Men:ber<l of this House either Goths or Huns. 

I will supp1y the Honourable Meinher if he wisheR with n copy of 

4. •• JI. 
the proceedings of the House from which he will 
see that though I used that expression I did not 

in any sense nse it in regard to present Memhers 4)f this House. 
Dr. Band L&1 : Sir. here I have got it ; it is reported !l0 in the neW's-

paper which I am holding, in my haud, noW' and which contains his Rtate-
ment. Now Sir, the Honourable the Home Member says that it is better 
for the reprcs,;;nhtivcs of the people to have a better understanding 
with the Executive amd not to think of law, and he cited an authority. 
We know that t(,x( writers write and will keep on writing". The executive 
rely on such c"jdence when it suits their purpose but they never bring 
it· into aetion. I shall not refer to the old circumstance but merely 
shall call your a1tention, in passing, to the event of yesterday. As 
you remember J had made a request whieh was rejected. If it was 
simply and o ~ rejected it does not matter ; but he was prepared to 
ask the Chair to cal1 me to order. Sir, that is the treatment which we 
get at the hllnd!l of the Executive, because we ~r  now the setting slln, 
and we are ill the afternoon of our lives. A setting sun is. never wor-

·shipped. When we were the rising sun, in the first session, we were, to 
some cxtent, respected ; but now these nicknames are thrown upon 
us_ 

The Honourable Sir Malcolm HaUey : What nicknames T . 
Dr. Band Lal : That \ve are an illustrative body, Sir. It iR Rimply 

regrettable. Then the Honourable the Home Member means to say there 
is so much conflict in different c]aSSCil. I must say that there is the 
o l~  of op:ni"n in existence,., at preRent unfortunately. But the 

Honotu-able the BotDe Member forgets that Indilf i. a vsat' continent_ 



it iaa qcred idll8l, and the ~ r  ten is ill tavoar .of it, ··tb'at ~o h r 
shtruld not go against brother." But after aH the people {)f India ~ 
1\ot angels. '!'hey are human beings. If, ineenain parts of D ·~ 
is a certain sort of dispute between two o~ ccwmmritiea 1Jtl 
aceoutlt of some seU-seekers, is that an argument whieheould be ·tIIed 
to; defend the Honourable the Home MemberJs view' that we ar.e uot 
-entitled to 6.sk that this provision be deleted and that we are not fit 
for Swaraj.' In every home even own brothers ll ~  h ~ to 
fight. DoeS that prove they are DOt fit to live ill the .mie '.>1.e-1 When 
some sine61'e, good and real reformer comeR, we: may repent and thdtle 
Belf-ceekers, 1\'hoal'e the,cauge of illl·this pruent ~ , ll ~ 
to h~ bar of th€ peoph1l.ll1d then saine of mullall bear t1'litirilonyapililt 
them. . . 

Thfn the Honourable the Home Member ~ , h  ~  wp.n.ts 
~o  to run' the administration. Well, I might tell him also! h~  Wie 
are or l~' of trllst. Indians hav.e got wonderful adaptabiliw and I 
do ~.  think it l'.equires Yery elaborate ~r ~  to ~ or · that pr9po-

. shion. Legal luminaries •• <;hining lights in every province, give up h ~r 
own pursuits to serve, in their official capacity, their country and ,their 
o ~r '  sincerely and with credit totbemselves. )\neRthe¥ reyert 

'to their proft'ssions or their private wbclr ~r private r~ , then h~  
~  uf the brief of thrir people again ~ which show.i that Indians o ~  
if,e, 1I).0st ,vonderful adaptability_ . So far ~ mistrust ,goes, I am afraid 
the Hl)nourabJe the. Home Member is not corr.ect in' his ~ . He 

. savours too much of pessimism. 'rhese' submissions of mine IIU\Y be 
considered to be replies to the Hrguments which eIIuma.ted fl'Qm the 
' o o l' hh~ the Home Member. 1 will now advert to some other argn-
merits, nuvanc('d, by other speakers, against my Resolution. 

. Mr. 'PteIident: 1 mnst ask the Honourable Member to bring his 
remU'ks to 'a cloBe. 

. Dr. ~  La1: Very good, Sir. ~  I will. ~o  l!o4,vert to tAe 
r~ r ~ by the other ~ l ~r~ B ~ I may ~h  in. aD\lt-
sbe" fhat this Resolntion o ~ not want too much. This Re!iQw,tion ~ 
'fnfu]J o l ll1l~  . ~. the ~.~ ... r ' ~ .~  hud' ~~  . 'lYiShe.lil • of 
tJre . ~ l  ~ of t1us ~o. r . . Tlus . . . S ~~l . IS, fvllye().n8OJlant . ~~'h 
mynto/ilt ~~ r ,~~ . mp,t. p1'01ouna re!W,ect ;fQr . h o~ o~ '~ 
gUJ>d und l ~ 1ntetJ:flOJ?ft0f lIls E'xce'l1eneyt'4e Viceroy .. ~  Governor 
-$enerai. This -ReIJdl\rtion conteWl'j>1a'tes· 'doing 'alva}" ' h h~ f • 
. D r ' ro~ ' r ' o  ~ ~r ~ l work .' h ~ ma, 
happen to "Crop 1J'P by future certdleatlOn. T"lns ResolutIdn eOhtem_ 
'plates the miintenaD"ce C1f 'Peace o'l' ~, so that India" 'may becOl!ie 
n seat "Of peace and tranqnillity and the 'Government of India may 'have 
D.6 ,other disturban.ce in fUture 'Hrld the peoplt 111M may 'eitj&y a11U try 
to 00 ;"hat, may f?&litieally, morally and'socially develop them, instead 
of the.n·bemg;riven iBto 'acourSe ·lik-e the present l~ ' 1ll.· The 
HonolJrableth.e"lIoIr.p. Member ought '~  mecte8.itfor liringing for-
ward this lleaolntioo ; but itiB a ,pity tbat my ~ol o'  .has beenmi&-
. o l ~ I oo ~ my'Reeelatiln ,t,e this House iWithfhe Hqueit 
that it· may he pusoo itl"lts 'entirety. With It-itese retdarb I close my 
reply. • 

• II 
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!he Honourable Sir· Malcolm Ba.i1ey : Sir, there was aft qJ.d saying 
of. the medimval scientist$-nil t!wlentum. est perpetuum-a very violent 
force"ca.nnot go on for ever. Dr. Nand Lal has ceased; and you have 
called upon me, I gather, with the intention that I should say what still 
remains to be said on behalf of Goycrnment, and that the House may. 
proceed to a final decision on this IlIomentous question. Now, before I 
proceed 1".8 sum up briefly the arguments on my side, there are certain 
pWlSages in the speeches of some of my honourable friends opposite that 
I must deal with, though again as briefly as may be. I begin with Mr. 
Harehandrai's very interesting attack on what I said on the last 
occasion. I must assure him that I did not say to the House that the cer-
tification of the salt-tax had caused no resentment in the country. I 
purposely forbore to ~r  any ouinion on that point, for at the moment 
I was dealing with the main Resolution and neither with the justification 

. for certification nnr with itg effects ; but since he has raised the point, 
let me say my reference was confined to the assertion that the prognostica-
tions which had been -made in this Assembly in March last had noc been 
fulfilled. It is hot for the first time that prognostications of this kind 
have proved to he misleading. When Mr. Samarth before the Joint 
Parliamentary Committee said that if responsible Government was not 
J!;ranted within the Central Government there would be an agitation in 
India which would stagJ!;er India, he WaR J!;Uilty of one of these over-
statements. When Dr. Gour told u8that the half-anna post-card would 
be a messenget: of revolution, and Mr. Jamnadas Dwarkadas repeated the 
same remarks regarding the certification of the salt-tax, they were both 
J!;Uilty of prophecies so exaJ!;gerated as cast some doubt on their ol ~ l 
judgment. Again, it was far from my purpose to be thought to be poking 
scorn at those whose convictions led them to resil!ll as a protest against 
the salt-tax. That it was in itself a useful political demonstration. how-
ever, I cannot believe; and I would recall to Mr. Harchandrai Visbhindas 
in particular the dangers that sometimes attend protestA of this natnre. 
In what company did Mr. Harchandrai Vishindas find himself at that 
~ 1o  protest meeting· at Karachi T He himself and his comp'anion, 
Mr. Shah ani, having started the ball rolling, were finally obliged to retire 
.from that meetillg on account of the violent and disloyal expressions to 
which it gave vent. But I am thankful to Mr. Harchandrai for one 
:matter. He made it clear that in his opinion-and he is one of those who 

.felt most strongly and has given proofs of h 1 ~ h  r~ r  
PQwers mm;f be rp-tained in some form ; certification. in itself is nor to 
go. :All he claims is that-I use his own words,-" it should not be used 

. foq}etty Pl1l1l0Ses". That is a .guarantee easily given or indeed unnecel'i-
sary ; and if he can hold out no greater apprehension' than that. then 
he may very well. be content to vote l ~  any amendment of the Act. 
But he added lastly a certain chare-e which is directed not so much 'agaiftl'lt 
tIS nere, as against the Government at Home. He suggeRted that had it 
previous Government been in power thi!! certification would not have taken 
place, for there had been a serious chan!!'e of vision o~ matte1"f4 of thiq 
nature in England. No more damaging stlltemf'nt can be made to Tndia 
than that. becamre it amounts to something like a ch#rge of r A~h of hith 
~  tbf' English people, Thf're may be difFerence!! ,of o!linion II!! 



between olle UOVel'Dlllent aud ~ h ~ ; there ~ be diJierellOOll of policy.; 
but w.tieu tUe lintl:ili nat.J.on ba:; Ollce put its ilaUd to ~ 80Ltmm ~ Jl ll  
1eL no lllun light!.}' ~  that it will fail to llnplemellt. ita uudertaking. . .. .. 
1 u.ellj' thaL 1.1Ie IDC!Uent.ti cOlWected with cerU1lcat.J.OlI. can be adduced ~ 
WlOW that Lhere ilal:I Oeell any cllaUge. Let me read. two extract.s to ~ 
ilowse. ~. .S trom Mr •. ,Montagu'li llpeech on the 14th .h'ebruary ll ~., 
lie said ;-" It is well that Indians should realise ~  ~ on goodwill 
and partnertlhlp, tIlere are no nghtti that will be aenied here by h~ 
lintlSh . . ' rh~ . ' , Hut he went on to say that if the d.i.t>charge oJ: 
respollsibilities of our UOVel'Dmellt towards lndia iB preveuted., theu .lD.d@ 
would not tiucceIII:I1uliy c.Ilalleuge the most detel"IIlined. people in the wo.rld. 
'l.'hat iI:I the attitude that Mr . .lllOlltagU took h~ name.ay that he ~ satilr. 
ned that the Hritilili Government must maintain it&t relipoDSUlilities ~ 
regard tt· India. How does that attitude difIer from that· expreaaed by; 
the present Under becretary of btate in his speech on the India Suppl¥, 
Vote. He WhS dealing with those in England who iieemed to be opposed 
to the lndian UlJiorms bcheme. "Again 1 say expressly that 1 am refer1 
ring to no one in this ilouse, but everyone iH aware that there l1as been 
a great. deal of criticil:lm outside agalllSt the prelSent constitution, both 
ill tItIS coWltJ'Y and India. 1 would like to thfow a challenge to those 
people and to ask them, what is there incompatible with conservative 
principle/) Hl cOl.ll;titutional development t H.ightly understood, the gist 
of our party' pr!.:Jciple is the support of the constitution against subver· 
tiive auu l'cvvJ'.I.tionary principles. 1 have no reason to think that we," 
that iI:Ithe Conservative party, 4. did not give our real assent to the solemn 
pledge given in 1917 and reiterated in 1!H9." In truth, tOO attitude of 
the liritish r arliament and the responsible leaders of its parties, is 
exactly the same to· day as it was in 1919, and is exactly consistent with 
the declaration made in 1917. I 

1 alll unwihmg to detain the House and do not propose to deal at 
length with the critIC. ()f my friend Mr. Mazwndar. 1 draw attention 
only to one interetiting fact that he was not greatly interested in the Pal:-
ticular amendment we are now discussing. He did not think indeed tha.t 
it was the best way of obtaining his object. His object was simply this,-
to make the Government of India responsible to the Indian' l ~ 
and not to Parliament. I ask MI'. Mazu.mdar and those' who think with 
him, if they imagine that this is really the. best way of securing . that 
object Y But this is a point to whicn 1 shall refer later. At present 1; 
shall merely note how very lukewarm. is he and some of those who have 
follpwed him, in defence of this particular amendment. - .. -

• Dr. Gour found great objection to a statement whieh 1 made ~ last 
!sIarch that the Executive Govermnent having no majority in the House; 
It was necessary that they should in the last resort have by some arrange-
ment of the law powers cqual to those which they would enjoy if they 
were in possession of such a majority. He criticises my proposition t 
that I do not mind; but his conclusion from it, that on each and every: 
?ccasion Government will utilise this special power and thereby place 
l~ l~ in th.c position of posse.ssing a permanent official block-that sugges-
tIon IS entIrely unwarranted. I would not accept it for a second. It does 
Bot flow from the constitutional fact .which I stated. .And it is of ~1 S~ 
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a eoostnuh6mU faet.He- l1 ~ lir-. MOlltab"U's I,.peech in th·c lfotlMl m 
iUl ~ to pl"etW tkat my ~r l l1 ot p-nl1C1pilll wa::; Un;tUiti-IllCcL. ilut 
thisis-' wtl8t M.P. .~  a-.iso said ott the stIbJect: .. \.;uttcr tlIe btmctne 
01 the-.BiU we- make tke60\'erJllW!ll t responsillte to Padrdruen t still for the 

,W'ilole .~ g&vet'flmeM of lttwa. 'fhe whole' theory of the Bill is that 
1M cJ. netestaWiBll a. dyarehy iB: tire GMerDDrellt of India," '!'heu clearq 
d&e aeverJHfAeni '9f mrua -was Jiot t6- be- Wlder control of the Indian Lesisla-
fttre ··that is· it was nett to be in the-last reiort in the position of haVilig' to , , . th 
aeeept ift'f'vOOftbl»' the vore. of a majority in that Legislature. On e 
~, 11\1' readiDg- of the sitl1ation is supported· by" the view of the 
ccmstIi'-OB' wkieh was taBeJi by Lord Sinha. I invited Dr. Gour to read 
LGrcl Swha..'s remarlm· on t:MtI ~, bllt he discounted the value of Lord 

J ,' ·~ A8 being tllat &f an. Under tieeretal'Y ollly. Well, Lerd 
Sinha is,lnre Sinha, anEl possibly as good all interpreter of h~ constitu-
iioAal buis Gf ·tlle Aet as :91". Gtml' himself. Since he would not at my 
request 8U}lPly the House with the particular words used by Lord Sinha, 
1.ri1 Qo so. "Government mu:.t be in a position to secure the legisla-
tion. and supplies it needs for the discharge of its re.sponsibilities. It. has 
W)i the nawral meaDS of an assured majority in the House and it must be 
therefore gin'll. an art.ifieial means." Between these two interpreters of 
the constitution, the BGus.e may make its own choice. Dr. Gour's final 
eontribution to the debate WmJ this. Two years ago, he ~ the MIt tax 
WIUI. put. forward by- the Government and rejeeted by the Assembly, and 
it wlUI.,noi certified. Tl1Heby, says Dr. Gour, a constitutional lawyer of 
8OlIle. emineBe8, a coJl.'lention of non..certmeation was established. The 
J ~ . .~ a. OODStitutional lawyel' ohviously «lees not imply an equal 

. . ~, of CODStitutional history. A convention is net establisked bY 
a single omission of this kind ; a convention is- net· indeed establi8hed save 
by, , r~l  or definite acknowledgment. So much for our opponents. I 
~ •. hl ~ we have demonstrated o~ the main proposition that 
the 1 ~ of a provision of this natUl'e in the Act was a condition prece-
dent of. itS. ~ by Parliament., that its .necessity was nev.er qUe&-
~o  h ~ :the ~  was ~ , and that ita retention hasneyer 88ri01lSly 
been con.u,&ied ~ '. I shall be content to l;:awe the main queatien at 
~ . Wken. I ventured the remark on the last oceuion that the mm 

l l ~~ .S . ~ .. ~o h4ve nC! friend!!!, Dr •. Nand Lal asked me if· I .had 
o~  r ~ here. I had not done so, but I am bound. to say ~ 

thlJ.t if;! ~ r  ~ tried for my life and were being defended hy Dr. Nand 
Lat, and If my aIlXlOUS, ~ l ~ &.t the ~ , 0,£ . tILe jw;y skowed me the; kind 
Gf look that .... e saw on the face of tbis House when Dr. Nand, La! lfaa 
r ~1r h~ ,.l B1 o l l'hl ~ ~ r  grave fears for my safety. 'It is elea"t.' 

timt ihe Befiolution Itself has gone and not a word need more b8 said, on tb sub,ieet; . . 

I COlX"". now, passing over Mr. Dasu's weird and whimsical redrafting 
~ the A~  cO:lle now t? ~  one amendment in which we are now 
Interest:ed, na.mely, the omISSIOn of the words "or interests". The 
House has heard from Mr. Graham the true ,constitutional position with 
re,sard to the ~r lJ. of those woOO&. Let me say that I hope that 

• • .. 



if on any future occasion Mr. BeHhagiri Aiyyar has need of legal advice 
whetqer-we'hayc properly put the Act into force or not, he will not think 
it ne'Cessary to go as far as Madras for that advice. He will find within. 
our own. ~  cODstitutional lawyers' quite as good as those whose 
advice he oll ~  at such pains last Al'ril. Indeeq, it is clear that 
Govetnment can o~ occasion produce constitutional lawyers who differ 
only from the most brilliant lea,4ers of the Bar in India in one respect, 
the modesty of their rettluileration. Mr. Graham dealt with that cue 
~ faithfully, that I need say no more on that aapect of it save that I 

may repeat ll ~ allly-that it is abundantly clear that the retention of 
the ward' interet::fB 'is fUlly in line with the powers that we have gina 
to Governors, and is a J?ecessary corollary to the position occupied by: 
the Governor General and t1fe Executiv'e so long as there is no respo.nai.-
ble Govel11lIlent jn1roduced' in the Central Government itself. That is 
to say, that so IODg as tile' Central Government is responsible to P.arli&-
ment for the whole· raJlge of suojects with which it deals, tben ita 
necessary that the word" interests" should remain in the Act, The 
mere mSel'tioll of the wurds " safety and tranquillity " will not allow 
the Governor General to deal with a large class of subjects for which 
lie iseresponsible to Parliament and to secure proper legislation in regard 
to which hc has no other means. To repecit the argument used by 
:Mr. Graham, when we have transferred to the control of the Indian 
Legislature any suhjects for which the Central Government is now 
responsiblc, then Parliament will cease its control in regard to those 
particular transferred subjects, and there being then in regard to theae 
subjects no responsibility to Parliament, the G.overnor General need 
have no exceptioDal powers. But it is only when we have transferred 
subjects in the Cent.ral Legislature. that you can justifiably limit the 
Governor General \; r'eserve or exceptional powers to sllch legislation 
as is required mcrely for the safety or tranquillity of India. That is 
the argument. 1t ii true, that there are maDY in this House who may 
desire to f'ee respomible Government ro~  at once into the Central 
Government. That may be so, but is this the way to attain that desire f 
I join with Mr. Subrahmanyam there. Whether your object is only 
a protest agaim;t the salt-tax or whether your object really is to, help 
forward the attainment of responsible Government in India, then eQu.al1Y. 
the attempt to amend the Act in this particular respect is premature 
and uselrl>8. To put it in the shortest words, if you desire to soo an 
important change in the constitution, you have got to wcork for that 
change in the cOl1stItution, instead of merely proposing the removal of 
one particu,la.r fUllt'tio.D which is essential to the existi.qg system. ~ 
h ~  been told by Dr. Nand Lal that I do not read the papers l ~ 
I .wish he knew, how much my mental health suii.el'ti from the pepusa.I. , 
<!f large numbers (jf t.he papers to which he is apparently so devoted i 
liut I will give him a proof that I do not entirely neglect them. I will 
present him with a passage apposite to this connection from an Indian 
newspaper of Calcutta, whose name would, I know, meet with his approval. 
It refers to Mr. Seshagiri Aiyyar's amendment. "As f01\ Mr. Scshagiri 
Aiyyar's Resolution to define the term' emergency' in sections 67-A and 

, 61-B of the Government of India Act, 1919, we really do not see how. 
it c;an be 6iven e1rect to. No legal deQuition can cover the ground h ~ 
. . 

e 
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[Sir M.alcolm Hailey.] 
is hidden under the word ' emergency' and any exhaustive defitlition 
of the word is impo::;siLle." Now, if an exhaustive defuUUon of this' 
word is impossible, lct me equally say that the attempt to gain an 
important cOiIlSfitutional advance merely by attempting to omit the 
one word" interests" is itself unworthy of a Legislature which res-
pects its reputation. What are you seeking to do Y . We have heard 
other analogies o~ . L{'t me give you onem;)re. For the moment 
you have the whole stream of (fUr constitution setting in one main direc-
tion ; you wish to divert it ; are you seeking to open a new channel Y 
Not at all ; you are attempting to place· a wall about a quarter of the 
way atross the channe] ; that and nothing more. Or let me take a 
broader argument, eVf'll at the expense of repeating to s()'lne extent what 
I had to say the ether evening. Everyone here can foresee occasions--
Mr. Shahani clearly foresaw one and there are others here whose imagi-
nation can run in the same direction--on which it might be necessary 
for the Governor Gener&I to utilize his power in a manner coming with-
in the definition of' •. tile interests of India ", in order to maintain the 
essentials of a stable Government. Dr. Gour, perhaps by my fault, did 
not correctly understlilld the nature of the picture which 1 drew t'o the 
Assembly. The picture which 1 drew referred uot, to this Assembly 
at all ; I referred to h po::;sible future Assembly when 1 sugge::;ted that 
thOtie who desire !o paralyse the administration of Government might 
find their way into it, lJlld in order to paralyse Government might refuse 
to pass any legi::;lation which would enable that Government to carry 
on its ordinary bm;iuess. N ow the greater part of our finaneial legis-
lation is ll,nnual, and 1 have as yet found no answer as to what course 
Government would lie & hIe to take to meet such a contingency. But 
it is not ncces::;ary fC'I' rue to exercise my imagination f1ll'ther in that 
direction. llet me put one case : not at all an impossible ease, and one 
which will perhaps iutel est many Members of this Assembly. 'Ve will 
suppose that Government found it necessary to pass legislation to ro~ 
teet the interests of m;norit.ies. Now that is done at present mainly' 
by r l~ or regulation ; I may instance the electoral rules. If that legis-
lation, were denied by such a House as I have described, then what 
remedy would be left to us and what would be the position of those 
minorities 1 It is indeed possible to forecast a ~ r  of circumstances 
in which it might hc D ~ r  for the GOiVernor General in the last 
resort to utilize powers extending beyond those connected merely with 
the maintenance of safety and tranquillity. That to my mind is India's 
'case for retention of tbe word" interests" ; it is entirely the fact taat 
the British Parliament demands that its responsibilities shall. be main .. 

. tained Oyer the whole sphere of &.ctivities now in the hands of h~ 
Governor General : it is the fact that the interests of many sections in: 
India render this necessary. Finally-let me say this; the difficulty 
which recently Hrose was not based on this word " interests" at all. 
AP. was l r~ foreseen in the House of Commons in 1919, the real 
d,ifficulty is aoout the interpretation of the word " essential". If you 
can find some fitting substitute for the word " essential ", thereby 
magnifying the degree of essentiality or helping to define the nature of 
~h  .was essel!tial, then you might-be on the right line Qf the ~ ~ . ' 



'of the ~  But merely to remove the word "intere.sts," h ~ as a 
matter of ~ the whole difficulty arisee about the mterpretatloD of 
'the word" essential ", that ~ of very little avail indeed. (Mr. B. C. 
Sh,ahani : " It is the interpretation, not the word.") That is perfectly 
tru.e. It iii U liuestion of interpretation. It is a question of the teat 
which the Governor General is to apply in his own mind. It is a ques-
tion of the COllvention which you are to set up as to the interpretatioD 
of that word" essential". That is the real question before the House, 
and that is the real question now bf:fore India. What India has to 
seck is the ~ 1 h  of a convention by which an exceptional power, 
wh'jell everyulle here admits to be necessary, is to be limited in its use. 
Limitation by cOllvention is the method on which we have proceeded 
'in Engl&nd. \Y e have not advanced in our great constitutional develop-
'ments by aUo:'mp1ing definitions or alterations of our Statutes. Thus it 
is now an l~  convention that a Cabinet should retire when it no 
longer has 11 majority; yet that convention is not contained in an Act, 
andjt has not been repeated even in any of the great Colonial Acts like 
the British North American Act or the Austranan Federation Act. The 
whole motive of political power at present in En:;rland is the Cabinet; 
and yet the word' Cabinet' does not occur in any law. 

Dr. H. S. Gaur: May I point out to the Honourable the Home Member 
that there is no written cOllstitution in England? 

The Honourable Sir lIIalcolm Hailey: True, if you wish to enter into 
that poiI).t, you will find that my arg'ument is entirely apposite, for the 
'Royal prerogative has in itself been limited by conventions, rather than 
by actual legislation. Bagehot ,in a very famous passage refers to thc 
, illimitable, extent of the lWyal prerogative' ;' he says indeed he wishes 
that somebody 'Would set out to define it, not by way of la..w but purely for 
the benefit of mankind. Yet ,we have bcen content to proa.ed in this 

~r by convention and by mutual understanding, not by legislation. 
To us, the fact is more important than its legislative- expression. We seek 
to get the reality first, and attend to the form afterwards. Then how can 
India attain thE.: reality' IndiEi will gain It and gain it automatically 
and gain ~ . at the moment that India has a responsiblt> government. 
In,other words at the moment that India's electorate shoWl!! its ~
tron to use the powers which have been giVen to it,-at the moment that it 
fonns itself into those parties which can both guide the po1icf of the Legi. 
la4lure and control its vote,-at the moment in short that can prove that 
it haR all the eRsentials of Tesponsible goverbment ; from that moment 
there will no .Ion gel' ~ aDJr need to discuss the question of exceptional 
or .. reserve powers. They will cease to exist, together with all the other 
incidents of a transitional constitution. 

And now, Sir, if I may have jUst one .moment more, I wish to put, not 
a conl'ititution:il IlTI!'lUnent to my friends, but a practical argument draWJl 
from their sitUlltion in India to-day. Governments, we were told to-day, 
have feelings. I do not think that the feelings of our Government on an 
important qnestion like this could b. voiced more sympathetically than 
has been- d<lDe l\y Si7 Basil Blackett to-day. But if a Government l ~ 
o ~ may haveJeelings, it neverthele98 can take no shaTe in party ol ~ 
It 1S not able to join one part,. or another, or to canv.as or use its inftuen.ce . \ .' 
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OJ} behalf -of -olle party 04' o ~r. Yet, you can have no doubt that in the 
contest now approaching, the sympathies of Government must be with one 
·section, the section (and I give it no name), which comprises all those Who 
have hitherto stood for orderly progress and stability, and for the develop-
ment of the constitution of India along the lines of the Reforms Scheme. 
Those who have adopted this policy have made many sacrifies in that 
cause : they have been corisistent in support of it. The sympathies of 
Government must, I say, be with that party, for both the present and 
future progress of India lies in its hands. (A voice: "Why alienate 
it ''') If that is so, we on this side cannot help being affected when 
we see those who have identified themselves with that policy engaged 
in a course of public agitation which mmt inevitably injure their cause. 
That party has in the past stood for the Reforms Scheme ; it came into this 
Legislature bound to that scheme; it has consistently-I say with all 
honour to it-it has consistently, in spite of abuse, and in spite of opposi-
tion, stOod for tIl(' scheme. Is it now going to the country with a com-
plaint that the rerord of its three years' work is blank, that the Reforms 
Scheme has broken down, that there are no reforms in India, a11d no con-
stitutional ad'nnce, and nothing but autocracy and bureaucracy T Is 
that likely to IH,lp the cause of constitutional advance in India! Is that 
the way (A voice: "Who is responsible' ") . . . . .. Whatever the 
causes may bf>. I am looking now only at the results of such a confusion. 
I am asking whether that party will do itself and do India any good by re-
presenting that the Reforms Scheme has been reduced to nullity' If rI 
may offer a word of advice to those who are interested in the futul.".e 
advance of India on constitutional lines and to those who have already 
made sacrifices to secure that end, it is that they should not identify them-
selves with r . ~  and with an agitation which plays entirely into the 
1la.nds of their opponent.s, the party which would wreck the constitut.ion, 
which would wreck the Legislature, and to my sincere. belief would also, 
if it could, wreck India. 

'Mr. Presidi!Dt : The original question WM: -

u '!'hill A ~ 1  recommends to the Governor Q(\neral in Council that lie ma,v 
(Ie ;p1eaf.ed to take ueceBllin'yeteps to get' seetion 67·'8 of the ~o Dl  of Yndia 
A~. amended so 3S to provide that 1I1e GatemO'l' Genera! sIIall not usellis speMal 
'~ r  powt'rs of eertification-ll1lder section 67·'0 ·to iWemtle the dlldiBion ~ t1te 
<liA'UA1I LEogislative A8sembly.1' (. . 

Since which an amendment h88 been moved : 
" to omit -all words after the word' 11 ~  ,. and inSert t'he . following words-

" as folww8 : '. .;" 
• The words ' or interests' oMUTriiie: bet'ff'e:en the word 'triinquillity' and 

the words' of British India' be d/lleted '." 

%e question is that the words in the last tiwo· .lines of Dr. Nand Lal '. 
ReSolution be omitted. 

The motion was adCYJited. 
G •• 1 '. '! .. 

. . • .0, So lUI t:o r~'r  tha.t the GOVeftlOr"Oeiimd IIhimll.ot'UsO his lipeciaJ r ~'l  
l~ ~ of eertifieahQll. .lUldef aeetion ,&7·'0 to 'CJ\'Iel'TUlo the '~ 1  of fhe lll.ffiia.·il 

·~ l  Assembly. I, '. : 
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Mr. Preiident : The question is ; 
. "That after the word ' amended' in the original Resolution, the foUolPiDt 1M! 

insertod : • 
, as folloWII : 

, The words 'or inteNet.' oce1l1'riD.g betwemJ. the word ' tvmqJiilljQ" and. 
the words' of British India' be deleted '." 

The Assembly divided : 
AYE8-38. 

Abdul Hamid Khan, Khudadacl Khan, Ibrahim Ali Khan, Co).Qpel Bawab 
Mr. 

Abdul Majid, Sheikh. 
Abdulla, Mr. S. M. 
Agnihotri, Mr. K. B. L. 
Ahmed, Mr. K. 
Allaan Khan, Mr. M. 
Aiyer, Sir P. S. Sivaswamy. 
Asad Ali, Mir. 
Asjad-ul-lah, Maulvi Miyan. 
Ayyar, Mr. T. V. 8eshagiri. 
Hagde, Mr. K. G. 
BaJ"U&, Mr. D.· C. 
Ba\u, Mr. J. N. 
Bhargava, Pandit J. L. 
Das, Babu B. S. 
Faiyaz Khan, Mr. M. 
Gour, Dr. H. S. 
Gulab Singh, Sardar. 
HUBB&nally, Mr. W. M. 

Mohd. 
Joshi, Mr. N. M. 
Mahadeo Pruad, M1JJlIIhi 
Majumdar, Mr. J. N. 
Mukherjee, Ml-. J. N. 
Nand Lal, DT. 
Neogy, _ K. 0. 
Rajan Bakah Shah, ¥ukhdam S. 
Reddi, Mr. M. K. ' 
lSamarth, !It'. N. !I. 
Sarvadhikary, Sir Deva PrauL 
Shahani, Mr. S. C. 
Sinha, Babu Ambiea Praaad. 
Sinha, Ballu L. P. 
Sohan Lal, Mr. Bakshi. 
Srinivasa &0, Mr. P. V. 
U jagar Singh, Baba Bedi 
Venkatapatiraju, Mr. B. 
Vishindas, Mr. H. 

. NOEB-B •. 
Abdul Qadir, Maulvi. 

'~ Abdul Rahim Khan, Mr. 
Akram Hussain, Prince A. M. M. 

,Ansorge, Mr. E. C. 
Ayyangar, Mr. R. Narasimha. 
UanlsweJl, Mi'. H. R. 
Barnes, Mr. H. C. 
Barodawalla, Mr. S. K. 
Blac>keit, Sir B4IiL 
,Bray, Mr. })eny .. 
Bridge, Mr. G. 
Burdon, Mr. E. 
Butler, Mr • .¥. S. D. 
Calvert, 'Mr. H. 
Chatarji, Mr. R. C. 
Chatterjee, Mr. A. C. 
Clarke, Mr. G. R. 
Dalal, Sardar B. A. .. 
The motion was adopted. 

Faridoonji, Mr. R. 
. Gidney, Lieut.-Colonel H. A. I. 

Graham, Mr. L. 
Gwynne, Mr., C. W. 
Haigh, Mr. P. B. 
Hailey, the Honourable Sir Malcolm. 
Holme, Mr. H. E. 
lmles, the Honourable Mr. C. A. 
Mitter, Mr. K. N. 
Muhsmmad Huaaain, Mr. T. 
Nayar, Mr. K. M. 
Percival, Mr. P. E. 
Richey, Mr. J. A. 
Swoon, Captain E. V. 
Sim, Mr. G.-e. 
Swgh, Mr. S. N. , 
Stan,yon, Colonel Sir Ht>nry. 
SubtahmaDay&m, Mr. 0; B • 

IIr. Pl'esident : Further amendment moved : 
" At ,the end of the Reiiolution, as &mllJlded, add the follo.wiDg : 
(2) 'The Proviso be amended as folloWII : 

(0) The word' gr.ave ' be ,inserted before the werd 'Oillergency' and 
(0) ,the follOwing. be B ~ af.te.r the word ' emergency ': .J,." 

sueh as foreign lD.VlIBJ.On, elvil. war or widespread illternal 'colllDiofion and 
in no other eireumstances." , 

. !IIr.iT. N. Basu (Burma: Non-European) : I may menti&ll that I have· 
wlthdrawn the amendmellt. I am adw!led to dollO, and I withclraw the 
second part .~ the amlmdment. . 

.~ 
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Mr. President: Is it your pleasure that the amcndm\lnt bt( with-
draWIl.! 

(lroices of " No " and" Yes ".J 

Mr. President: Objection having 
those words be inserted. 

• 
been taken, h~· question is that 

(On this question being put it became clear to Mr. President that the 
Assembly dill not appreciate the effect of such objection.) 

Mr. President: I am afraid the .Ass!illlbly has not understood. 
Objection was taken to the withdrawal of the amendment and, therefore, 
the Chair forthwith put, not the question of withdrawal but the question 
of the insertion of the amendment in the Resolution. 'l'he question I have 
~ put is that those words be there added. 

The motion was negatived. 
Mr. President: The question is that the amended Resolution which 

runs as follf,ws be adopted ; 
"This -Assembly .recommends to the Governor General in ouncil that he may 

be pleased to take necessary steps to get section 67-B of the Government of ~  Act 
amended as follows : 

The words 'or interests' occurring between the word ' tranquillity' ~ the 
words' of British India ' be deleted.." 

The motion was adopted. 

" RESOLUTION RE CONTINUANCE OF SUPPORT TO LEAGUE 
OF NATIONS. 

GRIBVAJICBS OP UDUNS IN TANGANYIKA AND PACIPIC ISLANDS. 
Sir Deva Prasad Sarvadhikary (Calcutta: Non-Muhammadan 

Urban) : Sir, I beg to move the Resolution· that stands in my name 
on the paper. Having regard to the late hour, I do not know whether 
it would be converuent to start a debate on this important question 
to-day. In accordance with precedent in the matter, I ask whether 
you would not allO'W me to make my speech on a later day, to which the 
debate may be adjouI1led. If this is allowed, I would formally move 
the Resolution to-day without a speech. 

I will take your ruling with regard to that and will not speak if 
thnt course is· adopted. 

Mr. President: The HOonourable Member is quite right. There is 
a precedelJ,t to iliat effect, and I am prepared to accept the moving of the 
Resolution. ;Resolution moved : • 

- "This Assembly recommends to the Governor General in Council that lie may 
be plPR8Cd to appoint a Committee with a non-official majority to consider the question 
of continuing the exillting financial and other support by the Government of India to 
the League of Nations specially in the light of grievances of Indians in the Mandated 
Territories of Tanganyika. and the ex-German Islands on the Pacific Ocean." 

The Assembly then adjourned till Eleven of the Clock on Wednesday, 
the 11th July, 1923. - , 

• " This A ~ l  r o ~  ~ the o ~or ~ r~l in o ~ l that he may 
be pleaeed to appomt a CoDllIllttee wlth a nOA-officml maJonty to conslder the question 
of continuing the existing tinaneinl and other support by the Government of India 
to the League of Nations specially in the Hght of grievances of Indians in the Mandated 
Tenitonea of 'l'11IIBauyika aug the r ~ 181anda on the CPaei1ic Oceau." 

" 



(CORRIGEND:A.. 
• 

, .Legislative AssemblY Debates, Vol. Ill, page 2159·: 
In .lines 23-24, for" Bengal RegOJ.atirin ·of 1810 " read ~ 1 

:Regrilation 10 of 18W rI. . 

1nline 26,.for·"RegUIation·of1810 "reud""'Reg1ilatiGnof1804 '.'. 
Legislative.Assembly Debates/Vol. m,'page 4196;: / , 

.In ,the first line, after the words "shonld be" insert ihe lVo"rils" in 
a .position to. exercise .command over .persolWel '~. 
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